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PARLIAMENT OF INDIA 
Wednesday, 27th February, 1952 

The House met at Half Past Nine 
of the Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

E.C.A.F.E. 

·248. Shrt A. C. Galla: Will the PrIme 
MblJster be pleased to lay on the Table 
a etatement showing the economic ae-
tivitles of E.C.A.F.E. Organisation with 
special reference to 

(i) development of mutual trade re-
lations; 

(li) Industrial development of .the 
E.C.A.F.E. countries; and 

(iii) pooling up of raw materials and 
any scheme for attaininl( self-sufficiency 
in raw materials? 

The Deputy MiDJater of Externl 
Mairs (Dr. Keskar): The attention 
of the Hon'ble Member Is drawn to: 

(i) paragraphs 50 to 113 of the 
Report of the Economic Commission 
for Asia and the Far East (7th 
Session) to the Economic and Social 
Council (Doc: No. E/CN.n"J16,; and 

(ii) pages 7 to 18 of the draft 
Annual Report of the Economic 
Commission tor Asia and the Far 
East (8th Session) to the Economic 
and Social Council: (Doc: No. E/CN. 
1l/L.21). Copies ot both these re-
ports .have been placed in the Parlia-
ment library. 

Shrl A. C. Guha: Sir. I ftnd no reply 
has been given to part (Ul) of mv 
Question. i.e. "Pooling up of raw 
materIals and any scheme tor attain-
ing self-sufficiency in raw materials." 
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Dr. Keskar: The hon. Member will 
find the general plan with regard to 
that also in these reports I have 
referred to. As I said. copies ot these 
reports are in the Parliament library 
and if my hon. friend wants: I have 
got my copies here. 

Shri A. C. Guha: May I know. Sir, 
whether there is any scheme for mu-
tual cooperation among these coun-
tries so that at least in the matter 
ot foodstuffs these countries may 
attain self-sufficiency? 

Dr. Keskar: I think at the lust 
session of the E.C.A.F.E. which was 
held at Rangoon there was some 
discussion or resolution O~thiS item. 
I also think my hon. col gue the 
Deputy Minister of Co erCe and 
Industry will be able to 'throw light 
on the subject as he was the leader 
ot the Indian delegation to that 
meeting. 

The Deputy Minister of Commerce 
aDd ladustry (Sbri Karmarkar): Yes, 
on PII'oper notice. 

Shri A. C. Guha: Sir, some reports 
came in the newspapers to the effect 
that this session passed an alarmist 
resolution regarding the food situation 
ie. the South-east Asian countries. 
Will the Deputy Minister of Com-
merce and Industry tell Us what the 
position is? 

Shri Karmarkar: With your permis-
sion. Sir. I would like to add to what 
my colleague here has said that ...... 

Mr.8peaker: He may make a short 
statement. 

Shri Karmarkar: No statement, 
Sir. but only a short reply. There 
was no resolution at the last session 
of the E.C.A.F.E. Mention was made 
in the annual report that there was 
an overall food deficit; but there was 
no alarm about it, nor any alarmist 
news about· it. 
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Shri A. C. Gun: At present there 
is food deficit and does the resolu-
tion of the E.C.A.F.E. also say that 
in the near future there is no possi-
bility of self-sufficiency in food being 
attained. 

Shri Karmarkar: I should like to 
make myself sure about it before 
answering that question. 
INDUSTRIAL CO-OPERATION WITH U.S.A. 

-242. Shri M. Halk: (a) Will the 
Minister of Commeree aDd Industry be 
pleased to state how far it is a fact 
that the Government of India are 
negotiating through their Embassy in 
the U.S.A.. for industrial co-operation 
with India and if so, with what re-
sults so far? 

(b) What is the reaction in U.S.A. 
to the reported proposal of our 
Ambassador in U.S.A. to the effect that 
U.S.A. and Indian business interests 
should get together to establish joint 
enterprises in India? 

The MlDlster of Commeree and 
Iadustry (Sbri Mahtab): (a) and (b). 
Various suggestions have been made 
for encouraging American coopera-
tion for improving and expanding 
Indian Industry. Our 'Ambassador 
in the United States- has also made 
suggestions in this regard. All these 
are being examined by the Govern-
ment of India as hon. Members 
are aware, our general policy regard-
ing foreign participation in and assis-
tance to Indian Industry has been 
explained by the Prime Minister on 
more than one occasion. 

Shrj M. Naik: May I know in 
what sectors of industry is foreign 
industrial co-operation sought for? 

Shrl Mahtab: As far as I am aware. 
there is no definite proposal for any 
such cooperation between American 

capital and any particular industry. 
and whether American capital will 
be available for any particular indus-
try or any sector of it. But there 
is the general talk of foreign co-
operation and except this I am not 
aware of anything else. 

Shri M. Nalk: May I know whe-
ther there are other countries also 
from which such cooperation is being 
asked for? 

Shrl Mahtab: That I do not know. 
Shrl A. C. Gua: May I know it 

there has been private investments in 
India from U.S.A. citizens? 

Shri Mahtab: I am not aware of any 
sllch investment. 

Shri A. C. Goha: Is there any nego-
tiation now going on as regards any 
particular industry for which the U.S.A. 
may help the Indian Government with 
money? 

Shri Mahtab: No. no such negotia-
tion in regard to any particular indus-
try is now being carried on. 

Shrl M. Haik: Is the hon. Minister 
aware that a statement was pubUsh-
ed in the papers sometime back to 
the effect that India is also having 
negotiations with a view to have 
industrial cooperation from Germany? 

Shri Mahtab: Generally we are 
seeking cooperation from everybody 
and therefore there is this general 
talk and there are general appeals. 
But I am not aware of any particular 
negotiations with regard to any ,Parti-
cular indu6try so far as IndIa is 
concerned. 

Sbri R. Velayudhan: May I know. 
Sir whether any preferential treat-
meitt is given for industrial· coopera-
tion between the U.S.A. and India? 

Shri Mahtab: That has been made 
clear on more than one occasion by 
the Prime Minister. There is no 
preferential treatment either towards 
the U.S.A. or any other country. The 
preference is all to ourselves. 

DIPLOMATIC RELATIONS 
. -243. Shri M. Naik: Will the Prime 

MlDister be pleased to state w!:' 3t are 
the different court tries with which India 
has and also proposes to have exchange 
of diplomatic relations? 

The Depoty MlDister of External 
Affairs (Dr. Keskar): India has diplo-
matic reilltipns with all recognised 
countries. Where we have no diplo-
matic representatiun our interests are 
looked after by the diplomatic re-
presentatives named by tis. We have 
exchanged diplomatic representaUves 
with the countries named in the 
statement laid on the Table of the 
House. [See Appendix II, annexure 
No.1]. 

It is not possible to give the names 
of countries with whom we might 
hereafter exchange diplomatiC' re-
presentatives. Our general policy is 
to try to exchange diplomatic re-
presentation when it is necessary in 
our national interest to do so. 

Shri M. Haik: Sir. from the State-
ment I ftnd there are some countries 
with which India had diplomatic 
rp1ations sometime back and now It 
is. proposed to open new offices there. 
Am I to understand that We had no 
offices before in those countriell? 
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Dr. ¥,eskar: I hope. the hon. Mem-
ber understands that In 11 (!()uutry with 
which we have got many and multi-
farious connections, commercial and 
otherwise. it is necessary sometimes, 
for the sake of our own interests. to 
have more than one office. By oftlce, 
we do not mean the main oftlce of our 
embassy. but rather consulates ana 
such other offtces, as may be neces-
sary for our interests. 

Shrl M. Naill:: The Statement also 
says that there are certain proposals 
for opening non-diplomatic missions. 
What does ·this mean? 

Dr. Keskar: Generally consulates 
and such commercial offices are call-
ed non-diplomatic oftlces. 

Shrl Kamatb: Is there any pro-
posal to enter int.o consular if not 
diplomatic relations with SpaiD? 

Dr. Kestar: No. Sir. 
Shri A. C. Guha: How does India 

stand now in relation with lirae!.? 

Dr. Kelkar: India hu recognised 
Israel: but for the moment there is 
no proposal to establish any diploma-
tic exchange of representatives. 

ShrJ A. C. Guha: Has any represell-
tative come from Israel or ,one to 
Israel? 

Dr. Kesur: There is no formal 
notice; but we have had proposals 
from Israel Government that a preli-
minary visit b~ their rep~esent8t~ve 
for increasing trade relations WJth 
India may take place soon. 

EXPLOSIVE ANALYSIS LABORATORY 

.243-A. Dr. M. M. Du: Will the 
Minister of Works, Production and 
Supply be pleased to state: 

(a) whether it 111 it fact that a new 
Explosive Analysis Laboratory is r.on-
templated to· be set up in Calcutta 
very soon; and 

(b) if so, whether the plan has been 
.flnaUsed? 

The Minister of Won.. Production 
and Supply (Shrl Gurll): (a) and 
(ll). A Chemical Laboratory for the 
analysis of explosives has already been 
8et up in Calcutta and has been 
functioning since lst November, 1951. 

Dr. M. M. Du: May I know whe-
1her any other chemical analysis 
laboratory has been established in 
any other part of India? 

Shrl GadalI: No, Sir. This ODe 
was opened at the express request of 
the West Bengal Government which 
had quite a laree number of accidents 
due to bomb explosions and in order 
to facUltate prosecutions such a 
laboratory was found absolutely neces-
sary and hence the Central Govern-
ment aareed to its establishment. 

SIui CIla~&7: Who bears the 
cost of thJs laboratory? Is any part 
of it bem. borne by the Government 
of West BeDlal? 

Shrl GadcII: Presumably the cost 
Is borne by the Central Government. 

STEEL 

·244. Sbrl M. NaIk: (a) Will the 
Minister of Commerce and lBdastry be 
pleased to state what is the present 
position of steel production in India? 

(b) Have Government arrived at aD7 
definite decision by now as to how soon 
the proposed steel factories are ,oin8 
to be let up? 

The IIIDl8ter of CoIIImerce and .... 
dast17 (Slarl IJa)ltab): (a> The total 
steel production in 1951 was 1,040,000 
tons. 

(b) Not yet, Sir. 

is ,,~ "'" : Iflfl' ~~ .-rer q\ 
t fila ~ {t cfilf!fWY III ~ ~ 
~~i! q m \tofr _ it ~ 
q ~ .. ~ t \'r)~1Il f~~ ~ 
!!flIT ~{ ~ ~ t 1Il~ ~'" 1fi~ 
~ .;r;i .q .n ~'{ (t 't(t t ? 

LSetb GoviDd Das: Is It a fact that 
the Government wanted to obtain a 
loan tor these factories? It the answer 
be in the affirmative, what is the 
reason for delay in obtaining that 
loan and in the setting up of thele 
factories?] 

Shri ~tab: It Is financial diftlcul-
ty. The hon. Member has made some 
presumptions in his question. I do not 
subscribe to any of the presumptions 
particularly to that at any time loan 
was asked for and it was not subscribed. 
I am not aware whether a loan was 
asked for. Anyway because of the 
ftnancial dlftlculties the steel plants have 
not been proceeded with. 
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Shrl Kamath: Is it not a fact that 
the Minister stated in the House last 
year that as regards the two plants 
that would be set up in India when 
ftnances became available, the ftrlt 
plant would be set up in Madhya 
Pradesh? 

Shrl Mahtab: That reminds me of 
the story of Kalnemi. It il not known 
whether it will be set up and when it 
will be set up. Whether it will be in 
Madhya Pradesh or Orissa or some-
where else will depend on the circums-
tances prevailing then. 

i5~m:~1RTq~ 
~r if{1 t f~ ~;flfo! ~ ~ .q 
arq;ft- ~ ~ IR ,~ wft 
am: ~~ ~ ~mr ~ IIil 
ftAn' qy Ai ~ ~);if ~ 1i i ~ 
qrt;e ~5q' sr~~ 1i ,qyftm fiti1rr 
umMl 

[Seth GovIDd Das: Is it not a fact 
that the Government had determined 
their policy in this regard and that 
they had written to the Madhya 
Pardesh Government informi~g them 
that the, first of these two plants 
would be set up in Madhya PradesJa?] 

Shrl Mahtab: I don't contest that. 
That is not the point at issue. 

Shrl M. NaIk: May I know the maxi-
mum production capacity of the steel 
plant till now: installed in India? 

Shrl Mahtab: It is about as much 
as the production to-day. 

Shrl M. Nalk: May 'I know whether 
it is a fact that India will soon be 
tacing an ~cute scarcity of steel? 

Shrl Mahtab: India has been facing 
steel scarcity for many years 1)88t. 
The total requirements of India is 
about five, million tons of steel 
whereas the production is qbout one 
million tons. 

Shrl M. NaIk: What are the coun-
tries from which we are now letting 
our steel IUPPlies? 

Sllrl Mahtab: We get from various 
countries-U.K., France, Belgium etc. 

Shrl M. NaIk: II it a fact that recen-
tly U. K. hal enhanced Its steel prices 
and if 10 what Is itl reaction on our 

suppliel? " 

Shrl Mahtab: That news was only 
published yesterday and it is too early 
to find out the reaction. 

R~.1W: ~ q;mrqlt 
, fiJ 'f'fifai'!' ~ ~ .q ~ ~~ am: 
IAA'r ...,.~~ t ~ ~I:: ~ amr ~(t t 
m ~T ~ imr '4'r q\ t fiIi ~ ~ 
+re:i~zrt ((Ifi ~mr ~ II'R ~ ~ 
Jf~.q ~oA~~t? 

[Seth Govlnd Das: Is it a facf that 
the Government propose to set up two 
more factories? If the answer be in 
the affirmative, is' it true that it is 
planned to establish one of these in 
Orissa 'and the other in Madhya 
Pradesh?] 

Shri Mahtab: Government would 
like to have as many steel plants set 
up as possible not only to meet our 
own needs but also for export pur-
poses but some years past Govern-
ment decided to have two steel plants 
if possible but that has not been done 
and the reason I have explained in 
this House on many occasions. That 
could not be done owing to financial 
difficulties. Thai matter remains 
there. ' 

PAYMENTS TO U.N.O. ETC. ON BEHALF OF 
PAKIS"N 

·248. Dr. M. M. Das: Will the Prime 
Minister be pleased to state: 

(a) the years for which the Govern-
ment of India paid to the U.N.O .. F.A.O. 
and the I.C.A.O., as successor of the un-
divided Government of India', the' 
share of Pakistan's contributions to 
those International Organisations; 

(b) the total amount so paid by 
India on behalf of Pakistan; and 

(c) whether the amount has been 
realised and if not, why not? 

The Deputy MlD1ster of Extemal~ 
Aftalrs (Dr. Ketdrar): 

. N.O. F.A.C • 

(a) IN8 IN7.1N8 
(UI·8.'7 to 
81.12.48) 

(b) • 242,886 .51,780 

I.C.A·O 

1947·1N8; 
(UI.8·47 to· 
31·12.'S) 

.15,635 
(Canadian) , 
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(c) These amounts have not yet That was one of the subjects whlcb 
been realised. The recovery of con- was discussed at the financial con-
tribution to the U.N., paid on behalf ference. I mean there are .outstand-
of the Government of Pakistan is the ings on both sides. 
subject of correspondence with that 
Government. The question of the 
contributions to the ~A.O. and the 
I.C.A.O. is also under correspondence 
with the Government of Pakistan and 
the heads of these two Organisations. 

Shri M. M. D88: May I know whe-
ther any arrangements for realizati(,n 
of this loan to the Pakistan Govern-
ment were made during the time when 
payments on behalf of Pakistan Gov-
ernment were made by India? 

Dr. Keskar: No, Sir. 
Dr. M. M. Das: May I know whether 

these amounts fonn a part of Pakis-
tan's debt to India and it will be 
considered along with other debts to 
India? 

Dr. Keskar: Whatever Paldstu 
owes to India is a part of the Pakis-
tan's debt to India. It is not includ-
ed in what might be called the Con-
solidated Debt which was divided be-
tween India and Pakistan. This is a 
sum outstanding and· which Pakistan 
owes to India. My friend is at liberty 
to say that tllis is Pakistan's debt to 
India. 

Dr. M. M. Das: May I know what he 
means by the Consolidated Debt? 

Dr. Keskar: Consolidated Debt Is 
the debt of the undivided India ......... 

The Mbalster 01 Fbwaee (Sbrl C. D. 
Deshmukb): I answered a question 
in regard to this only a few days ago. 

Dr. M. M. Das: May I know the 
reason why this loan was not realiz-
ed from Pakistan's share of Sterling 
balances? 

Dr. Keakar: I am at a loss to under-
stand how we can realize from Sterl-
ing Balances. 

Mr. Speaker: The point of the 
question was whether these debts 
could not be adjusted in the Sterling 
Balances to their credit in England 
by debiting them to Pakistan and 
crediting them to our account. 

Shri C. D. Deshmllkb: : don't know 
the chronology of this but a part of 
the Sterling Balances was transferred 
to Pakistan in relation to our division 
of note liability. There are a tew 

outstanding items. There are some 
items in our favour and on the other 
hand Pakistan has claims still out-
standings in regard to some notes 
which they have transferred to us. 

Sarvodava TRAINEES 

·249'. Shrl RaJ Kaawu: Will the 
Minister of PI&IlIlba&' be pleased to 
refer to the reply ~iven on the 11 th 
February 1952 to a. supplementary 
question arisin~ out of my starred 
question No. 43 regarding Sarvodalla 
Centres and state: 

(a) the number of Sarvodalla 
trainees who have so far complete(i 
their training; 

(b) the usual period fixed for such 
training; and' 

(c) the total number, State-wise, ot 
Sarvodalla trainees in the country? 

The MInister 01 FlDance (Shrl C. D. 
Deshmllkh); (a) to (c). Informa-
tion received ~rom Bombay, Punjab, 
Madhya Pradesh and Tripura is laid 
on the Table of the House. [see 
Appendix. II, annexure No.2). 

Information from Hyderablld, I~l!tch 
and Rajasthan is awaited. 

Shri Ra,j Kaawar: May I know 
what is the amount ot stipend given 
to each trainee during the training 
period? 

Shrl C. D. Deshm.ukh: I would Uke 
to explain that Government's interest 
in these centres is a somewhat bene-
volent and tendentious one only, as 
one of the fonns tor development. 
The matter primarily lies within the 
sphel.'e ot State Governments and we 
are not in a position to give any de-
tails in regard to the running of these 
centres. 

Shrl. Ra,j Kaawar: Are any educa-
tional qualifications laid down for 
trainees? 

Mr. Speaker: I think it Is better if 
hon.- Members will reter to the state-
ment which is placed on th~ Table ot 
the House. 

Shri C. -D. Deshmukb: The State-
ment gives replies to specific questions 
only and that is the number of 
trainees. The point I made was that 
every question in regard to details 
requires separate notice because 01 
the reason I have mentioned. 

Shrl Sohan LaU: What subjects are 
taught in these centres? 

Mr. Speaker: He is going into de-
tails. The hon. Minister has stated 
that he has no information regarding 
details. 
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GoVEJtKMD'l' HOUSING FACTORY, DELHI 

·Z50. 8brl Kunath: Wlll the Minister 
of Works, ProductioD &lUI SUDP'" be 
pleased to state: . 

(a) whether any decision has been 
taken with regard to the future bf· the 
Government HouaiDi Factor,., Delhi; 
and 

(b) if so, what it wlll produce, and 
when? 

Tbe »epa'" MlDlster of Works, 
ProdactioD aad SuPPIJ' (8bri 8ara-
phalD): (a) and (b). I would invite 
attention to my reply to the bon. 
Member's unstarred question No. 294 
on the 21st September 1951. Negotia-
tions with certain firms are now in 
progress and Government hope to 
finalise a scheme for the futute utiU-
sation of the factory shortly. 

Sbrl Kamatb: May I bring to your 
notice that I have been furnished a 
statement which gives answers to (a), 
(b) and (c) of the question, whereas 
my question has got only two parts. 
The answer read out just now differs 
from the answers given to me. 

Mr. Speaker: There must be some 
mistake somewhere. The hon. Mem-
ber should take the Minister's answer 
as correct and proceed. 

Sbn Kamatb: Shall I discard this 
then? 

Mr. Speaker: He may make any 
u!.e of it. 

Shn Kamatb: Is it a fact that the 
Standing Committee of the Works, 
Production and Supply Ministry at its 
last meeting came to the conclusion 
that it may be necessary to write off 
the value of the plant and machinery 
of the existing Housing Factory whioh 
could not be uti!dsed or disposed of? 
If so, what is the value of the plant 
and machinery that is to be written 
off? 

The Minister of Works, ProdUCtiOD 
aDd Supp),. (Sbrl Gadplt': I shall 
answer that question since my hon. 
friend will not be here to trouble !IS 
any more about the Housing ,actory. 

Sbn Kunath: On a point of order, 
Sir, is it proper to make a reference 
like that? 
~. Speaker: He expressec\ on17 

his feRrs, I believe. 
shii Kamatb: Even apart from that, 

is it proper for the MJnister to say 
that he is troubled by Questions? 

Mr. SpeMer: It is only his OWQ 
reaction. . 

Ihn Kamath: Then I leave it to 
him. I hope the other Ministers do 
not think like that. 

8hrl GadPI: Nothing wrODi was. 
meant. He must take it in the ligbt 
in which I have said it. 

Shri Kamath: I don't see the lilht 
that you lee? 

Mr. Speaker: I have now lot the ex-
planation of the seeminl contradiction 
which the hon. Member pointed out. .' 
The hon. Minister's answer with him 
refers to the answ.er given to the 
previous unstarred question. I had. 
i.lSued a leneral order that wherever 
there is such a reference to the un-
star.red question, a copy of the ques-
tion should be supplied. So, what he 
has got is a copy of the other question. 

Sbrl G-daD: Sir,,- in order to ,ive 
as much information as I can to the 
hon. Member and the House I may say 
that the decision of the Government is 
two-fold. It is the intention of the 
Government that a part of the factory 
is to be used for the purpose of manu-
facturinl ready-made houses and a 
part ot the factory is to be used for the 
manufacture of asbestos sheets. As 
relards the first, negotiations have 
been going on with a firm, viz .. Messrs. 
Valenberg and Co. In the course of 
several meetin,s with the represen-
tatives of that firm a new formula tor 
the purpose of manufacturing pre-
fabricated houses was suggested by 
them. This formula consists of a pre-
stressed ('oncrete construction, but in 
view of our past experience which has 
not been very happy in respect of 
such new methods in India, we desir-
ed the company to let us have the 
prototype which can be examined by 
our experts. Our information is that 
a prototype house has been shipped 
towards the end of January. As soon ( 
as it is received here it will be exa-
mined by our engineers and after that 
if We come to the conclusion that we 
should conclude negotiations with that 
firm that will be done. 

As regards the second part, the 
position is that the raw material for 
the manufacture of asbestos is not 
available in abundance in India: what .. 
ever is available in the Cuddapah 
mines is not sufficient. Apart from 
this Messrs. Asbestos Cement LJmited 
have a practical monopoly of this taw 
material. We therefore thought it 
better to enter Into nelotiations with 
this company and negotiations are ,0-
in, on with the company on the lines 
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that they should treu this factor;, on 
par with their three factories In 1.his 
country in the matter of supp17 of 
raw material. The second condition 
which thou,h not yet accepted is under 
consideration is that they should have 
soine interest in the runnln, of this 
factory. The point is that if we 
want to manufacture asbestos sheets, 
on the one hand we must have an 
abundant supply of raw material and 
on the other as tar as possible there 
should not be any competition between 
the products of the Government- fac-
tory and the products of the other 
three factories which are owned by 
Messrs. Asbestos Cement Ltd. So, 
the negotiations are going on. As 
300n as they are finalised the factory 
will start. The position of that factory 
being such that it should be run on 
commercial principles, it may be neces-
sary at that time to write down a plrt 
of the value of the planl That is the 
full positiOn which I have disclosed to 
the House. 

Shri Kamath: As regards the manu-
facture of prefabricated houses in this 
factory will the same old process be 
followed or are experiments in prog-
ress for devising a new process for 
the manufacture of panels? 

Shri Gaclgll: As I have stated, a for-
mula was presented to us by this firm 
but we would not come to any decision 
unless we saw the prototype. The 
prototype will arrive- soon or may have 
arr~ved by now and after seeing it we 
will decide. But it is the clear decision 
of the Government that inasmuch as 
this was started as a housing factory 
at lea!;t a 5ul::stantial portion of this 
factory mUJit be used for the manufac-
ture of such houses. 

Sbri Kamath: Is the factory being 
continued at present on a care and 
maintenance basis and, if so, for how 
long will it be continued on that basis? 

S~ri Gad&"U: It is .oing on on that 
baSIS and we hope to finalise our plans 
befoTe the current dnancial year :'s 
over. 

Shri Kamatlt: In view of the fact-
that !1 large part of the factory will 
be dlyerted to non-housing gtanufac-
ture. lS the name of the factory going 
to be changed? 

Sbrl Gadril: It will be considered 
at the relevant moment. 

Sbri A. C, Guha: Are we to under.-
stand that this factory will be put 
under two separate companies or 
there will be two win"s of one 
company? 

ShrI GadcU: Even that question I 
cannot answer now. but as I have 
stated, broadly we have taken the 
decision that a part of the factory 
will be used for the purpo~ of manu-
facturing houses and a part for the 
purpose of _ manufacturing asbestos 
sheets. What will be the organisa-
tional set-up I cannot say now till we 
are in a position to see the flnal agree-
ment with the two parties concerned. 

Shri A. C. Guha: In view of the fact 
that two win,s will be run by two 
separate commercial bodies how are 
they likely to be co-ordinated? 

Shri Gadril: I have not said any-
thing of that sort. 

INDIAN MILITARY MISSION TO NEPAL 

·251. Sbri A. B. Garung: Will the 
Prime MlIllster be pleased to state: 

(a) whether it is a fact that an 
Indian Military Mission has been sent 
to Nepal; and 

(b) if so, the probable duration of its 
stay in Nepal? 

The Deputy MlaJster of Enemal 
Affairs (Dr. Kesbr): <a) and <b). 
At the invitation of the Government 
of Nepal a Military Mission is being 
sent to Kathmandu for consultation 
and advice regarding re-organis'ation 
of their army. It is not possible to 
fix the duration of their stay in Nepal 
as it will depend upon the nature of 
their work there. 

Shri A. B. GUruD,: May I know it~ 
composition? 

Dr. Keskar: I would require notice. 
Sbri A. B. GUruDg: May I know 

whether this Mission consists of 
Nepalese nationals serving in the In-
dian Armed Forces? 

Dr. Keskar: This is a Military 
Mission of the Indian Army and it is 
not necessarily composed of Nepalese 
nationals in the IndIan Army. 

n ~ mf: ~ fq;; lifiT 
ri;:fqn;r ~ ~r~ ~Ift .. OJ "'Tm 
~ ~1ft ? 

[Setb Go"lDd Das: Who would 
bear the expenses of this Mission, the 
Government of India or the Govern-
ment of Nepal?] 

~o ~: ;:fq"JW ~ ""'., ri 
;lq1W ",1 ~ ~"" I 

[Dr. Kesbr: The Nepal Govern-
ment would bear the expenses of this 
Milsion.] 



375 Oral Answers 27 FEBRUARY 1952 Oral Ansu.f:rs 376 , 

Shrl A. B. GUl'IIB&':_May I know 
the total strength of this Mission? 

Dr. Keskar: I would require noUce 
but approximately about 20 to 25 offi-
cers will be in this Mission. 

Sbrl Kamath: Was the invit.ation, 
Sir, or request to send a Mission to 
Nepal sent by th-e present Govern-
ment of Nepal or befo!"e the change-
over to Mr. M. P. Koirala's Ministry? 

Dr. Keskar: I will not be able to 
furnish the date on which this parti-
cular invitation came but the specific 
invitation for this particular Mission 
has been sent by the present Govern-
ment.- But I might inform my hon. 
friend that the Nepalese Government 
has been pressing for some time that 
we should help them in the re-
organisation of their Army. 

Shrl Kamath: Is the Minister in a 
position to tell the House or communi-
cate to the House the text of the 
invitation sent by the Nepal Govern-
ment to India? 

Dr. Keskar: No, Sir. 
Shrl R. VelayudhaJl: May I know 

whether the Minister is aware of an 
allegati.)n that the India Govern-
ment has offered its military forces 
for the suppression of the political 
parties in Nepal? 

Dr. Keskar: No. Sir. I have not 
seen that particular allegation. 

Dr. M. M. Das: May I know whe-
ther the servicemen serVing in this 
mission are recruited from all the 
three wings. i.e. the Land Army, the 
Navy and the Air Force? 

Dr. Keskar: It is very ditftcult to 
say what the Navy will do in a mill-
tary mission in Nepal. 

Mr. Speaker: I am going to the 
next question. 

COPRA AND COCOANUT OIL (IMPORT) 

*253. Shrl Lakshmauau: Will the 
Minister of Commerce aud Industry be 
pleased to state: 

(a) which are the countries from 
which ('onra and ('oconut oil are im-
ported; and 

(b) what is the quantity of copra 
and coconut oil imported from the 
different countries durin~ the last 
twelve months ending January, 1952 
and w:1at arc their respecU"e prices, 
giving figures separately for each 
month? ' 

The Deputy Minister 01 Commerce 
and JndustrJ (Shrl Earmarkar): (a) 
The principal countries from which 

copra and coconut oil are imported 
are Ceylon, Singapore, Federated 
Malay States and the Philippines. 

(b) Two statements are laid on 
the Table showing information upto 
November 1951. [See Appendix II, 
annexure No.3]. 

Information in respect of December 
1951 and January 1952 is being 
collected. 

Shri Lakshmauau: The statement 
does not give any idea of the landed 
price of coconut oil during the period 
mentioned. I should Uke to know 
from the hon. Minister whether he 
will be able to give the landed price of 
coconut oil in India that was import-
ed from Ceylon during January 1952 
and December 1951? 

Shrl Karmarkar: I am sorry my 
hon. friend has not followed the 
reply. t said that the flgures for 
December 1951 and January 1952 are 
being collected, and my hon. friend 
can easily ca!ICulate the landed cost 
by adding to the cost of coconut on 
in the particular exporting countl'J' 
the import duty imposed here. 

Sbri Lakshmanau: May I know 
whether the reduction of import duty 
on copra and coconut oil by the Gov-
ernment ot India to conform to the 
corresponding reduction of export duty 
by the Ceylon Government is the 
result of concerted action by the two 
Governments or is it merely a matter 
of coincidence? 

Shrl Karmarkar: No, Sir So far 
as I know there has been no concerted 
action and the action has been taken 
on different dates. 

Sbrl LakshmaaaD: As between 
those who use coconut oil for food 
purposes and those who use it for 
industrial purposes, may I know 
which partiCUlar class stands to gain 
by the fall in price of this commod"ity? 

Sbrl Karmarkar: I think, Sir, that 
both the classes stand to gain. 

Sbrl Lakshmanan: 
stands to gain more? 

Which Cine 

Mr. ,Speaker: He has said both. 

Sbrl Alexauder: May I know whe-
ther, when the decision to reduct" the 
import duty was taken, the Coconut 
Committee was consulted? 

Shrl Karmarkar: I require notice 
foJ;' that. 
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COTTON PIECE Go9DS 

-254. Shrl JDani Ram: Will the MIDis-
ter of Commerce and Industry be 
pleased to state: 

<a) the quantity of un-utilized cottoD 
piecegoods in the hands of jhe. mills 
and exporters as on the 31st December, 
1951; 

(b) the quantity sanctioned for ex-
ports; 

(c) the countries to which exports 
are to be made; and 

(d) the period of licence? 

The MlDlster or Commerce aDd 
IDclustry . (Shrl Mahtab): <a> 114 
million yards and 66 million yards of 
cotton piecegoods were left in the • 
lrands of the mills and expllrters 
respectively. 

(b> 430 million yards were ftxed for 
export during the first half ot 1952. 
This quantity includes 180 million 
yards carried forward for shipment 
during this year against licences 
issued during the previous licensing 
periods and the balance is available 
for fresh licensing. 

(c) Against 180 million yards 
carried forward from last year licen.-
ces are held by exporters for export 
to the following countries: 

Afghanistan, Pakistan, Ceylon, 
Hongkong. Indonesia, China, Siam, 
Burma, Malaya, Australia, New 
Zealand, U. K. and other European 
countries and also Iraq, British West 
Indies. French Colonies, North Borneo, 
British East and West Africa, BelgiaD 
Congo, Persian Gulf, Rhodesia, 
Seychelles. Mauritius, Sudan, Aden, 
Egypt, Eritrea and Hard Currency 
countries. 

Against 250 million yards available 
for fresh licensing, special reservations 
have been made tor export to only 
those countries with which the Gov-
ernment of India have bUateral trade 
agreements as follows:-

Pakistan . 
Afghanistan 
Au .~,ralia 
Burma . 
O.her c.]untriea 

57' 5 million yards. 
25'0 
39'0 
16'11 

112'5 

.. .. 
TOTAL 250'0 

(d) All licences carried forward 
from 1951 have been vaUdated for 

ahirment upto the 31)th June 1952 

while fresh licences issued during 
1952 will be valid for six months with 
effect from the date of issue of each 
licence. 

Sbrl laalli Ram: May I know the 
quantity actually exported during this 
period? 

Shri Mahtab: Which period? 
Mr. Speaker: Exported to eacb 

country or to all these countries? 
Sbrl JDani Ram: To all these coun-

tries collectively. 
Sbrl Mahtab: During which period? 
Sbrl lDaDI Ram: May I know what 

are the conditions of the bilateral 
agreements? 

Mr. Speaker: But what is the period? 
Will he mention the period tor which 
he wanted the ftgures? 

Sbrl IDaIli Ram: Till 31st March. 
Sbrl Mahtab: But 31st March bas 

not yet come. 
Sbrl laalli Bam:-From 31st March 

1951 up to 31st December, 1951. 
Sbrl Mabtab: On the last occasion 

I gave the ftgures. I am-sorry I have 
not got them here. I think I ,ave 
them. two or three days ago. 

Sbrl JDani Ram: May I know what 
are the conditions of the bilateral 
agreements referred to by the hon. 
Minister? 

Sbrl Mahtab: Bilateral agreements 
do not require any conditions. They 
are mutual agreements, that is to 
say, there is an exchange of letters· 
in which the commotlities which are 
to be exported from this country and 
the commodities which are· to be im-
ported from the other country are 
mentioned. No other conditions are 
there. . 

Sbrl JDani Ram: Then, what are 
the articles to be exchanged? 

Sbrl Mabtab: I am sorry that 
copies of the agreements are not with 
me here. If he gives separate notice, 
I • shall supply the information. 

Sbrl M. C. Shab: May I know if 
the hon. Minister is aware of the fact 
that coarse and medium . counts of 
cloth are sUll sold at very much higher 
prices than the control rates, and if 
that is a fact, may I know whether 
the hon. Minister contemplates the 
total ban of the export of coarse and 
medium cloth in order to avoid the 
scarcity in the country? 
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Sbrl MaIltab: I am aware ot the 
fact that even today there fs about 
25 to 30 per cent. premium on coarse 
and medium cloth. It is tor that 
reason that the export ot medium and 
coarse cloth has been practically 
stopped except to countries with 
whom we have entered Into bilateral 
trade a,reements. We have taken 
very good care to see that unless we 
are 10 need of very essential com-
modities from other countries we 
shall not export our coarse and 
medium cloth to those countries. 

LOOMS AND SPINDLES (INCREASE) 

-255. Shrl JIWlI Ram: Will the 
Minister of Commerce aad IDdutry be 
pleased to state: 

(a) whether there has been an in-
crease in the country's loomage and 
spindlage; 

(b) If so. how much; 
(Ii) whether India will have to in-

:T'ea~ the import of cotton this year: 
and 

(d) If so, the qu~tity thereof? 
The MInister of Commeree aad in-

dustry (Shrl Mahtab): Ca) Yes, Sir. 
Cb) 4,540 rooms and 1,459,014' spin-

dles since 1946. 
(c) Yes, Sir. 
(d) About 6 lakh bales. 
Shri Juani Ram: May I know the 

countries trom which cotton will be 
imported? 

Shri Mahtab: U.S.A., Egypt, East 
Africa, Sudan and Pakistan, 

Shrt Slvaa PWay: May I know whe-
ther in increasing the machine looms 
in the country the Government has 
,iven any thought as to how it will 
affect the vast number of handloom 
weavers? 

Shri Mahtab: The hon. Member 
must have known that it has been 
notified that no new loom can be set 
up without the previous sanction of 
the State Government concerned. This 
has been going on for the last two or 
three years. With regard to certain 
textile mills where it is found that tire 
mill will not be economically run un-
less additional loom age is provided 
there alone permission is given. • 

OCCUPATION OF ISLET BY PAKISTAN 
POLICE 

-258. 8hrt Junl Ram: (a) Will the 
Prime Minister, be pleRsed to state: 

(a) whether it is a fact that Pakistani 

Pollce occupied an islet near Murshlda-
bad recently: and 

(b) 'it so, whether the Indian Force. 
have been able to re-capture it? 

The Deputy MIDJster of Exterul 
Main (Dr. Kellar): (a) and (b). 
From an interim report received from 
the Government of West Bengal It 
appears that there has been no occu-
pation ot any Indian territory as men-
tioned In the question. There was 8 
dispute re,arding the crops over a 
char which is In Indian territory. 
Pakistan nationals, assisted by local 
Pakistan oft\cers, trespassed Into the 
char and harvested the crop over 1200 
bighas. The Murshidabad district 
authorities took action to enable the 
Indian nationals to harvest the rest of 
the crop. The District Magistrates ot 
Murshidabad and Rajshahi have since 
discussed the matter in a joint con-
ference and an interim settlement is 
reported to have been reached. 

8hrt B. K. Daa: May I know whe.-
ther this is one of the chars over 
which there was a dispute pending 
the settlement ot the boundary? 

Dr. Keskar: No, Sir. 
Shrl B. K. Das: What is the name 

of this char? 
Dr. Keskar: I would require notice 

of that question. 
Shrt ChaUopadhyay: What is 

in_im arrangement that has 
arrived at with regard to this 
pute? 

the 
been 
dis-.. 

Dr. Keskar: The report has just 
now been received by us that an in-
terim arrangement has been arrived 
at. After further enquiries I would 
be able to furnish the hon. Member 
with further details. 

NEW WORK TAKEN UP BY THE PLANNING 
COMMISSION 

-257. Shrl B. K. Das: Will the Minis-
ter ot PlaDDlDc be pleased to state: 

(a) what particular item of'new work 
has been taken up as a part of the 
programme' of the Five Year Plan; and 

(b) whether any fund has been set 
apart for the purpose? 

The MInister of FiIWlce (Shrl C. D. 
De8hmukh): (a) and (b). Lnformation 
relating to new schemes included in 
the Five-Year Plan Which have been 
taken in hand durinl 1951-52, is beiDI 
collected from State Governmentl aocl 
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the Central Ministries. When it is 
'l"eceived, it will be laid on the Table 
01 the House. , 

ULLHA8NAGAR TOWNSHIP 

tw. ShrbaaU la,aabrl: (a) Will the 
Minister of BehahW&aUoD be pleased to 
state the number of unattached women 
and children in the Ullhasnagar Town-
ship (Kalyan Camp)? 

(b) Is it a fact that Government nad 
a programme of segre,atlng the un-
attached women and children and es-
tablishing a separate camp for women 
in the Ullhasnagar Township? 

The MJals&er 01 State lor Rehahlll-
taUOD (Shri A. P. laia): (a) 4.464. 

(b) Yes. 

Cr,oTH QUOTA TO WEST BENGAL 

tZSB-A. Shrl S. C. Samanta: W1I1 
the Minister of Commeree aDd lad .... 
try be pleased to state: 

(a) the amount of cloth quota al-
lotted to the State of West Bengal in 
the years from 1947 to 1951 (year by year); 

(b) how much ot the allotted quota 
was taken over by the State (year by year); 

(c), the number of nominated- buy-
ers who were recommended by the 
State Government to take delivery 
(year by year); and. 

(d) in how many cases the nomina-
ted buyers faUed or partially failed 
to take delivery? 

The M1aister 01 Commeree and Ia-
dutry (Shrl ;Mahtab): (a) to (c). A 
statement is laid on the Table of the 
House, [See Appendix II. annexure 
No.4], 

(d) Information is being collected 
from the State Government and wUl 
be placed on the Table of the House 
as soon as n:ceived. 

ShrJ S. C. Samanta: Moy I know whe-
ther in certain bales received by 
nominated buyers cotton piecegoods 
were found which should have contain-
ed dhoties and sarees? 

Shrl Mahtab: I am not aware of 
that, The nominated buyers of the 
State Governments in that case could 
have lodged their complaints with tbe 
Textile Commissioner and I can assure 
the hon, Member and through him the 
nominated buyers that any complaint, 
so lodged will be properl:v looked into 
and steps will be taken if there is any 
misbehaviour on the part of any mills. 

8hrI S. C •• 8uaaata: Ma;v I know 
whether the fi,ures of receipts of cloth. 
include the cloth taken from West 
Bengal and other mills? 

Sbrl Mabtah: It includes West 
Bengal and other mills also. 

DELEGATIONS SENT Oto"T 

·259. Baha GopJu&h S .... h: Will the' 
PrIme MIDIster be pleased to state: 

(a) the total Dumber of dele,atio~ 
tQat have been sent out of India by the 
Government of India durin, the year 
1951; 

(b) the purpose for which each of 
these dele,atio~ was sent out; 

(c) the total expenditure incurred 01) 
each one of them; and 

(d) the extent to which IndIa h ... 
beneflted by these delegationl? 

The Deputy MlDIster of External 
Mairs (Dr. Kesbr): (a) to (c). The 
required information is bein, collect-
ed and will be placed on the Table of 
the House as soon as it is readY. 

(d) The beneflts derived from the 
delegations sent out of India are not 
always concrete and cannot, therefore, 
be expressed in terms of value receiv-
ed for payments made. 

DIRECTORATE OF EMPLOYMENT 
ExCHANGES 

·260. Shrl Raj Kanwar: (a) Will the 
Minister of Labour be pleased to state 
whether it is a fact that the Directorate 
of Employment Exchan,es is proposed 
to be made permanent? 

(b) What Is 'the stren,th of the 
officers and ministerial staff of the 
Directorate? 

The Miaister of Labour (Shri Jar-
~tvaD Ram): (;l) The Directorate, of 
Employment .Exchanges. which IS a 
part of the Directorate General of Re-
settlemen\ and Employment, will be 
made permanent if the Directorate 
General of Resettleme,11t and Employ-
ment is made permanent. The matter 
is under consideration. 

(b) OfJicers, 
Director of Employment Exchan,es 

-1. 
Deputy Director of Employment 

Exchanges-3. 
Assistant Director of Employment 

Exchan,ell-5. 
Staff Trainin, Officer-I. 
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MinisteriaZ Staff-

SectiOb Oftlcer-l. 
Assistants-5. 
Clerks-4. 

Shrl Raj Kanwar: May I know since 
when is the Directorate of Employment 
ExchangeS" functioning and whether 
t~e appointment of the present 
Dlrector was made with the approval 
·of the Federal or Union Public Ser-
vice Commission? 

Shrl la&,jivan Ram: This Directorate 
has been functioning since the incep-
1ion of the whole Directorate General 
·of Resettlement and Employment and 
1he present incumbent was selected 
·through the Union Public Service 
·Commission. 

Shri Raj Kanwar: May I know 
what educational and other qualifica-
tions are expected in a director? 

Mr. Speaker: I think we need not 
.go into those details. He has got the 
reply that the Federal or Union Public 
Service Commission has selected him. 

ShrJ •. K. Da.: What has been the 
total expenditure over this Directorate 
<luring the last year? 

Shrl. lagjlvaD Bam: I am afraid I 
cannot give the figures oft-hand. It 

bas been discussed several times here. 
It my hon. friend gives me noti('e, I 
'Shall supply him the figures. 

Shri Raj KlUlwar: What t. the pre-
'Sent salary of the Director and what 
was he getting before in his previous 
appointment. 

Mr. Speaker: I am afraid he should 
'ftrst get information on this point 
privately with a view to ascertaining 
whether there is anything really 
'Seriously wrong. It is no use merely 
making a suggestion that there is 
favouritism in the case of the present 
Incumbent. It is hardly fair to the 
'Officer or the Minister. 

INDUSTRIAL HOUSING 

.!f5. Shrl laaDI Ram (on behalf of 
1;hri S. N. Das): Will the Minister of 
Labour be pleased to state: 

(a) to what extent the Industrial 
Housing Scheme drawn up by the Gov-
ernment of India in the year 1949 has 
been given eft'ect to; 

(b) the extent of response that this 
-Scheme r~ceived from the various State 
Governments and the industrial em-
ployers; 

(c) the total number 'of houses built 
'Under this Scheme in dift'erent States 
and the total amount spent over them; 
.and 

"" (d) whether the Scheme is still lb. 
operation? 

The MtDlster of LaboDr (Shrl la,-
jlvan Ram): (a) The scheme was put 
into operation in 1950-51 and a sum of 
Rs. 1 crore. which was provided for 
in the budget, was distributed as 
follows: 

Bombay . 
Madhya Pradesh 
Orissa 
Bihar 

R8. 

7ti lakh. 
10 .. 
10 " 

ti .. 

In the current year's budget a sum 
of Rs. 168 lakhs was provided which 
has ~n allotted as follo ..... s: 

Bombay 
Bihar 
Myaore 
Hyderabad . . 
Travancore· Oochin . 
Orill8a • 
MadhYA Pradeib 
AI .. m 
Madr .. 
Punjab 

Re. 
441akb. 
8u .. 
20 " 
20 " 
10 .. 
10 .. 
10 " 
10 .. 
9 " ti .. 

(b) In 1950-51. the scheme was 
applicable only to Part A States and 
the Governments of Bombay, Madbya 
Pradesh, Orissa and Bihar participat-
ed in it. But during the current year, 
the scheme has peen extended to Part 
Band C States as well (except Jammu 
and Kashmir). In addition to the four 
State Governments mentioned above, 
the Governments of Madras, Assam. 
Punjab, Hyderabad, Mysore, Travan· 
core-Cochin took advanta,e of the 
Scheme. The employers do not come 
into the picture directly. 

(c) Against the loan of RI. 1 crore 
advanced in 1950-51. 1712 houses have 
been constructed in Bombay, 261 in 
Orissa and 108 in Bihar and in addi-
tion the construction of about- 400 
houses is expected to be completed in 
Madhya Pradesh shortly. The esti-
mated total cost of all these houses 
comElS to Rs. 1·5 crores. Number of 
houses constructed against the loan of 
Rs. 1·68 crore, advanced during the 
current year is not yet available. 

(d) Yes, but from the next financial 
year the Government of India propose 
to introduce a subsidised Industrial 
Housing Scheme, under which the 
1\0uses will be constructed by the em-
ployers and the Government of India 
will pay a subsidy equal to 20 per cent . 
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of the cost of the houses. subject to 
certain ceiling limits. 

Sbrl JIWll Bam: May I know if the 
amount sanctioned last year has been 
fully utlhsed? 

Sbrl "aejiV8D Ram: I have already 
replied that the amounts were allotted 
to the different State Governments. 

Mr. Speaker: Evidently the han. 
Member wants to know whether the 
amounts were spent by the State 
Governments. 

Sbrl JacilV8D Bam: Some have 
spent them and others are in the pro-
cess of spending them. 

ibrJ luDi Ram: May I know wiry 
no sanction was given for working 
the scheme in West Bengal? 

Sbrl laejivaa Bam: Because the 
West Bengal Government did not ap-
proach us under this scheme. 

Sbrl M. Naik: May I know to what 
extent the employers and the State 
Governments have contributed to the 
materialisation of the scheme? 

Sbri laejivan Ram: Cnder the pre-
sent scheme we advanced interest 
free ·loans. Two-thirds of the capital 
cost of the construction is advanced by 
us as interest free loans and one-third 
is contributed either by the State Gov-
ernments or by some employer spon-
sored by the State Government. 

Shrl S. C. Samaaia: May I know the 
difference between the industrial hous-
ing scheme and the housing scheme 
in plantation areas for labourers? 

Sbrl la&1ivaa Bam: The houses in 
the tea plantations are constructed by 
the tea planters themselves. 

Dr. M. M. Du: In answer to. a 
supplementary question the han .. Mm-
ister stated that West Gengal did not 
approach the Central Government for 
a part of the loan. Am I to under-
stand that the housing conditions of 
the industrial workers in West Bengal 
are satisfactory? 

Mr. Speaker: How does that arise? 
PERMITS FOR ENTERDfG KATHMANDU 

.246. Sbrl JIWll Bam (on behalf of 
Shrl S. N. Du): Will tbe PrIme 
M1nJs1er be pleased to state whether 
indians going to Kathmandu. the 
Capital of Nepal. are still asked to take 
pennits at Birgunj? 

The »eputJ MlDIster of ~ 
Mairs (Dr. )teskal'): Full facts about 
the pennit system were given . in 
answer to '1uestlon No. 277 and supple-

mentaries thereto. on the 16th August 
1951. There has been no further-
development in the matter since then. 
On account of continued unsettled 
conditions in that country, no approach 
has been made so far to 'the Nepal 
Governmen' for the removal of 
restrictions on the entry of Indians 
into Nepal. 

Sbrl Kamatb: Is it a fact, as stated.. 
by certain Nepal spokesmen in India, 
that during the last few months, un-
fortunately considerable anti-Indian 
feeling has developed in Nepal and is 
it a fact that consequently the number 
of Indians proceeding or wanting to 
proceed from India to Nepal has fallen? 

• Tbe PrIIIIe MlDlster (Shrl Jaw&harlal. 
Nehru): May I answer that question,. 
Sir? So far as we are aware, there 
has been no difference in the number 
of Indians coming to and fro from 
Nepal. As for the statements in the-
press, I think they should be taken 
wit.h a grain of salt. 
STANDING PARLIAMENTARY COMMITTEES 

,<, 

"P247. Shrl laaaI Ram (on bebalf of" 
Sbr! S. N. Du): (a> Will the 
Prime MiDla&er be pleased to state 
whether it is a fact that the Govern-
ment of India have decided to abolish. 
the Standing Parliamentary Commit-
tees attached to various Ministries? 

(b) It the answer to part (a) above-
be in the afftnnative. what are the 
reasonl that have led to this decision?" 

(c) Is uiy new scheme under con-
sideration, by which Members of 
Parliament will be associated with the 
administration of different Ministries? 

The Prime MJDister (Sbrl Jawahar-
lal Nebru): (a> to (c). No, Govern-
ment have not decided to abolish all 
Parliamentary Standing Committees. 

In view of the fact, however, that 
the new Parliament was due to meet 
by the end of April or the beginning 
of May, it was decided that no new 
Standing Committees should be cons-
tituted at present. 

It was further decided that the 
whole question of the formation of 
Standing Committees of the new 
Parliament and their functions should 
be examined by the Ministry of Law. 

The present Standing Committees of· 
Parliament were constituted during the 
old regime when there was an irres-
ponsible executive. The present posi-
tion is different and should therefore 
be examined afresh. Government are 
of opinion that it is desirable to alsoci-
ate Members of Parliament with 
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Standing Committees so that they 
might remain in touch with the work-
ing of the governmental machinery. It 
is felt, however, that the Standing 
Finance Committee is no longer 
necessary in view of the establishment 
<of the Estimates Committee. 

Sbrl JDaDi Ram: May I know if the 
number of Ministries is going to be 
enlarged? 

Sbrl Jawaharlal Nehru: I do not 
know yet, Sir. 

Sbrl Kamatb: Inasmuch as these 
'Committees are Committees of Parlia-
ment, is' this question being examined 
solely in consultation with the Minis-. 
try of Law or also-pardon me, Sir, 
for bringing you into the picture-in 
consultation with tHe Speaker of 
Parliament? 

Mr • Speaker: I may make the posi-
tion clear. These are Parliamentary 
Committees only in the sense that 
they are elected by Members of Parlia-
ment to advise the executive. At pre-
.sent, if I mistake not, the only Parlia-
mentary Committees that exist are the 
Estimates Committee and the Public 
Accounts Committee and there is no 
other third Committee, I think. 

All Bon. Member: The Rules Com-
mittee., 

Mr. Speaker: ADd I might read to 
the hon. Member the definition of 
'Parliamentary Committee'. as given in 
the Rules. 'Parliamentary Com-
mittee' is a Committee which is elect-
ed by the House or nominated by the 
Speaker and works under the direction 
of the Speaker and presents its report 
to Parliament or to the Speaker and 
the secretariat for which is provided 
by the Parliament Secretariat. So all 
these Committees are not Parliamen. 
tary Committees in the real sense of 
the term, though they are known 
popularly as Parliamentary Com-
mittees. Therefore there is no 
question of the Speaker figuring .in. 

Prof. JL T. Sbab: May I seek one 
elucidation? If I heard the Prime 
Minister correctly, he spoke of the 
time when these Committees were ap-
pointed as "the old regime when the 
Government was irresponsible" or non-
responsible. Is it a correct description. 
because I think theBe Committees were 
appointed in 19481 

8brl Jawaharlal Nehru: The pre-
sent Committees have of course been 
appointed recently. But the rules 
governing them are the old rules and 
t.boM rules have to be reeonaidered. 

SJui Kama&b: Is it not a fact that 
th,ese Committees were constituted 
WIth a view to giving some sort' of 
training to Members of Parliament so 
fa! a~ the working of various Minis-
tnes IS eoncerned and, if that is so, 
~oes ~overnment think that such train-
mg WIll not be necessary for the new 
Members of Parliament? 

Sbrl Jawaharlal Nebru: It I may 
read part of my answer again, "Gov-
ern!llent are of opinion that it is 
desl~able to. associate Members ot 
Parliament WIth Standing Committees 
so that they might remain in touch 
with ~he 'Y,orking of the governmental 
machmery. That is an adequate 
answer because we do think it desir-
a~le that there should be some Com-
mIttees. Exactly what their functions 
should be in these new conditions is a 
matter which we might consider. I 
m~g~t add that whatever the Law 
MIDlstry might advise or the Govern-
ment might consider, undoubtedly the 
hon. the Speaker will be consulted and 
his advice taken in the matter, 

Shrl Kamatb: It is very good then' 
the Speaker will be consulted. ' 

~ (''''''040, t'Wf': 10ft sr..-
it; ~i.'n: .q 3f1fA' ~~ ~ ;f ~ fir; 
q ;rtf 'JI1Of~ ~. for; ~mr ift ~ 
~ q'J' ~, tt, lfl:!: ;;n;rfl'f ~~:rr 
~ fir; ~ ~ ~.,..m ""if f~Jft ~~ 
~~~I 
[Baba RamDara7aD Singh: The 

Prime Minister has just now stAted 
in answer to a question that he did 
not know whether the number of Min-
istries would increase or not, I would 
like to know When he would get this 
information and trom Where.} 

~ ".'@((is", ~: ~. ~!f1: 
'Pl: ~ ~~ arq;f f~ aft~ ~ 

[Sbrl Jawabarlal Nehru: Tne infor-
Illation will come at the proper time sDd 
trom our own hearts and minds.] 

Mr. Speaker: We will now proceed 
to Legislative Business. 

WRITTEN ANSWERS TO QUESTIONS 
MANtlFACTURE OF TRACTORS 

·2ft. Dr. Detlhmukb: (a) Will the 
Minister of Commerce aDd 1Dda.strr be 
pleased to state whether Government 
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are aware that tractors are bem. im-
ported on a large scale in India? 

(b) Is an7 attempt bein, made to set 
up a factory to manufacture them in 
India? 

(c) Is there any factory for manufac-
ture of any spare parts? 

(d) If not. is the matter bein, con-
sidered by Government? 

The MlDJ.ster of Commerce aDd 
Industry (Shrl Mahtab): (a) Yea. 

(b) Yes. 
(c) Yes. 
l d) Does not arise. 

RAIDs BY CENTRAL ENroRCEMENT 
DIRECTORATE 

• Z52. Sbrl Jbunjbanwala: Will the 
Minister of Commerce aDd IadU1tr7 be 
pleased to place on the Table of the 
House a statement showing: 

(1) the number of Mills/shops or 
god owns on which raids were made by 
the Central Enforcement Directorate 
staff: 

(ii) the date of each of the raids; 
(iii) the number of witnesses 111 each 

case: 
(iv) the number of bogus purcha .... 

introduced in each case; 
(v) the decision in each case by the 

trying court: 
(vi) the final decision by the Appel-

late Court; and 
(vii) the total cost of maintenance of 

the Directorate in each of the financial 
years since 1947-48? 

The MiD1ster of Commerce and in-
dustry (Shrl Mahtab): (i) to (vi). The 
information as required by the hon. 
Member is not readily available. But 
a statement is placed on the Table 
showing the work of the Enforcement 
Directorate. [Set! Appendix II. annex-
ure No.5). 

(vii) The total cost of the mainten-
ance of the Directorate since 1947-48, 
in each of the financial years, is as 
follows: 

1947.48 . Nil 
1948.49 Re. 29,700 
1949·50 R!. 5,73,000 
1950.111 Rs. 6.4I1,SOO 
19111.112 R,. 6,42,600 

GAlUIENS IN RASHTRAPATI BHAVAN 

35. Shrl JapDDatb Mlsbra: (a) Wlll 
the Minister of Worlrs, Predaetloa .... 
Supply be pleased to state what i. the 

strenlth of the stall (including all 
claslIea) eIllaled for, and the annual 
cost of maintaininl, the flower, fruit 
and veletables ,arden in the Rashtra-
pati Bhavan, New Delhi? 

(b) Wbat is the cost of production 
and the value of produce of the said 
garden? 

The M1DJster 01 Works, ProductlOD 
aDd Supply (Shrl GadcU): (a) The 
present strength is 152 and the cost of 
maintenance including the cost of pro-
duction for the year 1951-52 is expect-
ed to come to nearl¥ Rs. 1,29.000/-

(b) Accounts relating to the cost of 
prodUction are not maintained separate-
ly. Receipts from the sale of vege-
tables produced in the ,arden amount-
ed to Rs. 33.432 during the period 
1-3-1951 to 20-2-1952 . 

SURCHARGE ON EXPORT OF COAL 

36. Shrl M. NaIk: (a) Will the 
Minister of WorD, ProcJaetlon aad 
Supply be pleased to state since when 
surcharle on export of coal has been 
enforced? 

(b) What is the total income derived 
from that source _ince its enforcement 
up-to-date? 

(c) Is the surcharle levied uniform 
for all exports or does it vary from 
country to country? 

(d) What are the countries which are 
the main consumers of our coal? 

(e) Is there any basis in the sugges-
tions made in certain quarters that 
other coal-producing countries are 

.likely to oust India trom certain sectors 
of the world market? 

The Minister of Works, Production 
and Supply (Shrt Gaden): (8) to (c). 
Originally a surcharge on exports of 
coal was levied from 24th September 
1949 when the export of coal was 
treated as State trading. From lst 
October 1951 no surcharge as such is, 
however, levied and instead, prices 
are being charged on exports depend-
ing on what commercial considerations 
would justify, having regard to the 
prices at which the importing coun-
tries could obtain similar quality from 
competing exporters. The income 
derived from the surcharge from the 
date it was introduced up to the date 
on which it was abandoned is about 
Rs. 1.70.07.489. 'Subsequent to this 
period it is not possible to give any 
figure of income from the surcharlle. 

(d) Mainly Pakistan, r.eylon, Burma, 
Honll-Kong. Singapore, .lapan, Austra-
lia, Egypt and Aden. 

(e) Government are not aware of 
any such indications at present. 
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CENTRAL COTTON ADVISORY BoARD 

37. Shrl S. N. Das: (a) Will the 
Minister of Commeree aDd Industry be 
pleased to state what are the main 
recommendations made by the Central 
Cotton Advisory Board? 

(b) Which of them have been accept-
ed by Government? 

The Mlalster of Commerce aad IB-
dusb7 (Shrl Mahtab): (a) The main 
recommendations made by the Cotton 
Advisory Board in regard to cotton 
control for the season 1951-52 are as 
under: 

(i) Establishment of panels of ,buy-
ers, central and zonal for handling 
the Indian cotton crop. 

(ii) Institution of quallty cont.rol for 
determining the staple and prlce of 
cotton within the fr~e wor~ ~f the 
prices fixed for varlOUS varletles of 
cotton. 

(iii) Fixation of ceiling prices for all 
varieties of Indian cotton. 

(iv) Movement of Kapaa and cotton 
to be controlled by the Textile Com-
missioner. 

(v) Growing of superior varieties of 
cottons under the co?dltiOnCs {~ 
commended by the Indlan en ra 
Cotton Committee. vtz: 

(1) the areas in which cottons 
are grown be declared as protected, 
, (2) cultivation of other varieties 
in such areas be prohibited, and 

(3)' seeds from such cotton be 
supplied by Government. diTectly 
through approved agencles. 
(vi) Regrouping of cotton zones as 

under: 
East Punjab and ?EPSU, 
Surat and Broach. 
Madhya Bharat and Bhopal, 
Assam and Manipur. 
(vii) Modification in the licensing 

system BI under: 
(1) The qualifying period of 

three years for Issue of licences 
be raised to five years by including 
the two years immediately preced-
ing the 1948-49 seasons. 

(2) The . quantitative turn-over 
prescribed for issue of B cl~ss 
licences be reduced to 1,000 bales 
from 1.500. 

(3) C class licencees be allowed 
to sell direct to A Llass licencees. 

(4) Agricultural C'l-Operath'e 
Societies be given C ela.,s licences. 

(5) "A" Class licencees be per-
mitted to hypothecate or pledge 
cotton s~ks with banks. 

(viii) Granting of premium for 
special varieties of cottons and taking 
into consideration that premium for 
fixation of prices of cloth manufactur-
ed from such cotton. 

(ix) Laxmi cotton to be treated on 
par with Cambodia and priced accord';' 
ingly. 

(x) Fixation of export quota for 
Bengal De.hi. 

(b) Excepting the recommendations 
at items (Hi) and (viii) all others have 
been accepted by the Government. 
Prices of all varieties of cotton except 
certain special varieties have already 
been fixed. The special varieties of 
cotton viz. Punjab, Punjabl American 
216F, Punjab/American 320F, Burl 
G394, M.A. 5. Laxmi, C.O.4/B. 40 
(Rajapalayam) have not been brought 
under price control because it was 
strongly represented to Government by 
the state Governments concerned and 
also by the Indian Central Cotton Com-
mittee that these varieties of cottoD 

'should not be brought under price 
control as they are grown under the 
following conditions: 

(I) the cotton is grown in an area 
which is a "Protected Area" under the 
Cotton Transport Act, 1923 or any 
corresponding Act: 

(U) the seeds required for sowing 
such cotton in the relevant areas are 
duly approved and supplied by the 
Department of Agriculture of the 
State concerned; 

(ut) the crop of such cotton is rogu-
ed and off-types removed; and 

(Iv) the ginning and pressing of the 
crop of such· cotton is done under the 
supervision of the Department of 
Agriculture of the State concerned and 
a certiftcate of purity Issued by the 
said department for the pressed bales. 
As regards (viii) Government have 
accepted the first part of It while the 
latter portion of the recommendation 
Is under consideration. 

~ETALLURGICAL COAL 

38. Shrl M. NaIIE: (a) Wlll the Minis-
ter of Worb, Produetl_ ad Supply 
be pleued to state what ill the present 
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poJtcy of Government relJllrdln, con-
servation of metallurlf,cal coal in lndia? 

(b) If conservation has been started, 
what are the reserves so far built up 
and what is the tar,et aimed at? 

(c) What are the purposes to which 
this conserved metallur,ical coal is 
,oiDi to be put and for what probable 
period such conservation is necessary? 

The lIbd8ter of Works, Production 
aad 8upp17 (8bn GadJlU: <a> 'l'he 
policy of the Government is to conserve 
the reserves of metallurgical coal in 
the country· by enforcing stowing for 
conservation, by encouraging the 
washing of coal with a view to bene-
ftciating and reducing the ash contents 
of coal and thus improving its coking 

. ... 

qualities, by blendfn, 01 IDfer 
grades of coal with better Jrades a 
to discourage the use of such coal 
non-essential consumers. 

(b) So far, about a million tons 
coking coal per annum, have been t 
placed by non-coking coal from tJ 
loco. programme. The ultimate aim 
to regulate the production of meta 
lurgical coal to the extent actuaU 
required by the Iron and Steel indul 
tries, which Is about 4 million tons l 
present. 

(c) Metallurgical coal Is used fo 
maklnlC hard coke required for the 
reduction of fron ore to pig fren In 
blast furnace and is, therefore, indl .. 
pensable for the Iron and Steel lndU&-
try . 
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CORRIGENDA
to

the Parliamentary Debates (Part II—Other than Questions and Answers), Fifth
Session, 1952

In Volume I,—
1. No. 2, dated the 6th February, 1952,—

(i) Col. 23, line 33 for “to provide for’* read “further to amend”, and in
line 2 from bottom for “further to amend” read “to provide for*'.

2. No. 5, dated the 12th February, 1952,— ^
(i) Col. 309, for existing last line read “chancellories or in government, but”
(ii) Col. 362, line 31 for ‘lU in th ” read ^'Kamath”.

3. No. 6, dated the 13th February, 1952,—

(i) ^  'fpRT “W % ?«rT«T «rc I
(ii)«TT»T ^  IT  “ w w ”  «?f I

(iii) Col. 443, line 8 for “ony” read “only".

-  »»jux-* i  ^  ^  ** i  rvr (iv)
(v) Col. 529, for existing last line read “excess of such moisture as may

reasonably be expected, by watering the”.
(vi) Col. 530, insert “both parties are protected. They pro-” as last line.

4. No. 8, dated the 15th February, 1952,—
(i) Col. 648, after line 7, insert “this demand has come before the House

today, that”.
(ii) Col. 658, line 32 for “O utlay” read “Outside*’.
(iii) Col. 659, line 6 from bottom for ^^Jagivan Ram” read '^JagJiTan Ram**^
(iv) Col. 676, last line for “Uament” read “Parliament”.
(v) Col. 686, line 16 from bottom for ‘̂ Gapalaswami*’ read ̂ ^Gopalaswami’’*̂

5. No. 9, dated the 18th February, 1952,—

(i) m  60̂ , ^  Y ^ Tnr” % rm” ^  t
6. No. 11, dated the 20th February, 1952,—

(i) Tflrm too«, itPrt  ̂^  ” Tf i
7. No. 14, dated the 23rd February, 1052,—

(i) Col. 1184, line 8 for "Javivaii Ram" read "JacJiTaB Ram”.
(11) Col. 1191, for existing line 4 read “Clanae 6 —Contribution* and matter$".

(iii) >TTn to if “JTw” ^ qr «rf i
8. No. 15, dated the 25th February, 1932,—

9. No. 19, dated the 29th February, 1952,—
(i) Col, 1564. in the beginning of line 17 from bottom insert **voted“.
(ii) Col. 1612, line 3 from bottom for “purpose” read “propose” .

(iii) 'ffw \  ^ “?ra?r” % WR qr -if I
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PARLIAM ENTARY DEBATES 

" (P art I I—^Proceedings other than Questions and Answers)
O FFIC IA L BEFO R T

1381

PARLIAMENT OP INDIA 

Wednesday, 27th February,; 1952

The House met at Half Past Nine 
of the Clock,

[Mr. Speaker in the Chairl
QXJTESTIONS AND ANSWERS

(See Part I)

10-25 A.M.

PAPER LAID ON THE TABLE

E a st  P u n ja b  U n iv e r s i t y  (A m e n d m e n t ) 
A c t , 1952

The Minister of Home Affairs and 
Law (Dr. Katju): I beg to lay on the 
Table a copy of the East Punjab Uni­
versity (Amendment) Act, 1952 (Presi­
dents Act No. IV of 1952), under sub­
section (3) of section 3 of the Punjab 
State Legislature (Delegation of 
Powers) Act, 1951. [Placed in the 
Library. See No. P.268/52.]

APPROPRIATION (RAILWAYS) 
VOTE ON ACCOUNT BILL

The Minister of States, Traospoiil 
and Railways (Shri Gopalaswami): I
beg to move:

“That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of India for the service of the year 
beginning on the 1st day of April, 
1952, be taken into considera­
tion.’’
Mr, Speaker: Motion moveei:

“That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of India for the service of the year 
beginning on the 1st day of April, 
1952, be taken into consideration.**

1382

As hon. Members are aware, it has 
been our convention not to have any 
discussion over these motions as the 
Demands are already granted. Of 
course the ban is not absolute, and in

r per cases a short statement may 
permitted. I have a request from 
Pandit Kunzru that he wishes to have 

some explanation from the Minister 
in respect of a couple of points which 
he has mentioned and I am therefore, 
as a matter of exception, permitting 
him to make a short statement in ten 
minutes or fifteen at the most.

Pandit Kunzni (Uttar Pradesh): We 
are trying here to follow the procedure 
of the British House of Commons. But 
as you realize, Sir, in the British House 
of Commons there is much greater 
freedom of discussion than there is 
here. What I mean is that a Budget 
which deals, taking income and ex­
penditure together, with a sum of 
about Rs. 550 crores has not got to 
be disposed of in two or two and a 
half hours. Nor can a Member be 
asked to finish all that he has to say 
on so important a subject in ten 
minutes or five minutes or even less. 
When here, Sir, the Members can find 
practically no opportunity of expres­
sing their opinions when the demands 
for grants are under consideration, it 
is but right that they should be given 
an opportunity to give expression to 
their views on the Appropriation Bill.

The points on which I wish to speak 
today are the number and usage of 
the rolling stock including locomotives 
and fuel consumption. A great deal 
was said yesterday about wagons, but 
the remarks that were made brought 
forth no reply either from the Minister 
of Railways or the Minister of State 
for Railways. I should like today to 
examine the question of the turnround 
in respect of which some credit has 
been taken for the administration in 
the introduction to the explanatory 
Memorandum, which my hon. friend, 
the Minister of Railways rightly called 
a piece of imaginative optimism. The 
total number of service wagons in the
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[Pandit Kunzru] 
year 1950-51 was a little over 152,000, 
but the average number of wagons 
that could be used for the carriage of 
goods was about 147,000 only and the 
rest were part of the Coaching traffic. 
Now, if we deduct from this the num­
ber of wagons in shops and sick lines 
which could not be used and which 
amounts to about 11,000, we find that 
the number of wagons that could be 
used for the conveyance of goods was 
about 136,000. As above 11,000 wagons 
were loaded daily, we have to divide 
. this figure by the figure for daily load­
ings which amounts to 11,058 in order 
to get the turnround, that is the num­
ber of days taken by a wagon to 
return to its starting station. If we do 
so, we find that the turnround is 12*3 
days but it has been stated in the 
introduction to the explanatory Memop- 
randum that it was only 10*5 days. If 
we deal with the figures for 1949-50 
in the same way, we find again that 
the turnround was not 11 or 111 but 
12*26 days. It will thus be seen (1) 
that the turnround was not as low as 
is claimed in the introduction to the 
explanatory Memorandum or. I believe, 
in the Railway Administration report 
and (2) that there was no improvement 
In the year 1950-51 as compared with 
the year 1949-50. The turnround would 
be 12-26 days in 1949-50 and in 1950­
51 12*36 days on the assumption that 
all the wagons were utilised. If, how­
ever, the figures given in the introduc­
tion to the explanatory Memorandum 
are correct, it means that a large num­
ber of wagons remained unused. Their 
number should have been about 20,000 
in 1950-51 and about, I think, 14,000 
in 1949-50. If this is true, I should 
like to ask Government how it was 
that at a time when more wagons were 
demanded by the public, so many 
wagons remained unused during both 
these years. The proper utilization of 
wagons is a matter of great import­
ance, not merely to the economy of 
the country but also to Railway 
finances, for we can do by a proper 
utilization of the stock at our disposal 
with a smaller number than would be 
needed. If it was properly used, it was 
obvious that it wpuld result in con­
siderable saving.

The next point that I should like to 
deal with is the engine usage to which 
I referred the other day. I refer both 
to  the broad-gauge and the metre- 
gauge. I dealt with the position on the 
broad-gauge iî  some detail and then 
I pointed out that the position on the 
metre-gauge was much the same, it 

take into account the recommenda­
tion of the Indian Railway Enquiry 
Committee. My hon. friend, the Minis^

ter of Railways pointed out in his 
reply that the comparison with the 
recommendation of the Indian Rail­
way Enquiry Committee was not 
correct, because it did not take account 
of those Indian State Railways that 
had now become part of the Governr. 
ment Railways. In view of thi» &tiite- 
ment of my hon. friend, I looked up 
the figures in volume II of the report 
for 1941-42 and I found that the Indian 
Railway Enquiry Committee was in­
fluenced in its recommendations by 
the figures relating to Engine utilisa­
tion in that year. I found that the table 
relating to the utilisation of engines 
on the metre-gauge lines included the 
Jodhpur and Bikaner State Railways. 
It included the Mysore State Railway 
also. I further found that the average 
engine-miles per engine-day per engine 
on line was not affected by the in­
clusion of the State Railways, and that 
it was 81 for the entire metre-gauge 
lines that were taken into considera­
tion by the Indian Railway Enquiry 
Committee. My hon. friend the Minis­
ter of State for Railways will therefore 
see that the observations that I made 
with regard to the utilisation of engines 
on the metre-gauge Railways was in 
no way incorrect.

Lastly I should like to refer to fuel 
consumption on our Railways. I am. 
glad to find that in this respect there 
has been substantial improvement 
since the year 1948-49. In that year, 
the number of pounds of coal con­
sumed per thousand gross ton miles 
was 213. Deterioration in this respect 
was the highest in that year. In 1949­
60 this figure fell to 200*9 and in 1950­
51 to 191*8. On the metre-gauge too, 
there has been a good deal of improve­
ment. The deterioration that took 
place there was much less than on the 
broad-gauge lines. The consumption of 
coal per thousand gross ton miles nas 
fallen between 1948r49 and 1950-51 by 
a little over eight pounds. This is all 
to the good and both the Government 
and the Railway administration deserve 
to be congratulated on it. But, I should 
like to point out that even these figures 
do not give us any cause for satisfac­
tion when we compare them with the 
figures for 1945-46 and 1946-47, and 
in the case of the broad-gauge, for 
1946-47. But, it can be shown that in 
the year 1950-51 the consumption of 
coal per thousand gross ton miles in 
respect of goods trains was better than 
in ,1946-47. With this exception, the 
statement that I have made stands. I 
shall give an example to show what 1 
mean. While in 1950-51 the consump­
tion of coal per thousand gross ton 
miles of passenger service was 191*8* 
the eorreflq;K>nding figure In 1945-46
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was 172-6 and in 1946-47 it was 190*2. 
In 1946-47, certainly .the Railways 
complained that the quality of the coal 
that they have received had consider­
ably deteriorated. Similarly, the 
corresponding figures for goods services 
relating to the years 1950-51 and 1945­
46 are 1641 and 162 6. I do not think 
I need give exact figures relating to 

the metre-gauge for the years 1950-51 
and 1945-46 and 1946-47. I am sure 
that my hon. friend the Minister for 
Railways is aware of the fact that in 
spite of the improvement in the con­
sumption of coal, there is a great deal 

►of leeway yet to be made up, I 
-am pointing out these figures not 
in order to be severe on the Railway 
Board, but in order to express the 
hope that the care that is now being 
taken will be continued and that 
•efforts will be made to further reduce 
“the consumption of coal.

[ S h r i m a t i  D u r g a b a i  in  the Chairl

On this point, I should like to draw 
the attention of the Government to 

•what was known formerly as the 
Nizam’s Guaranteed State Railway. 
The Indian Railway Enquiry Com­
mittee found that the c o n s u m p tio n  of 
coal on this Railway was substantially 
less than on the other broad-gauge 
railways. It recommended that the 
procedure followed by this Railway 
should be adopted on the other broad- 
gauge railways in order to check the 

’C o n s u m p tio n  of coal, to find out the 
Clauses for the increased c o n s u m p tio n  
of coal and to stimulate emulation 
among the drivers. I shall Just quote a 
lew figures to show to the House how 
great is the difference between the 
“Nizam’s Guaranteed State Railway and 
the other broad-gauge Railways in 
1946-47 in respect of c o n s u m p tio n  of 
coal. While in 1946-47 on the Nizam’s 
Guaranteed State Railway the con­
sumption of coal per thousand gross 
ton miles was 141*7 for passenger 
services, it was 190-2 for other Rail­
ways—broad-gauge Railways. Simi­
larly, while the figure was 135*6 for 
^oods services on the Nizam's Railway, 
it was 168-3 on the other Railways. 
The consumption was not always so 
low on the Nizam’s Railway, It was as 
’high as 182 for passenger services and 
141 8 for goods services in 1938-39; but 
it was steadily brought down by the 
•methods referred to in detail by the 
Indian Railway Enquiry Committee. 
'Since 1946-47, there has been a de­
terioration even on the Nizam’s State 
Hallway. Perhaps the deterioration 
l>egan when that Railway was brought 
imder the control of the Government 
of India.

Shri Gopalaswami: Not 1946-47.

Pandit Kunxru: Not 1946-47, because 
at that time, the consumption of coal 
was very low; the deterioration took 
place subsequently. In the figures that 
I have there was deterioration both in
1949-50 and 1950-51. So the deteriora­
tion must have taken place when this 
railway was being administered by the 
Government of India. Now, I should 
like to know whether the procedure 
followed at least formerly on the 
Nizam’s State Railway is being fol­
lowed in accordance with the recom­
mendations of the Railway Enquiry 
Committee, on the other railways? 
And secondly, I want to know what is 
the cause of the deterioration on the 
Nizam’s State Railway? Its record in 
the past and in war time was so good 
that I think every care should be taken 
that the scheme for the amalgamation 
of railways on which the Railway 
Minister has set his heart does not 
lead to deterioration in any respect. I 
may say a word more before I leave 
this subiect. It may be said that there 
was a difference in the gradients bet­
ween the Nizam’s State Railway and 
the other railways. There may well 
have been this difference, and there 
may be other differences also. Not all 
the broad-gauge railways are alike in 
this respect. Moreover, the difference 
is too great to be explained, in my 
opinion, by any such differences in 
gradients.

I hope my hon. friend the Railway 
Minister will have more time to deal 
with the questions that I have raised 
today than he had when replying to 
the points that were raised yesterday 
by other Members.

May I Madam, with your permis­
sion, join those Members who spoke 
yesterday on the formation of railway 
zones in Northern India in saying that 
it would not be unwise of the hon. 
Railway Minister to leave this matter 
to be considered by the new Parlia­
ment and the new Government? When 
so many things, important and un­
important, are being left for considera­
tion a few months later, no harm 
would be done if this question is left 
over for final disposal by the new 
legislature and the new Gk>vemment 
that will come into existence.

The Minister of State for Transport 
and Railways (Shri Santhaaam): ISSy 
hon. friend Pandit Kunzru has raised 
many difficult statistical points. The 
figures which I have collected do not 
deal precisely with those particular 
figures which he has quoted, and so I 
have some difficulty In replying to 
hia.......
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Pandit KmiEni: May I interrupt my 
hon. friend and say that the figures 
I have quoted have been taken from 
the Railway reports, I believe in all 
cases.

Shri Santhaaam: I had no intention 
to question the accuracy of his figures. 
What I wanted to say was that I have 
got statistics for certain types of 
operations while he has taken statistics 
from the records for certain other 
matters. And so I may not be able to 
deal with those particular statistics 
in detail. I never meant to question 
the accuracy of the figures he quoted. 
I  would, therefore, make an offer to 
Pandit Kunzru. If he could find the 
time, I am prepared to arrange a meet­
ing with our members of the Railway 
Board and others whose business is to 
deal with these figures, to go into them 
in great detail and «ee how far his 
contentions are correct and then, if 
they are correct, to discuss with them 
as to what steps should be taken to 
put matters right.

Pandit Kunzni: May 1 point out that 
the question of wagon supply and turn- 
round was raised, though in a different 
manner, two or three days ago and it 
was referred to again in this House. 
Government should, therefore, have 
been prepared to give an answer and 
we should have an answer at least 
today on this matter.

Shri Santhanam: Yes, and I do pro­
pose to give some answer; but it is 
quite possible that it may not meet 
exactly all the points that my hon. 
friend has raised, because you can 
take figures and compare them in 
various ways and it may not be possi­
ble for me to compare them in the 
same way in the open House as he has 
done. This is a question to be discuss­
ed roujid a table with the experts con­
cerned and, therefore, if he can find 
the time, I am prepared to arrange 
for such a meeting.

Now, I shall try in brief, to explain 
the position of the railway administra­
tion with reference to the various 
matters that the hon. Member has 
raised. I shall take the last matter 
first, namely, the question of coal. The 
hon. Member himself has admitted 
there has been a steady improvement 
in recent years regarding the consump­
tion of coal which had gone up to a 
very high limit in 1947-48 and 1948-49. 
The reasons for this rise were two-fold. 
One was that the coal became control­
led and as a result of that the rail­
ways were not able to get the same 
stahdard quality of coal which they 
were getting before this coal control 
was Instituted. The railways were

asked to take little bits of coal fronv 
various collieHes so that the wastage' 
was much greater. The second reason 
was that the price of coal increased 
greatly and so pilferage all along the 
way and also at the stocks increased. 
Owing to these two causes our con­
sumption “figures increased and we 
have been having a regular drive 
during the last two years to reduce 
the consumption of coal. Lastly, we 
have recently appointed a highrlevel 
Committee to go into the supply of 
coal, the quality of coal, the consump­
tion of coal and the distribution and 
procedure or the way in which toe 
accounts are kept and all these mat­
ters. In these matters, such as the 
keeping of the accounts, the method of 
measurements and all that, there m&y 
be scope for a great deal of improve­
ment and we have to see what we 
ca  ̂ do in order to attain our aim 
^mch is to obtain the maximum 
pfOssible improvement and the mini­
mum consumption of fuel. The hon. 
MIfember raised the question of the 
consumption of coal in the Hyderabad 
State Railway. The position was that 
this railway was getting coal of con­
stant calorific value from the Singarenl 
collieries and not from a large number 
of collieries. Therefore, naturally their 
consumption was a little less. But as 
soon as it came under our control it 
took coal just as the other railways 
and also there was more pilferage 
owing to the higher price, and to some 
extent the position might have deterio­
rated. But I do not see what relevance 
it has to the question of amalgamation* 
because his point was that the Nizam’s 
State Railway as an individual unit 
had deteriorated even before it was 
merged. Therefore it was not a ques­
tion of merging or not merging and...

Pandit Kunzru: I did not say that 
the Nizam’s State Railway had deterio­
rated before it was merged.

Shri Santhanam: It was merged only 
recently and I do not think my hon. 
friend has figures after this merger 
and so......

Pandit Kunzru: I said since it came 
under the control of the Government 
of India there was deterioration.
11 A.M.

Shri Santhanam: That is exactly 
my point. Supposing we had kept it 
separate. then also his argument 
applies. Therefore it has no relevance 
to the question of merging and not 
merging. The question is reduction in 
consumption of coal which we agree 
is his objective and our objective and 
we are taking all possible steps to« 
wards that end.
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Shrl Massey (West Bengal): On a 
matter of information, Sir. The Minis­
ter spoke of coal being pilfered but due 
the high cost of coal. May I say that 
the coal that is pilfered is shown as 
a minus receipt. That means it is not 
there. Therefore it does not affect 
your consumption of coal per mile. It 
is not received by the Railway and 
therefore does not affect consumption.

Shrl Santhanam: I am not so sure
about that. What about pilferages In 
the dumps. We are not weighing every 
time in every dump. All that is taken 
in basket to the engine and each is 
roughly calculated and there is pil­
ferage throughout the line. Therefore 
it is not as if at every place there is 
accounting. A considerable part goes 
into consumption account. •

Shrl Massey: But the amount written 
off in later years is far more than the 
period under which we are talking' 
of when consumption was lower, in 
earlier year in a particular railway it 
was 05 and now it is 2 per cent.

Shrl Santhanam: Mr. Massey is a 
Member of the Committee and I shall 
be glad if he goes into this question 
in detail and induces the Committee 
to make suitable recommendations.

Regarding the usage of locomotives, 
we have to remember that during the 
war the bulk of the locomotives were 
put to terrible strain. Quring recent 
years we have been able to replace a 
certain proportion of them but the 
bulk of the locomotives even now were 
those that were subjected to heavy 
strain during the war as a result of 
which the percentage waiting under 
repair rose from 18*88 in 1938-39 to 
20-76 and in 1949-50 it came down to 
20*31. It is only in September, 1951 
we have got this percentage to what 
it was in 1938-39. Therefore it was 
inevitable that with a large number 
of over-used locomotives the engine 
miles per day should decline somewhat. 
It was 79 per engine on line in 1938­
39 and it came down to 71 in 1948-49. 
It then rose up to 75 in 1949-50 and 
in 1950-51 it is 76. If you take the 
engines in use, it was 115 in 1938-39, 
it came down to 102 in 1948-49, it has 
gone up to 106 in 1949-50. In 1950-51 
it went up to 107. These figures relate 
to broad-gauge. A similar situation 
occurred on the metre-gauge alsf). From 
76 in 1938-39 it came down to 70 and 
it  is 74 in 1950-51. Engines in use 
came down from 110 to 105 where it 
practically remains today.

•Now let me quote a few figures for 
the usage of wagon and coachi:ag stock.

The average wagon load tn 1948-49 
during the run throughout India 'vas 
15-7 and in 1949-50 it was 15*4 and ia
1950-51 it is 16-1. In this connection I 
may say that the average wagon load 
does not depend only on the amount 
which a wagon carried but the trends 
of traffic. Often we have to carry a 
little less than the average entire 
wagon load. If a particular traffic 
declines in a particular area, we can­
not wait till we can load the full 
wagon. We have often to run wagons 
a little short and to the trends of trade 
which have a great effect on the aver­
age wagon load. The turnround from 
1948-49 was 13-1 for the broad-gauge; 
in 1950-51 it is 11. The vehicle miles 
per vehicle day was 152 in 1948-49; it 
is 164 in 1950-51, wagon mile per 
wagon day was 33 1 in 1948-49 and 
38-7 in 1950-51. Similarly on the metro- 
gauge the average wagon load has 
risen in these two years from 7*41 to 
7-60, the turnround from 7 4 to 
6-6, vehicle miles from 119 to 131, 
wagon mile from 29-1 to 31*8. From all 
these figures it is obvious that there 
has been a steady improvement. Whe­
ther any of these particular figures 
have reached the target envisaged by 
the report of the Kunzru Enquiry Com­
mittee I cannot say. Probably some 
of them have not but it is obvious that 
we are aiming to achieve that target 
if possible to overtake that wherever 
we can. Beyond that I do not see what 
exactly can be done. Unless my hon. 
friend says what particular steps could 
have been taken within this year to 
make it still better, the mere fact of 
saying that we have not reached the 
target does not go very far because in 
a huge administration like the Indian 
Railways we have to step up this 
question of eflflcieiicy all over. Some­
times the eflflciency Improves at one 
place, unfortunately in some other 
place it f l̂ls back for some reason or 
other and when we join the all India 
figures, naturally it is the natural 
result of all these efforts. Unless it is 
contended that the efforts are not 
being made or that the efforts are not 
made with any kind of success, I do 
not think there is any point in 
criticism. It was never our contention 
that the things have become perfect 
and that nothing more needs to be 
done. That is not at all the point. In 
fact, during these four yeers the mofl 
ber of Committees which have gone 
into the various aspects of Railway 
administration have been so many tlrat 
it will take the time of the House to 
describe those Committees and ĥ̂ lr 
work. And not only have those Com­
mittees been appointed, there has not 
been a single report of any Committee 
which we have not tried ImplKincnt 
as soon as it was recelved-^kat I 
think is more important. We nave
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[Shri Santhanam]
taken immediate action whether it was 
the report of the Health and Hygiene 
Committee or of the Stores Committee. 
Recently we had appointed a Com­
mittee to consider the question of 
reducing the time for the transit of 
smalls and parcels and on the very 
day that Committee submitted its re­
port we started implementing it. In 
the case of every Committee which has 
been appointed, as soon as we got the 
report it was immediately analysed 
and a target of one or two months was 
fixed within which the whole process 
had to be completed. We had appoint­
ed a Committee to go into the legal 
machinery required to deal with the 
claims cases. That Committee has Just 
submitted a report and we have put a 
high level officer to investigate the 
question of why the claims have been 
increasing and what arrangements 
have been made in that connection.

Therefore, there has not been a 
single aspect of Railway administration 
which has not been subjected to 
searching scrutiny. We have been 
taking steps all along the line. It is 
not our contention that our steps are 
concluded or that full results have 
been achieved. I think the next Minis­
try will reap the full fruits of all the 
enquiries that have been conducted 
during these years and I am sure at 
the end of the next five year period 
the full economic effect of all that has 
been done during this period will be 
fully realised.

Shri Massey: I do not want my hon. 
friends to be under a wrong impres­
sion. I do not think either Pandit 
Kunzru or myself feel that the Minis­
ters are not doing what is wanted. My 
point is this, that these statistics must 
be true, that they must give the 
Ministers and Parliament the true posi­
tion of the working of our Railways. 
On this question of wagon turnround, 
I am not letting out Railway secrets 
but I will tell the Minister that four 
years ago this question was taken up 
very strongly with the Railway 
administration and it was pointed out 
that the Railway Administration's 
figure was 16-1. Immediately the 
Transportation Officer called the 
Statistical Officer and said, “You work 
out this figure like this**, and he 
brought it down from 161 to some­
thing like 10 0. That gives.........

Shri GoDalaswami: I should like the 
hon. Member to answer one question. 
Is he prepared to take personal res- 
ponsdbility for the statement that he 
has made that a particular officer gave 
directions that a particular figure 
should be worked to? That is an in­

sinuation which I must repudiate oa 
behalf of the officers working under 
me.

Shri Massey: All my hon. friend has 
to do is to look at the working of the 
particular Railway and he can get 
that information.

Shri Gopalaswami: My question was 
the correctness of the statement that 
the hon. Member made that a responsi­
ble officer of the Railway gave direc­
tions to his subordinates to work to a. 
particular figure. Well, if that conduct 
had come to my notice that man 
would have been struck off the list 
immediately.

Shri Massey: When̂  I say work to a 
particular figure I meant the way of 
calculating your statistics. I may have 
one way and you may have another 
way of calculation and both people 
can be right. We want one simple waŷ  
of calculating statistics. As you know 
statistics are very important and if  
there is a slight variation in our 
methods of calculation.............

Mr. Chairman: I do not want a 
speech to be made again.

Shri Santhanam: With reference to 
this I would only say that the statis* 
tical organisation is one aspect of 
Railway administration which we have 
gone into in great detail. The Eeono-̂  
mic Adviser has been dealing with it 
continuously and certainly I would 
invite Mr. Massey to go and have a 
talk with him because these vague 
charges here on the floor of the House 
take no one anywhere as no one will 
be able to judge how far any state­
ment made either on that side or on 
this side is correct. So, I would sug­
gest that he should discuss it. Pro-- 
bably he may find that he has also 
got rather very vague notions of the 
statistics relating to the Railways.

Shri Massey: I am very grateful.

sft ^  i 'SiTJupift
f , TO msTJftq ^  »}•

ftr *fr?T wnr
3̂T % 3̂!  ̂ % I ?

[Shri Bhatt (Bombay): Will the 
hon. Minister kindly state for my 
Information the extent to which coal
consumption in metre-gauge is less 
than that in broad-gauge engines?]

Shri Santhanam: It is all in "the 
latest reports. If he looks at them he 
will get the information.



is that the operation of the Act should 
be limited to six years. The next 
change of importance is that the pur­
pose of requisition should be specified 
in the notice of requisition. Provision 
for this has accordingly been made' 
in the Bill and it has been followed 
up in subsequent clauses and provi­
sion >.as also been made that as soon 
as the purpose ceases to exist the 
property should be derequisitioned.
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[Shri Bhatt: The latest report I 
have got; I want to know the pro­
portion.]

Shri Santhanam: This is a sort of 
viva voce examination on statistics.

Mr. Chairman: The question is:
“That the Bill to provide for 

the withdrawal of certain sums 
from and out of the Consolidated 
Fund of India for the service of 
the year beginning on the 1st day 
of April, 1952, be taken into con­
sideration.”

The motion was adopted.
Clauses 1 to 3 and the Schedule were 

added to the Bill.
The Title and the Enacting Formula 

were added to the Bill.
Shri Gopalaswami: I beg to move:

“That the Bill be passed.”
Mr. Chairman: The question is:

“That the Bill be passed.”
The motion was adopted.

REQUISITIONING AND ACQUISI­
TION OF IMMOVABLE PRO­
PERTY BILL

The Deputy Minister of Works, 
Production and Supply (Shri Bura- 
gohain): I beg to move:

“That the Bill to provide for 
the requisitioning and acquisition 
of immovable property for the 
purposes of the Union, as re­
ported by the Select Committee, 
be taken into consideration.”

The Bill was before this House 
ribout twelve days ago and certain 
points were made by hon. Members. 
The Select Committee which went 
into this Bill subjected it to a very 
searching scrutiny and they have 
met almost all the objections that

• had been raised on the floor of this 
House. I need not take the time of 
the House by going into all the changes 
made as they have already been 
indicated in the report of the Select 
Committee which has been printed and 
ciiyulated to hon. Members. However, 
one of the most important changes 
that the Select Committee has made

One other important change is the 
provision of alternative accommoda­
tion to the evicted persons. This has 
been provided for in the Bill. On the 
point made, I think, by my hon. 
friend, Mr. Guha regarding the delay 
in payment of compensation, the 
Select Committee has amended the 
relevant clause whereby now the 
award of the arbitrator should fix the 
time within which compensation should 
be paid.

Another change that the Select 
Committee has made is regarding the 
riiles to be framed under the Act, 
and the provision has now been 
made that those rules should be laid 
before Parliament as soon as they are 
made.

These are some of the important 
changes that the Select Committee has 
made. The Committee has produced a 
unanimous report and no note of 
dissent has been appended to i|xe 
report.

There are one or two important 
amendments which have been tabled 
by some of the hon. Members. If I may 
give my immediate reaction to them,
I may say that the amendment suĝ  
gested by my hon. friend Mr. Jaspat 
Roy Kapoor raises a very difficult 
question. He wants to say that all 
new constructions which are com­
pleted after the passing of the present 
Act shall not be subjected to requisi­
tioning. That is a thing which it is 
difficult for Government to accept. 
But I might make it plain that the 
pô ’cy in this regard has already been 
given out in the form of a Press Com­
munique which was issued last year In 
January. In that. Government have 
made it clear that so far as Delhi and 
New Delhi are concerned, they are not 
going to requisition any building, con­
structed for residential purposes and 
completed on 1st January, 1951. Such 
a building will not be subjected to 
requisitioning until I960, i.e. for a 
period of ten years. That assurance 
stands. But with regard to other 
stations elsewhere in the country, it 
is very difficult to accede to the 
request which is made in the present 
amendment.



m s  RequUitioning and 27 F I B B U A B Y  1952  A c a tO i i t f o n o / I r o n ig c o b l*
PropcTty Bill

139e

[Shri Buragohain] "
There is another amendment which 

raises also an important question and 
that amendment has been tabled by 
my hon. friend Mr. Deogirikar. It 
reters to compensation being given in 
kind. I do not think this kind of 
thing would be feasible. Provision has 
already been made in the Bill and the 
Select Committee has accepted that 
provision regarding compensation and 
I think this is quite adequate.

With these few words, I commend 
this Bill for the acceptance of this 
House.

Mr. Chairman: Motion moved:
“That the Bill to provide for 

the requisitioning and acquisition 
of immovable property for the 
purposes of the Union, ac re­
ported by the Select Committee, 
be taken into consideration.”

Shri A. C. Guha (West Bengal): I 
must congratulate the hon. Minister 
for having accepted the motion for 
referring this Bill to a Select Com­
mittee. He has had the good fortune 
of receiving a unanimous report. 
There is hardly a Select Committee 
which does not append a minute of 
dissent. So, the hon. Minister should 
realise that if the House is taken into 
confidence and if the Members are 
ask^d to co-operate, they can co­
operate in a healthy and helpful 
manner and this would make the task 
of the Minister easier.

Some important changes have been 
made. I opposed the Bill as it was 
first presented to the House. My main 
point has been the interest of the 
tenants who are affected by the re­
quisitioning of land by Government. 
There has been some provision made 
here for them, but I cannot say that 
I am quite happy over it. I would like 
the hon. Mr. Gadgil to enquire into 
the conditions of the tenants who were 
ousted in 1940 or round about that 
period.

In this connection, I may draw his 
attention to the stand taken by the 
rather of the Nation about the tenants 
who were evicted from the land 
requisitioned for war purposes. The 
horn Minister may remember that 
Mahatma Gandhi sent one of his 
trusted disciples to Noakhali and 
particularly to Feni Sub-Division 
when some instances of this tjrpe came 
to his notice. I know that in some 
parts of West Bengal thousands of 
tenants are still without any shelter. 
I hope the hon. Minister will take 
ineir cases into consideration and try

to see that some compensation is paid 
to them and some justice is done to 
the tenants who are at present with­
out any means of sustenance and 
without any shelter. I have seen some 
of these tenants myself during the 
election campaign, and even before 
that I brought some cases of Panagarh 
before the House. I cannot say that 
much redress has been done to those 
cases. Still people have not got their 
lands back and those very same lands 
are now being given to other more 
fortunate and richer parties. I hope 
the hon. Minister will take particular 
care to issue instructions to the Estate 
Officer in West Bengal to look into 
those cases and if possible to allot 
those lands which are still available 
to the evicted tenants.

There are some cases in Burdwan 
district, in Nadia, in Twenty-four 
Parganas and perhaps in Hooghly also. 
Large tracts of land were requisi­
tioned and when the Government paid 
any compensation, the compensation 
was paid only to the landlords and 
the tenants got almost nothing or
nothing at all.

As regards this Bill, we tried to 
have a definition of ‘public purpose*, 
but then some circular defining the 
policy regarding requisitioning of land 
was read out to us. I hope the hon. 
Minister will give the House the 
assurance that ‘public purpose’ will 
be interpreted according to that
circular or press note, in whichever 
way it may be called. Public pur­
pose should not mean simply the
obliging of a particular officer and dis- 
lod^ng another private citizen. I do 
not like that any hard and fast ban 
should be imposed on the requisition­
ing of houses for the use of any 
particular officer, but the Government 
should take into consideration that 
this should not become the usual 
practice. Only on very rare occasions 
should an ordinary private individual 
be evicted for the convenience of an 
officer.

There have been cases now in 
which private individuals have been 
deprived of the use of their residences 
for twelve years and ten years. This 
Bill, as reported by the l^lect Com­
mittee, tries to put some limitation 
on this. The time-limit has now been 
imposed that where houses have been 
requisitioned some years ago, they 
should be de-requisitioned within three 
years. I hope the Government will 
adhere to this. There have been several 
other recommendations made, but they 
are not all put in the Bill.. I only wish 
that the hon. Minister and the DeparV
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TOent will implement those recom­
mendations in practice. In the matter

the banks, the assurance given to the 
::Select Committee and to the House at 
^ e  time of passing the Banking Com- 
ipanies Act were not implemented, be­
cause Government have felt subse- 

•quently that there were difficulties in 
Implementing the recommendations. 
My apprehension is that in this case 
also Government may later find out 
-some excuses for not implementing ̂ the 
recommendations. I hope those recom­
mendations will be strictly observed.

Another salutary provision made 
.liere is that alternative accommodation 
should be provided when a tenant is 
evicted from his house, because the 
house IS requisitioned by Government. 
This is one of the points which urged 
me to request Government to send this 
’Bill to the Select Committee. In the 
Bill, as reported by the Select Com- 
anittee, there are some phrases like “as 
soon as practicable”, “as soon as may 
l)e*’, “reasonable” etc.

The Minister for Works, Production 
and Supply (Shri Gadgil): They are 
1̂1 friendly words.

Mr. Chairman: The hon. Member is 
^ member of the Select Committee, the 
Teport of which is unanimous. Is it, 
therefore, necessary to go into these 
things?

Shri A. C. Guha: I am not objecting 
to the use of those words. I am only 
asking the Minister to interpret those 
phrases by the spirit and not by the 
letter of the phrases.

As for the payment of compensation, 
it is said that compensation will be 
paid within such time as may be speci- 
•fied in the award. It is a common 
grievance of the public that compen­
sation is delayed for extraordinarily 
long periods. After the enactment of 
this legislation, I think Government 
should make it a point to see that com­
pensation is paid within a reasonable 
time—reasonable as reasonable human 
beings will consider it to be, not as 
considered by some department or by 
come officer.

With these words, Madam, I com­
mend this Bill, as reported by the 
Select Committee, to the acceptance of 
the House.

Pandit Thakur Das Bhargava (Pun­
jab): When I read the provisions of 
this Bill I was reminded of the debate 
which took place in this House in the 
year 1947 when the Continuance of 
Powers Act was passed by this House. 
I had then occasion to point out many 
defects in that Bill and many amend­

ments suggested by me were accepted 
by this House. But I find that some of 
the amendments which were then made 
are now being changed again by this 
Bill. Not only were some amendments 
made then, but some assurances were 
also given to us and I believe those 
assurances still stand. I would beg 
the hon. Minister in charge of this 
Bill to kindly assure us that the 
assurances given at that time do stand. 
At that time Mr. Bhalja......

Shri Gadgil: Does the hon. Member 
want a reply now, or shall I give a 
reply in the end?

Pandit Thakur Das Bhargava: I only 
want a repetition of those assurances. 
The manner in which that Act was 
sought to be worked was at that time 
very pertinent.

Shri Gadgil: All I can say is that 
this Government is known for keep­
ing all the assurances given.

Pandit Thakur Das Bhargava: I am
very glad that the Government has 
accepted my request and those assur­
ances stand. May I humbly now 
enquire from the hon. Minister in 
charge of this Bill why they have 
taken the trouble of amending the 
Government Premises (Eviction) Act 
(Act No. XXVII of 1950) which was 
only recently passed by this House?

Now I understand this Bill deals 
with Requisition and acquisition of 
immovable property, whereas the 
Government Premises (Eviction) Act 
(Act No. XXVII of 1950) neither 
deals with requisition nor with acquisi­
tion. That was a Bill for the eviction 
of certain persons from Government 
premises and for certain matters con­
nected therewith for the purpose of 
assessing damages and recovery of 
arrears, etc. This Bill has got abso­
lutely nothing to do with that Bill. 
Therefore, my first objection is that 
these provisions relating to amend­
ment of Act XIXVII of 1950 are not 
pertinent to this Bill and they should 
not form part of this Bill.

Nowadays when a Bill is presented 
to this House relevant portions of the 
previous Acts which are sought to be 
amended are appended to the Bill. In 
this case that salutary practice has 
been departed from—I do not know 
for what purpose. Delhi is sought to 
be included within the purview of this 
Act to provide for the eviction of 
certain persons from Government pre­
mises and for certain matters con­
nected therewith. The definition of 
“Government premises” is also now 
sought to be changed. Previously 
Gk>vernment premises did not include



[Pandit Thakur Das Bhargava]
lands belonging to a Municipal Com­
mittee or Improvement Trust or any 
lands leased out by the Improvement 
Trust Now all those lands have been 
included in this Act XXVII of 1950.
My submission is that if you want to 
amend an Act, please come in a 
straightforward manner and say that 
you want this change. I think that the 
attention of persons who were affected 
by the provisions of this Bill has not 
been suiticienlly called to the changes 
sought to be made and my submission 
is tnat clause 25 should not form part 
of tho present Bill.

Now coming to this Bill, I find that 
some of the changes made are very 
good. The Select Committee has done 
very well in importing certain princi­
ples into this Bill which are of a very 
^utary nature. For instance, it has 
been provided that “no property or 
part thereof which is bona fide used 
by the owner thereof as the residence 
of himself or his family” will be 
requisitioned, and further on they have 
provided that even if a tenant is 
evicted from any property as a result 
of requisitioning then that tenant also 
will be given an alternative accom­
modation. So far so good. At the same 
time the Select Committee has made 
a change in clause 5 and inserted the 
words that “All property requisitioned 
under section 3, shall be used for such 
purposes as may be mentioned in the 
notice of requisition**. This is a very 
important change and I welcome it.

We have got on the Statute Book 
Act I of 1894 which relates to acquisi­
tion of properties. In that Act we have 
certain provisions about requisition­
ing—sections 35 and 36—and the prin­
ciples are given. When the Defence of 
India Act was passed section 19 pro­
vided that the provision of section 23 
of Act I of 1894 will furnish the guide 
for purposes of determination of com­
pensation. The only difference made 
was that 15 per cent, was not to be 
given. Till 1945 the rule was that the 
principles which were enunciated in 
section 23 of the Act of 1894 were to 
be the guides for purposes of determi­
nation of compensation. For a period 
of nine months the rule was changed, 
and in 1946 Government came up with 
a new Bill which subsequently was 
made into an Act. At that time the 
Government came with the allegations 
that the Government had to pay about 
p i 20 crores if the Government 
accepted the principles which were 
given in section 19 of the Defence of 
India Act and that the Government 
was not able to pay that amount if 
norhe of the properties which were 
sbught to be acquired were acquired.
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According to the Government the 
value of lands so far as agricultural 
lands were concerned was then in the 
neighbourhood of 25 to 125 per cent, 
more than it was at the time of the 
requisition, but in regard to urban 
property it was alleged that the value 
of those properties had risen by 300 
to 500 per cent., and in Delhi it wafr 
alleged that the rise was by 1,000 per 
ceni. At the time when the Bill was 
sent to the Select Committee many" 
of the Members objected to the princi­
ples of that Bill. TJltimately when it 
came to the House there was an 
‘agreement’ which was put forward by" 
Shri Manu Subedar. Members of the 
Select Committee were not consulted, 
and he just surprised some of the 
Members of the Select Committee by 
submitting to the House that there was 
an SLgreed amendment. I was a Mem­
ber of the Select Committee on that 
Bill and on the floor of the House T 
repudiated that there was any  s'̂ ich 
agreement and that we were never 
even informed about that ‘agreement*. 
The Bill, however, was passed. But 
there were good reasons then why the 
Bill could be passed. After all, during 
war time when certain properties were 
acquired and the Government were 
unable to pay the price in the case of 
those properties that were acquired, 
then the Government had a case. But 
after that we were given to under­
stand that no more properties were 
going to be requisitioned and no more 
properties were going to be acquired 
in the manner that they were acquired 
in war time. Certainly in war time the 
necessities of the Government were 
greater than in peace time. At that 
time the provision agreed upon was 
that in regard to rural properties or 
lands, the persons who were deprived 
of them would be placed in the same 
position in which they would have 
been, if their properties were not 
acquired, at the time when they were 
so acquired. And the provision was that 
land for land was to be given, T think, 
within three miles of the area acquired. 
Some such provision was made. But 
the idea was that in regard to rural 
people they were not going to be put 
to any loss. And in regard to urban 
properties it was said to be ‘agreed̂  
for the time being (to which strong 
objection was taken by me at that 
time) that 100 per cent, increase in 
value was only to be allowed. At that 
time I submitted something for the 
consideration of the House which, with 
your permission, I will just read out 
because it is only a few sentfr.ces. I 
submitted then:

“It is said that as lOU per cent, 
average is applied the owner
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should accept the average as right.
I would remind of the proverb 
which has been repeatedly said in 
this House: ‘Accounts are quite
correct; why did the family 
drown?’ Those whose property 
has been assessed at less than 
100 per cent, they will apparently 
receive less compensation than 
those and consequently suffer no 
loss but those the price of whos  ̂
houses and lands has increased 
from 400 to 500 per cent., how will 
they be satisfied by 100 per cent?
In my opinion this Act should be 
named ‘Requisitioned Land Ex­
propriation Act*. If a person sells 
his property at the old price plus 
100 per cent, compensation and 
goes to the market to purchase 
fresh property, he will get not 
more than half of his sold property.
If this House passes a Bill laying 
down that half portion of the 
property of every member of the 
Assembly shall be confiscated to 
the Government it will not be 
harder than the law laying that 
the owners of the requisitioned 
laads and houses shall not be 
given the market price now cur­
rent, but the market price which 
was current when the property 
was requisitioned. Members of the 
Assembly are very patriotic. They 
may make and pass any law they 
desire regarding their own pro­
perty but nobody has got the right 
to deprive a person, whose land 
has been acquired under a law 
which is universally current m the 
whole world and which was cur­
rent in India barring a period of 
nine months, from receiving the 
current market value and force to 
take half or even less than half 
the current price of his property.”

Even now I submit the same thing go 
far as the question of the value of the 
property is concerned. I should under­
stand that every person should be paid 
the price which is the market value 
of the property today. When a person 
is deprived of his property, suppose a 
cultivator is deprived of fifty acres 
that he possesses, what will he g o ? 
You should give him property of equal 
value—though not near his house— 
3ay, at some distance. This is satis­
factory. If you just give him half the 
price I should say that he will never 
be able to purchase that amount of 
l>roperty which he possessed. Why 
should a person whose misfortune it 
is that his property is taken over by 
the Government be asked to make a 
sacrifice which is disproportionate to 
his means and which all the others do 
not make? If I am the unfortunate 
perfoa whose property is requisitioned

there is no reason why I should be 
derived of the market value of the 
property on the day on which it is 
acquired. It may be said that as a 
matter of fact there may be some 
increase in the value which he has not 
earned and that it is unearned income. 
But at the same time he wants pro­
perty, not income. If I am deprived of 
my house I want a house to Jive hj, 
and I cannot purchase a similar house 
for the price I am given, as compared 
to the price which the house would 
have fetched if it had not been 
requisitioned. After all, there are 
many properties which could have 
been requisitioned many many years 
ago. Why did not the Government 
acquire them earlier? It is Govern*- 
ment’s own fault. Today if there is 
requisitioning, the price to be given 
should be the market value of that 
property and not merely an increase 
by 100 per cent.

I do not want to read from other 
portions of my speech. I submitted 
then, and I submit now, that so far 
as cultivators are concerned it is very 
good that you want to do justice to 
them—though in the present provision 
it has not been done. But in regar(̂ . to 
urban property also, those urban people 
are also made of flesh and blood and 
they should also be treated Justly. 
There is no reason why, because you 
did not acquire in time, you should 
now want to give a price which is only 
100 per cent. more. After ten or twelve 
years prices have now risen accord­
ing to yourselves. It was stated in 
1947 that they had risen by 300 to 500 
per cent., and now by this time the 
prices have risen all the more. There 
-is no reason why you should deprive 
him of the market value Of the pro­
perty. So far as the question of value 
is concerned, it is a very wrong provi­
sion. We should make a provision 
that we do not expropriate the pro­
perty of any person and th;it we give 
him the ^market price which he 
deserves according to. the univer.-'ally 
accepted principles of compensation 
which are enshrined in the Act of 1894. 
That is so far as the price is con­
cerned. And I have given an amend­
ment that the word “less” should be 
substituted by the word **greater’\ I 
want that you may give the price of 
today, that is when you are acquiring 
the property. Secondly, if the pricc is 
to be double the price on the date of 
requisition, I humbly beg to submit 
that you are asking the man to p;art 
with his property compulsorily It is 
not of his own volition that he is part­
ing with it The previous provision of 
15 per cent, we nave departed from. 
AH right. But there is no reason why 
we should give him half or even one-
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third or one-fourth of the value of 
. the property.

As regards the other provisions of
* the Act, some of the provisions are 
such that every person must take

• exception to them. So far as the Qiies- 
tion of requisitioning is concerned, it 
should be a rare act but when a thing 
is requisitioned, I can understand 
why this Bill should provide that a 
person can place his objections before 
the competent authority and ask them 
to consider and the competent autliority 
may if found leasonable come to the 
conclusion that the requisitioning may 
not be made. Then again you provide 
an appeal. If the competent authority 
does not fairly consider his objections, 
he can go to the Central Government 
and make an appeal and the Central 
Government may consider that the 
case is very hard and they will be 
pleased to give him justice. The real 
question comes when you acquire the 
property and then there is absolutely 
no provision in the Act. There should 
be a provision in the Act that at the 
time of acquisition also a person may 
be enabled to go to the Central Govern­
ment and. submit as a matter ot fact 
that his property should not be 
acquired. 1 am very glad that the 
justice of this plea has been accepted 
by my hon. friend and he has been 
pleased to assure me that if there is 
an amendment to his liking on the 
paper, he will be pleased to consider 
it favourably. At the same time, I 
would submit that though I have not 
brought âny amendment to provide 
for an appeal, there is good reason 
for it. Even in the present Act. the 
prmciple is that if the Government 
or the executive decide that a public 
purpose will be served by the acquisi­
tion of a certain property, there is no 
appeal even provided today in the Act 
I of 1894. At the same time I am 
rather jealous that a provision like
t̂his should exist that at the time of 
acquisition also the Minister or the Gov­
ernment should certify that the thing 
is being required for a public purpose. 
Unless and until this condition is met, 
I am not satisfied that acquisition will 
not be for purposes other than for a 
public purpose. When you consider the 
question, how and under what circum­
stances and what are the principles of 
requisitioning or acquisition of a »)ro- 
perty, certainly we must come to the 
conclusion that it is not public purpose 
alone, but there may be other things 
which may compel the Government to 
acquire a property. For instance, we 
find in clause 7(3) it is stated:

“No property shall be acquired 
under this section except in the 
following circumstances, namely:—

(a) where any works have, 
during the period of requisition, 
been constructed on, in or over, 
the property wholly or partially at 
the expense of the Central Govern­
ment and the Government decides 
that the value of, or the right to 
use, such works should, be secured 
or preserved for the purposes of 
Government;'*

Before reading part (b) I would sub­
mit a word in regard to (a). I sub­
mitted in 1947 and I just repeat my 
arguments because the arguments were 
as good then as they are now. The 
words in part (a) does lead one to 
believe that if Government wants to 
become greedy, if Government thinks 
that the value has increased and if 
the Government does not wish to part 
with the requisitioned property, then 
Government can keep it without any 
reason whether it is required for a 
public purpose or not. What are . the 
works referred to? If a road is made, 
if the land is improved or if a well 
is sunk, or construction made partially 
or wholly on the land, then it is within 
the discretion of the Government. 
What are the reasons? If the Govern­
ment is of the opinion that the well 
or the road should be secured or pre­
served for the purposes of Govern­
ment. Then the Government wants to 
secure the value for itself. At what 
cost? At the cost of the person whose 
property has been requisitioned. Why 
should the Government want to secure 
the value for itself and not for the 
private person whose property was 
requisitioned. The wording of clause 
7(3) (a) is capable of this meaning. It 
may be that the value of the property 
has increased. First of all you go and 
requisition the property for a number 
of years unnecessarily and then be­
cause the value of the property has 
increased, it is within the discretion 
of the Govern nent or the Minister to 
say that as the value has increased, 
therefore the property would be 
acquired. This is wrong In principle.
I raised this objection in 1947. I was 
aMUred by the Member in charge of 
this Bill that the Government was not 
going to accept this principle, that 
Government would never be greedy, 
that they would be happy to restore 
the properties and it was on account 
of these reasons, I requested the hon. 
Minister to give us an assurance. I 
know, ordinarily the Government will 
not behave in that manner as long as 
our Minister is there. I know that he 
is himself against all property. I have 
heard him speak on the floor of this
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House against property. I am not very 
anxious on that account, but any 
Minister may be in chrarge and any 
HTihlster may use it and it is there­
fore, that I am submitting that as a 
matter of fact these words are not 
enough, if they are not preceded by 
this condition that the Minister m 
charge should certify “that it is neces­
sary in the public interest to acquire 
this property/* If these words are not 
there the clause will acquire a mean­
ing which the House never dreamt of 
and even never thought of in 1947 and 
which undoubtedly may be taken 
advantage of. I know that our Minis­
ters will not take advantage of this, 
but at the same time we must guard 
against 1̂1 contingencies and there­
fore, unless and until these words are 
added “that the Government has 
decided that it is necessary to acquire 
the property in the public interest”, I 
will not be satisfied with this provir 
sion. 1 am not using the words *for a 
public purpose* because ‘public 
Interest’ will be served even if the 
provisions of 7(a) and (b) are con­
strued in the right spirit. I can think 
of an expression in which it may be 
necessary under parts fa) and (b) to 
acquire that property in the public 
interest. I am not insisting on that. I 
am really giving away the principle 
when I do not insist that the words 
should be “when it is necessary to 
acquire the property for a public pur­
pose.** I am not using those words. I 
only want that these words may be 
used: “Government has decided that 
it is necessary to acquire the property 
in the public interest**. That should 
be enough. This is a compromise of 
a principle in the public interest. 
Therefore, I would request the hon. 
Minister in charge to kindly agree to 
this change because this change on 
the one hand will protect the private 
citizen and on the other it will also 
give a handle to Government in 
appropriate cases to acquire property 
in the public interest.

This clause 7 should be so amended 
as to provide in the first instance an 
occasion for every private citizen to 
go to the Central Government and 
submit his objections and after the 
objections are considered and the 
Government comes to the conclusion 
that in the public interest it is neces­
sary to acquire this land only in that 
case the acquisition may be made and 
not otherwise.

Then again when the Act of 1947 
was passed, we were practically 
assured that since the war was over, 
steps will be taken to de-requisition 
the properties as much as possible 
and as early as possible. I do not 
know how that promise has been kept.

I have heard some of the Members 
BSL̂ ng that in some parts of India 
those properties which were requisi­
tioned in the time of war have not 
so far been released. After all requisi-- 
tioning is only for a certain purpose - 
and if for years to come you can 
neither acquire nor de-requisition < 
tiie property, it means, then you are 
not taking advantage of a provision 
fulfilling the purpose for which it was 
intended. Requisitioning is a simple 
temporary affair and acquisition is a. 
permanent affair. If the requisition- 
mg is made then one should think that 
the requisitioning should be for a . 
very temporary period. I understand 
some houses were requisitioned when 
some of the sons of the owners were 
minors. If a house was requisitioned, 
say, twelve years ago, then the person 
who owned them had no necessity to ' 
own and live In more than one house. 
Now circumstances have changed and 
some of the sons have become majors  ̂
and they require the houses. Even 
this provision which has been intro­
duced by the Select Committee will 
not be enough. A person requires two • 
houses if the family grows after some 
years. He wants two houses instead 
of one, but he will have only one 
house and not more. So far as the 
value of the property is concerned, I 
know of a case. A gentleman came 
to me from Delhi whose house was 
requisitioned by the Government 
many years ago. He came to me in 
distress. He wanted to get his house 
back, but he could not. Though the 
house was vacated by one Embassy, 
it was very soon given to another 
Embassy. I have no objection to 
that. Government must have the 
houses they require for their pur­
poses. At the same time, the un­
fortunate person whose house hap­
pens to be requisitioned must get it 
back if he wants it. ‘Government 
requisitioning accommodation is one 
thing. But, the unfortunate man 
whose house is requisitioned should 
not be placed in such circumstances 
that he is put to the greatest possible 
hardship. If a person has a house 
which will fetch him Rs. 50,000, if it 
is requisitioned, it will fetch only 
Rs. 25,000. He should not be placed 
in such a position that his sacrifices 
are much greater than those of an 
ordinary citizen. I have no quarrel 
with the principle that the Govern­
ment should be in a position to 
requisition the houses they require. 
But, there is no reason why for the 
mere reason of their being requisi­
tioned, a person should be made to 
suffer much more than an ordinary 
citizen. This is the basis on which 
I would request the hon. Minister to 
consider the points and accept the*
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important amendments that I have 
submitted. That is all I have to sub­
mit at this stage.
12 N oon.

Pandit Kunzru (Uttar Pradesh): As 
rightly pointed out by my hon. friend 
Mr. Buragohain, this Bill has under­

, gone many changes as a result of its 
examination by the Select Committee.
The House will remember that a 
great deal of the opposition to the 
Bill existed on account of the power 
that the Government had to requisi­
tion property occupied even by the 
owner or his family. There were 
other objections too. But, I think 
that this power caused greater resent  ̂
ment than any other provision of the 
Bill. I am glad to see that it has 

:been provided in clause 3 of the Bill 
that no property in which the owner 
himself or his family lives will be 
requisitioned. It has further been 
provided that no property shall be 
reauisitioned unless the object for 
which it is being requisitioned is 
stated by the Government at the time 
of requisition so that when it is not 
necessary for that purpose, it may be 
returned to the owner or to the peiv 
sons occupying it as tenants and ivot 
be used for any other purpose to 
which Government wants to apply it 
Lastly it has been laid down that the 
Bill will be in force for a period of 
six years from the date of its com- 
anencement. Of course, it can be 
renewed; but it can be renewed only 
after further discussion by Parlia* 
ment.

The importance of these alterations 
are obvious. But, the question of 
residential property, that is property 
occupied by the owner and requisi­
tioned before the passing of this Act, 
requisitioned in 1939 or 1940, has not 
yet been properly solved. The matter 
was considered at great length by the 
Select Committee and it made the 
following recommendation:

“We further feel that in respect 
of residential accommodation 
already under requisition for 
periods exceeding six years, every 
effort should be made to derequisi­
tion them, if they, are bona fide 
required for the residence of the 
owner, as early as possible, pre­
ferably within a period of three 
years. ’

I do not know whether my faon. 
friend Mr. Buragohain said anything 
In his remarks with regard to this 
recommendation of the Select Com- 

•'xnittee. If he has not, may I request 
-**iim and my hon. friend Mr. Gadgil
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to make the position clear? I hope 
that he will be abie to assure the 
House that they will do their best to 
carry out the recommendations of the 
Select Committee. If they do so, then, 
the position with regard to requisi­
tioning of residential property, that is 
property in which the owner himself 
or his family lives will be satis­
factorily settled and I am sure the 
public resentment against it will not 
be as much as it is now.

There is another important ques­
tion to be considered in connection 
with this Bill: that is the special pro­
cedure laid down for the requisition 
of property. My hon. friend Pandit 
Thakur Das Bhargava has dealt with 
it at length. Besides, the life of the 
Bill is limited to six years. I shall 
not therefore say anything more on 
this subject than express the hope 
that six years later the Government 
of the day will not come forward to 
ask for a renewal of the life of the 
Bill. The Bill deals with an emer­
gency created by the war and I think 
we are entitled to look forward to a 
time when the special procedure laid 
down in it for the acquisition of pro­
perty will cease to exist. If Govern­
ment', on general grounds, feel that 
the procedure ought to be altered, 
then, the substantive law on the sub­
ject should be dealt with in a proper 
manner.

With these remarks I venture to 
express the hope that the Bill wiU 
be able to Und an easy passage 
through the House.

Mr, Chairman: The hon. Minister.
Shri

rose—
R. K. Cbandhur! (Assam)

Shri GadgU: Madam,
Mr. Chairman: I am Just asking 

whether we should not now hear the 
hon. Minister.

Shri R. K. Chaudhuri: I wanted to 
speak on this important Bill.

Mr. Chainnan: The agenda is very 
heavy.

Shri R. K. Chaudhuri: May I speak?
Mr. Chairman: Yes; I cannot stop 

the hon. Member. But, I have called 
the hon. Minister. .

Shri Gadgil: What is the position. 
Madam? May I continue?

Shri R. K. Chandhari: Madam, I 
want to raise one or two points which 
have not been raised yet by anyon* 
in this House.
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Mr. Chairman: But I have already 
•called upon the hon. Minister to speak. 
Of course, there are the amendments 
to the various clauses and when they 
are being moved and discussed, the 
hon. Member will have opportunities 
to raise his points. Now that I have 
ĉalled upon the Minister to speak, we 

may listen to him now. The hon. 
Member will have other opportunities 
to speak, but if he wants to speak now 
in particular, I have no objection.

Shri J. R. Kapoor (Uttar Pradesh): 
Madam, I have been standing up so 
•often and so I should have the first 
-chance. And I am a member of the 
Select Committee.

Mr. Chairman: I would then sug­
gest to the hon. Members that since 
I have already called on the hon. 
Minister and as he has already 
started, we shall now hear the hon. 
Minister on the points already raised. 
If hon. Members still want to speak, 
the proper occasion will be when we 
take up the clauses and their amend­
ments.

Shri Gadgil: 1 am glad that various 
points have been raised in the course 
of the discussion here, although the 
report submitted by the Select Com­
mittee was a unanimous one. The first 
point that was raised was by my hon. 
friend Mr. Guha and that was about 
the position in West Bengal. I think 
lie has slightly exaggerated the posi­
tion and I do not think there are 
thousands of tenants who have been 
ex’propriated. As a matter of fact, 
whenever no land is required, it is 
being de^requisitioned by the Defence 
Ministry. Where that Ministry has not 
come to any conclusion with respect 
to any particular area, what the 
Ministry usually does is to let out 
that portion of it for cultivation on 
payment of a nominal rent. Another 
point raised by Mr. Guha was that 
compensation was not being paid to 
the tenants, but that it was only paid 
to the landlord. Well, that is not the 
correct position. Whatever the tenant 
was entitled to get was paid to him, 
for the standing crop, and whatever  ̂
his occupancy rights were, they were 
valued and ^e tenant was paid that 
amount that was due to him. The 
annual rent has got to be paid to the 
•owners and that was being done. 
Mr. Guha raised the question of 
public purposes. The same point was 
raised by Pandit Thakur Das Bhar- 
gava. But even in the Land Acquisi­
tion Act of 1896, the final word rests 
^ith the executive, as to whether it is 
for a public purpose or not, though in 
the recent amendment an opportunitr 
js  given for the parties concerned to

state their objections even so far as 
the public purpose is concerned. I 
think we have done nothing more 
than that in this Bill. It is undoubtedly 
true that in the matter of requisition­
ing, the ordinary citizen has to suffer* 
but that is because the requirements 
of the State are of a higher priority 
and the safety, security and the run­
ning of the administration require 
that the personnel connected with it 
has got to be provided for, and hence 
this requisitioning. But the constant 
endeavour of Government has been 
to reduce the inconvenience, in its 
extent and period, as much as possi­
ble, and I think, on the whole, this 
has *been managed with that parti­
cular objective in view.

My hon. and esteemed friend Pandit 
Thakur Das Bhargava raised a number 
of points. One was the question as to 
where was the necessity for clause 25 
of the Bill? I want to make the posi­
tion clear to him. The 1947 Act dealt 
with both requisitionings and evic­
tions. That entire Act is repealed, and 
the 1950 Act dealt with only eviction. 
Therefore, it was necessary to make 
those changes which were absolutely 
consequential, and that is what we 
have done in this Bill. Then Pandit 
Bhargava stated that there were two 
aspects to this question, one rural and 
the other urban. I agree. It has been 
our constant policy to release and not 
to retain for a minute more, or even 
an acre more than what the neces­
sities of the case justified. I can also 
assure him that this will be our con­
stant effort, and I have in mind— 
though I have not yet formulated it 
finally—a proposal to have a sort of 
enquiry into the whole question so as 
to decide to what extent we can de­
requisition, particularly rural property 
and.........

Pandit Thakur Das Bhargava: But
this is more or less a question of the 
Defence Department. They have 
requisitioned so many pieces of land 
and they do not derequisition them.

Shri Gadgil: Yes, that is a question 
between me and the Defence Ministry. 
The point is, several complaints have 
been received by this Ministry also. 
So it is desirable that we should look 
into it and we do not want to retain, 
as I said, for one moment or^ne acre 
beyond what the necessities of the 
case justified.

Now, the wider question of com­
pensation was raised and I think that 
is a matter on which, unfortunately*
I cannot see eye to eye with Pandit 
Thakur Das Bhargava. If as a result 
of certain acts done by the Govern-
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[Shri Gadgil]
xnent, the property becomes more 
valuable than what it was at the time 
of requisition, surely the State re­
presenting the community, in other
words, the interests of all the tax­
payers and citizens at large, is entitled 
to claim some portion in the sale. That 
principle has been accepted by this 
House in the other Act and even in 
the city of Delhi when any person who 
has taken a lease of any portion of 
land wants to sell it, then the Govern­
ment takes 50 per cent, of the in­
creased value because tha t increase in 
value has been brought about not by 
any Individual effort on the part of 
the individual, but by social circum­
stances which have been released
during that period as a consequence 
of the Government’s or the com­
munity’s activities. This is a wellr 
known principle and I do not know 
whether at the present moment when 
we are moving more towards equality 
in  society and democracy, the advocacy 
of a principle contrary to this is really 
valid.

Then Pandit Thakur Das Bhargava 
wanted that there should be a certi­
ficate by the Minister before the re­
quisitioning is made final. I am glad 
tha t he has some faith in the Minister 
and to that extent I feel flattered. But 
when the thing is initiated the whole 
thing comes up before the Minister 
and he looks into it and then flnal 
orders are passed. However, I have 
taken note of the suggestion for what 
i t  is worth and due consideration will 
be given to it.

Then Pandit Kunzru referred to 
certain! ^recommendations made by 
the Select Committee, and particularly 
to this recommendation that—

“We further feel that in res­
pect of residential accommoda­
tion already under requisition for 
periods exceeding six years, every  ̂
effort should be made to de-requisi­
tion them, if they are bona fide 
required for the residence of the 
owner, as early as possible, pre­
ferably within a period of three 
years.**

I can assure him that the spirit of 
this recommendation will be borne in 
mind and I may point out to him that 
in the course of last year we requisi­
tioned 60 houses and de-requisitioned
99 and not only this but in a Press 
Communique that was issued on 24th 
January 195̂ 1 we made it clear that 
where we find that the owner is with­
out any accommodation then normally 
in all such cases the owner is fairly 
treated in the sense that either the

whole or part of the requisitioned pre­
mises are de-requisitioned in his favour- 
and in tjje City of Delhi I think every 
owner who has been in this circum­
stances has been fairly dealt with by 
my Ministry. There are owners and: 
owners who sometimes like to get 
advantage of this policy, get posses*^ 
sion from us and within a few hours 
the property is sold. Now you wiUi 
naturally expect us to be more- 
cautious in such matters.

Then the main object with which* 
the Bill was introduced has been, I da^ 
not say sabotaged, but considerably 
modified by the provision that the life- 
of this Bill is limited to six years. 
What will happen after those 6 years 
is more than I can prophesy but w hat­
ever happens, the Government of the 
day will certainly deal with it. All- 
that we can say now is that the neces­
sity of having such power is clearly 
established by experience that we have- 
gained in the course of the last ten or 
twelve years. It is also the 4 >olioy th a t 
wherever requisition or acquisition 
takes place, the manner and the* 
method should be such that least 
inconvenience should be caused to* 
owners and the tenants. That is th e  
reason why we have provided th a t 
alternative accommodation will l)e* 
given to tenants. I think whatever b e  
the Government, these two principles^ 
are so basic that I do not think any 
Government will depart from them' 
but if I am asked which is the best 
remedy to get rid of requisitioning, 
the best remedy is to start on a big 
programme of construction. That as­
pect also is not neglected and so far 
as Delhi is concerned, I think the* 
House knows very well what pro­
gress we have made in that line both 
for supplying office accommcdation 
as well as for residential accommoda­
tion.

Dr. Tek Chand
slow.

(Punjab): Very"

Shri Gadgil: It is proposed to ex­
plore these lines much more than we 
have been able to do and if we a re  
as a Government able to provide 
residential accommodation for our 
servants and also for such public 
institutions which the House is aw are 
have also a claim on the Government, 
it will be a good thing and in many 
cases properties have been requisi^ 
tioned for the convenience and accom­
modation of public institutions of 
known utility and service to the com­
munity. With these principles I think 
no Member of the House will quarrel 
and we propose to operate this Act 
with these principles. I hope a fte r
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this the House will accept the Motion 
moved by my colleague Mr. Bura- 
gohain.

Mr. Chairman: The question is:
“That the BiU to provide for 

the requisitioning and acquisition 
of immovable property for the 
purposes of the Union, as reported 
by the Select Committee, be taken 
into consideration/’

The motion was adopted.
Clause 2,—(Definitions) *

Mr. Chairman: There are no amend­
ments to clause 2. Does any hon. 
Member wish to speak on clause 2?

Shri R. K. Chaudhuri: I wish to 
speak on clauses 2 and 3. Are you 
taking them together?

Mr. Chairman: I will put clause 2. 
It is now open for discussion.

Shri R. K; Chaudhuri: When I see 
that a Bill of this magnitude and im­
portance referred to a Select Com­
mittee and the Select Committee sub­
mits a unanimous report, I begin to 
think what is the real reason for it, 
whether it was due to the fact that 
the hon. Members of the Select Com­
mittee had not sufficient time A their 
disposal to look into these chings care­
fully or whether it was due to the 
dominating will of the hon. Minister 
in charge—I mean hon. Mr. Gadgil.

Hon, Members: He was not present 
then.

Shri R. K. Chaudhuri: Whether it 
was due to the will of Mr. Gadgil who 
generally gels whatever he wants that 
there was unanimity on this Bill. I do 
not want to cast any reflection on the 
hon. members of the Select Committee 
because I find that they liave gone 
into the whole question carefully and 
have some suggestion or other on 
almost all the clauses of the Bill.

Mr. Chairman: Clause 2 deals with 
only the definition.

Shri R. K. Chaudhuri: My grievance 
against the Select Committee is that 
they did not consider it necessary to 
touch on the definitions laid down in 
clause 2. In clause 2 there is mention 
about the award. An award is the 
award of an arbitrator but who is this 
arbitrator? The arbitrator has been 
appointed by the Central Government 
and the arbitrator need not necessarily 
be a Judge of a High Court. He should 
have merely the qualification of a 
Judge of a High Court. It is the 
420 P.S.D.

Central Gk)vemment who is the autho* 
rity liable to pay compensation and 
the Central Government appoints an 
arbitrator who naturally would con­
sider the interests of the GovLrnment 
more than anything else. Can the 
decision of an arbitrator of this kind 
be called an award at all when this 
decision is given by a person who is 
the creature, I should say, servant, of 
the Central Government and th^ 
interest of the Central Government is 
at stake? Is it really an award or is 
it merely an arbitrary order of an 
officer of the Government?

Then about the definition of the coni- 
petent authority. I submit that the 
definition is not proper in the sense 
that in the definition the qualification 
of the competent authority is not a t 
all mentioned. Anybody can be con­
sidered to be a competent authority 
by the Central Government and he 
may be appointed as the competent 
authority. It does not mention that 
that authority should have such and 
such qualifications as may inspire the 
confidence of the public. Ih en  you 
find that it is the competent authority 
who is responsible for any good or ill 
under this Act and we do not know 
what will be his qualifications. He 
may be a man nbsohitely under the 
beck and call of the Minister or 
persons in authority and he may du 
whatever they suggest. After all \^hat 
is this Bill? This Bill is an exception 
to the general order of things. This 
Bill cannot be on the Statute peima- 
nently. It is quite appropriate that 
the Select Committee did not agree ta  
put it on a permanent basis but had 
limited it to a period of six years ciily.
I would submit that even a period of 
six years is long and there snoukl not 
be such a long period within which 
the tJovernmerit may practically 
exercise arbitrary powers. Whnt is the 
necessity of this Bill? Had not 
Government sufficient time already to 
construct buildings such as rre  re­
quired by them? Why did not they 
construct such premises and buildings 
as were necessary for them? Tne war 
came to an end in 1945 and since then 
they had sufficient time to do so. Why 
should we have a legislation of iMs 
kind seven years after the war was 
over? My object in making this critic­
ism is that when you want to give- 
such absolute power to the “corn- 
patent authority” the public should 
know the qualification of such “com­
petent authority" and it should have 
been enumerated in the definition it­
self.

I believe, madam, I am quite 
relevant.
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Mr. Chairman: Not some little 
while ago when he was discussing the 
duration of the measure.

Shrl R. K. Chaudhuri: Now, I hrve 
suggested some amendment to that 
effect.

I come to another question, namely 
the definition of “property*’ which 
means immovable property of every 
kind and includes any rights in or 
over such property. Here I would 
respectfully point out one tning. 
There are properties, not ordinarily 
in towns but outside, which have been 
in the occupation of tenants for s^ich 
a period as to entitle them to occupr 
ancy rights, properties for which the 
tenant has got occupancy rights. Has 
any distinction been made between 
the landlord of such a property and 
the tenant? That is a point to be 
decided. A relevant comparison, I 
contend, could be made between the 
properties of persons who have been 
in business and have been in occupa­
tion of such a property for a number 
of years. There are in various cities 
well-established business concerns of 
people who had been in their pre­
mises for over 50 years. If such pro­
perties are requisitioned those persons 
in business will be thrown out of 
business and their business spoiled for 
ever. I know of several busmess con­
cerns in Calcutta or even in Delhi, or 
in our own part of the country vhere 
business is being carried on m hovees 
or properties belonging to landlords. 
If those properties are requisitioned 
the business established there for 70 
or 80 years will be stopped automati*- 
cally. The businessman has to lenve 
the place and there is no provision 
for giving him any compensation. 
Whatever compensation i*? payable is 
payable to the landlord, r^ e  business­
man who has been doing a lucrative 
business in those premises for Q/er 50 
years but not living there is forced to 
leave the premises. Where is the 
remedy for him? Why do you not 
define “property’* in such a way that 
he may also have some sort of remedy? 
A tenant who has been living in that 
house for two months only cannot be 
turned out, but a tenant who has bt*en 
carrying on business in a particular 
house or in a particular premises? foi 
100 years even is treated differently. 
In his case his property can be 
requisitioned, he can be thrown out 
In the streets, his business may be 
entirely stopped and there Is no pro­
vision for him either in the definition 
of “tenant” or of “property” .

.These are the main points which I 
wanted to make. If I prot’eed still 
further I may transgress Ihe limits

of definition and therefore I wish to 
conclude.

Mr. Chairman: Does the hon.
Minister wish to reply?

Shri Gadgil: No. I do not accept It.

Mr, Chairman: I will put the clause 
to the House.

Babu Ramnarayan Singli (Bihar): 
No courage to reply?

' Shri R. K. Chaudhuri: If there is ro  
reply I want to ask something on a 
point of information. Is there any 
provision in this Bill for stopping the 
requisitioning of property which has 
been used for business purposes only 
for a period of 50 or even 100 years? 
Is there any way to stop Ihe requisi­
tioning of such property?

Shri Gadgil: The provisions v»f the 
Bill are before the hon. Member.

Shri R. K. Chaudhuri: I want to
know what particular clause provides 
for it, ^and whether there is any 
remedy for that particular man.

I will now put theMr. Chairman:
clause to vote.

The question is:

•‘That clause 2 stand part >f the 
Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3.—(Power to requisition 
ivimovahle property)

Pandit Thakur Das Bhargava: I beg
to move:

In page 2, line 9, after ‘ owner’* 
insert “or persons known to be 
interested”.

Shri J, R, Kapoor: I beg to move: 
In page 2,

(i) in line 31, after “orphanage” 
insert “or”; and

(ii) after line 31, insert:
“ (c) which has been built after 

the commencement of this Act”.

Shri R. K. Chaudhuri: On a point
of order. How can a member of the 
Select Committee who did not append 
a note of dissent move an amendment?

Shri 1, R, Kapoor: May I say some­
thing with regard to this »:oint of
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order, Madam? Perhaps you are going 
to rule it out.

Mr. Chairman; It is not quite neces­
sary for him to speak.

An Hon. Member: It means it is not 
necessary for him to move it.

Mr. Chairman; That does not mean 
that, nor is it necessary for the hon. 
Member to answer that point.

Now Mr. Kapoor’s amendment and 
the amendment of Pandit Thakur Das 
Bhargava are before the House for 
discussion.

Pandit Thakur Das Bhargava: What 
1 want to suggest is that it is not only 
tiie owner who is to be served with 
notice and whose objection should be 
heard. If a person is interested in the 
property, say, by way of mortgage, or 
by having a charge or if practically 
the land has been sold outright to him 
but the deed has not been registered, 
in such cases the owner has some 
interest in the property as the owner, 
or latter he has a subordinate interest 
therein. We find that in clause 7 and 
in  other parts of the Bill the words 
used are “person interested” . I would 
therefore like that those persons who 
are known to be interested—if the
Government does not know there is no 
obligation, but if it is known that t>uch 
and such a person has an interest— 
ought to be served with notice and 
th e  notice should not be served only 
on the owner. That is the purport of 
my amendment. My purport is that it 
is not the owner alone who should 
submit an objection—any person
interested, any person who, the Govern­
ment knows, is interested can also be 
called in person to give information in 
regard to that property. If a persun 
does not come forward and give infor­
mation he can be punished with a fine 
of Rs. 1,000. My humble submission 
is that when Government comes to 
know that a particular person is 
interested, it is for Government to see 
that that person is also served with a 
notice. Otherwise, you might send the 
notice to a person who has ostensibly 
an interest but really has none. The 
man whom you want to approach is 
the person who is really Interested and 
unless these words are there, my fear 
is that the notice may be served to a 
person who has really no Interest and 
the person who has an interest may 
not be given an opportunity of being 
heard.

Shri J. R. Kapoor: The amendment 
that stands in my name is to the eileci 
th a t..........

Mr. Chairman: He need not move it. 
I t  is taken as moved.

Shri J. R. Kapoor: Is my speech also 
taken as made?

Mr. Chairman: Did I say that the 
speech has been taken as made? Let 
tliere be no misrepresentation of what 
has been said by the Chair. I only 
said that the amendment is taken as 
moved.

Shri R. K. Chaudhuri: I ''ise on a 
point of order. We are creating a pre­
cedent whereby a member of the Selcct 
Committee without appending a minute 
of dissent may move amendments. Is 
that allowed?

Mr. Chairman: That was the practice 
before. There were occasions when 
members of the Select Committee 
have moved amendments without re­
cording a minute of dissent. Therefore, 
at the fag end of this session, I would 
like to follow the old practice.

Shri J. R, KapQor: Not only that, 
but I may submit that even hon. Minis­
ters in charge of the Bills have been 
in the habit of moving a large number 
of amendments after the Select Com­
mittee report is presented.

Mr. Chairman: Does not matter. Let 
us not lose time in discussing the point. 
The hon. Member may in a short 
speech explain the point underlying 
his amendment.

Shri J. R. Kapoor: Madam, I will
scrupulously respect your wishes and 
shall make a short speech, even 
shorter than the word “short” would 
indicate. The implication of my amend­
ment is that the provisions of this Bill 
shall not apply to buildings which 
may be constructed after the passing 
of this Bill. No doubU I was a member 
of the Select Committee and my hon. 
friend Mr. R. K. Chaudhuri wants to 
know as to why this amendment was 
not suggested by me in the Select 
Committee. He suggested that I did 
not append a minute of dissent, be­
cause we in the Select Committee were 
dominated by the personality of the 
hon. Minister Mr. Gadgil. I may assure 
you, Madam,......

Mr. Chairman: Let us not go into 
that now.

Shri Gadgil: I was not even present.
Mr« Chairman: I told the hon. Mem­

ber not to go back to that point, but 
explain the object underlying his 
amendment.

Shri J. R. Kapoor: Well, Madam, if 
that is the view of the Chair and the 
submission that I am going to make 
is so irrelevant and unnecessary, then 
I have nothing further to add and 
would simply move the amendment 
and sit down.
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Mr. Chairman: Just a minute. I 
yrould like to make the point very 
clear. The hon. Member was saying 
that it has been alleged that the Mem­
bers of the Select Committee were 
dominated by the strong will of the 
hon. Minister. When he was speaking 
on this point, I said it was irrelevant 
and he need not talk about i t  When 
the hon. Member begins speaking on 
his amendment I will have absolutely 
no objection.

Shri J. R. Kapoor: If I were permit­
ted only a second more, I would have 
said something which I am sure you 
and the House would have very much 
appreciated. What I was going to sul> 
mit was that it was not the dominat­
ing personality of any Minister that 
was responsible for the unanimous 
report, but it was the charming and 
winning manners of the hon. Deputy 
Minister which, was responsible for 
winning even every members to his 
side, and the Deputy Minister comes 
from the enchanting province of Assam 
which includes Kamrup and Kamak- 
shaya places where they say that 
people are converted by magic from 
one sex to another, i.e. a man can be 
converted into a woman and a woman 
can be converted into a man and kept 
captive. As I have already submitted, 
the object of my amendment is that it 
should mot be open to the Central 
Government to requisition any build­
ing that may be constructed after this 
Bill comes into force.

Shri R. K. Chaudhuri: Madam, I rise 
to a point of order. The use of the 
words that in some part of the country 
a man may be converted into a woman
and a woman may be converted into
a man is a sort of calumny against 
that part and is highly objectionable.

Shri Gadgil: May I inform my hon.
friend that we are not dealing with
tl^e Hindu Code?

Mr, Chairman: I do not think that 
this House is in a position to afford 
to lose any time in this sort of discus- 
sJon.

Shri J. R. Kapoor: No doubt, the 
hon. the Deputy Minister while initiat­
ing the debate on this Bill referred 
to a Government Communique which 
has been issued last January to the 
effect that so far as New Delhi and 
Delhi are concerned, no buildings shall 
be requisitioned for the next ten years. 
But this Bill itself will be in force for 
only six years and in that Communique 

( Government have shown a generosity 
for which there was no need. My sub­
mission is that what holds good for

New Delhi and Delhi also holds good 
for other parts of the country where 
there it; an equal scarcity of accom­
modation and where, in order to give 
encouragement to people to build new 
houses, this Damocles’s sword should 
not be hanging on their head. There 
is another particular reason why my 
amendment should be accepted. So 
far as the old houses are concerned, 
this Bill is going to provide that if 
they are required for bona fide resi­
dential purposes by the o ^ e r s  them­
selves, then they shall not be requisi­
tioned. It is good so far as it goes, but 
supposing a person wants to build a 
house for his own residential purposes 
hereafter, what will happen? That is 
a lacuna here and I would very much 
like that the exemption granted here 
in respect of old houses should be 
extended to the new constructions also. 
Even if it is not possible for th<e hon. 
Minister to accept my amendment, I 
would request him to give an assur­
ance that even new constructions 
which may be made for bona fide 
residential purposes of builders will 
not be requisitioned and that this will 
be the case all over the country. I 
hope I am clear. I want a definite 
assurance that any new building which 
may be constructed hereafter, if it is 
constructed for the residential pur­
poses of the builder himself, then 
wherever that building may be 
situated in the country, it shnll not bo 
requisitioned by the Government. i 
would like my amendment to be ac* 
i'epted. If it is not accepted, then I 
would like to have at least an as­
surance of this kind.

Shri Gadgil: As regards the amend­
ment of my hon. friend Pandit Thakur

■ Das Bhargava, there is a clear distinc­
tion between clause 3 and clause 7. 
Clause 7 relates to acquisition and 
therefore to payment of compensation. 
It is very relevant there that every 
person interested in the same shoiJld 
have an opportunity. As regard? 
clause 3, it is merely in relation to 
requisition and therefore deals with 
possession. So the man or the tenant 
who is ir̂  possession must be served 
with a notice and his- objections must 
be heard along with those of the 
owner. It is a case where the man who 
has the possession gets the notice. If 
he is simply the mortgagee and has 
nothing to do with possession, then all 
that he has to do is to recover the ‘ 
interest on his principal. When we 
are asked to accept this, namely, 
“persons known to be interested”, it 
makes it very diflflcult. All sorts of 
people will come in. We do not know 
at what point we will stop. Secondly, 
there will be one objection here, an­
other objection there and so on. The 
relevant person whose c'bjection must
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be heard is the person who is actually 
in possession. Therefore, it is he who 
has to get the notice. I submit there 
is no case for accepting this amend­
ment.

As regards the other amendment 
moved by Shri Kapoor, the Govern­
ment of India have made the position 
clear in the Press Communique to 
which reference was made by my 
colleague. We do not want to go beyond 
that. In fact, by limiting the life of 
this Act and accepting certain amend­
ments to ‘clause 3 Government have 
already parted with more powers than 
their original intention was. However, 
I do not want to go bac“k on the un.- 
animous recommendation of the Seiect 
Committee. My hon. friend Shri Rohini 
Kumar Chaudhuri said that I domi­
nated the Committee. This is the first 
time that I get this compliment of 
ability to dominate over anybody, man 
or woman. The power that I have is 
that of sweet reasonableness.

Shri J. R. Kapoor: All I want is an 
assurance from the hon. Minister that 
newly constructed houses if built for 
residential purposes of its owners 
shall not be requisitioned.

Shri GadgU; The implications of 
such an assurance may be more than 
I am able at present to visualise. 
Therefore I do not want to take any 
risk.

Shri R. K. Chaudhuri: I wish to 
oppose the whole clause.

Mr. Chairman: Before I put the
clause I would like to know from 
Pandit Thakur Das Bhargava whether 
he is pressing his amendment.

Pandit Thakur Das Bhargava: I do
not wish to press it.

Shri J. R. Kapoor: I also do not wish 
to press my amendment.

Shri R. K. Chaudhuri: I want to say 
a  few words in support of my opposi­
tion to this clause.

The first point that I wish to raise 
Is that in the order of requisitioning 
there should be a period specified of 
the requisition. The order of requisi­
tion should state the object as well as 
the period for which a particular pro­
perty is wanted by the Central Govern­
ment. There is no provision in this 
clause for the mention of the period. 
The owner of the property should- 
certainly know as to the length of the 
time for which the property shall be 
under requisition. It should not be 
difficult for Government to mention 
the period of requisition. Government 
^ a n ts  it for a particular purpose.

Sometimes Government wants a good 
building for a sub-inspector or head 
constable of police. In cases of that 
kind it should be quite easy for the 
Government to state for how long they 
want the property to be under requisi­
tion. Government can construct the 
requisite buildings for its employees 
within that time. The maximum period 
for which a particular property is 
requisitioned should be for about a 
year and never more than that.

Under this provision a businessman 
well established in a business for more 
than fifty years, catering to the needs 
of the public can be thrown out on the 
streets. He may have been in occupa­
tion of that building for a long period; 
still the premises can be requisitioned 
and he may be thrown on the streets. 
There is no emergency prevailing now; 
we are not at war. Perfect peace pre­
vails in the country. Why should there 
be any necessity of dislodging a man 
of business from his premises without 
any reason for an indefinite time? 
Why should any particular person be 
dislodged from his house indefinitely? 
At least he should know for what 
period he would be dislodged, so that 
he can make alternative arrangements.

Thirdly, I would expect Government 
to state clearly what the public pur­
pose is. In the past the word ‘'public 
purpose*’ has been misused and 
abused. There have been instances in 
which just to accommodate an officer 
houses occupied by families have been 
requisitioned and the families thrown 
out on the streets. “Public purpose” 
should be clearly defined; ‘‘public pur­
pose” could not be for residence of 
any particular persons. Unless it id 
required for a public institution a pro­
perty should not be requisitioned.

Shri Gadgil: May I put a question 
to the hon. Member?

Will you call it a “public purpose*^ 
if I find that there are not enough 
houses for lodging Members of Parlia­
ment and if I requisition a few 
houses?

Shri R. K. Chaudhuri: Certainly not» 
because if you go on continuing re­
quisitioning, you will never build 
houses for M.Ps. You have built some 
pigeon holes for M.Ps. in North 
Avenue. You can build such pigeon 
holes at any time.

Shri Buragohain: I have already 
made the position of Grovernment clear 
when I moved the consideration of 
the Bill. Though war conditions no 
longer exist independence has brought 
certain increased responsibility oa



[Shri Buragohain] .
Government. The activities of Govern­
ment have increased and consequently 
the staff under It has increased. There 
is no hope or any prospect of contrac­
tion of governmental activities. That is 
why there is a continued need for 
keeping under requisition the property 
already requisitioned. There may also 
be need of making further requisi­
tions.

Mr. Chairman: The question is;
“That clause 3 stand part of the

Bill.”

The motion was adopted.
Clause 3 was added to the Bill.
Clause 4 was added to the Bill.

Clause 5 .^  (Rights over requisitioned 
Property)

Pandit Thakor Das Bhargava: I beg
to move:

In page 2, line 48, for “purposes” 
substitute “purpose”.

According to the General Clauses 
Act the word “purposes” also means 
“purpose”.

Shri Gadgil: Government may re­
quire it for two or three purposes.

Pandit Thakur Das Bhargava: Even 
then the word “purpose” would do.
At any rate I do not wish to press it

Mr. Chairman: The question is:
“That clause 5 stand part of the

Bill.”
The motion was adopted.

Clause 5. was added to the Bill.
Clause 6.—(Release from 

requisitioning)
Pandit Thakur Das Bhargava: I beg

to move:
In page 3, line 23, after “person" 

insert “entitled thereto and in case of 
dispute to the person” .
1 P.M.

In the previous Act, that is the Act 
of 1947, ^the words used are not 
identical with those used here. I can 
understand the principle is that the 
possession must be restored to the 
person from whom it was taken. It 
is a salutary principle. All the same 
w^ know that in some cases it may 
be merely a tenant-at-will who may 
be occupying the house for a month 
or BO. In that case, after a few years, 
when the tenancy has expired and he 
has no further right in the properly,
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I do not see how the possession can. 
be restored to that tenant whose 
tenancy has expired. Though the pos­
session was taken from him, he is not 
the person entitled to be restored pos­
session. In the previous Act the words 
were not these. The words were that 
the Government shall find out the 
person who is entitled to possession, 
that the property must be restored to 
the person entitled to possession. And 
in case there is a dispute or such person 
cannot be found, then this principle 
may be resorted to, namely, that pos­
session may be restored to him from, 
whom it was taken. Otherwise difficul­
ties may arise, and the person really 
entitled, the real owner, the person 
who is really interested in the property 
may not have the possession restored 
to him and other complications may 
arise. That person may have to go to> 
the civil court for possession of his 
rights, etc., whereas if it is restored 
to the right person there will be iio< 
litigation. Therefore the correct rule 
should be the previous rule which was 
enacted in the Act of 1947. It was a 
better provision. The words in that 
were that the Government shall specify 
in its order the person who was entitled 
to possession and the property was to 
be restored to him. In many cases of 
course it may be the person from 
whom it was taken. I have no quarrel 
with it as it is a good rule. But the 
better rule is that it should- be re­
stored to the person who in the
Government’s opinion is entitled to it. 
For in very many cases the person 
from whom it is taken may be merely 
a tenant-at-will and the person entitled 
to possession would be the owner as 
the tenancy may have expired. I do 
not^ want the Government to decide 
equities between contending houses, 
and if there is a dispute, if two per­
sons want the property, then the
Government should not favour this or 
that party. At the same time when 
there is no dispute there is no reason 
why a tenant-at-will, his successor, 
grandson or minor grandson should 
be found and the possession restored 
to such a person because it was taken 
from that tenant. It may lead to 
absurdities also. To avoid this I want 
this amendment that it may be re­
stored to the person entitled to pos­
session, and in case of dispute the 
Government may not decide it ?nd 
may restore it to the person from 
whom it was taken.

Mr. Chairman: Amendment moved:
* In pajEje 3. line 23. after “p‘?rson” 

insert “entitled thereto and in case ..̂ f 
dispute lo the person”.

The f h c n  adjourned for Lunch
till Three of the Clock.
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The House re-^saembled after Lunch 
at Three of the Clock.

[Mr. Speaker in the Chair]

Mr. SpealEer: The House will row  
proceed with further discussion of 
clause 6 of the Requisitioning and 
Acquisition of Immovable Property 
Bill. Shri Deogirikar.

Shri Deoffirikar (Bombay): I beg to 
move:

In page 4, after line 7, insert:

'‘(7) Property requisitioned 
during the second world war or 
subsequently for military or police 
action, will, if not needed for 
temporary or permanent use be 
derequisitioned immediately.”

My objection in moving Lhis amend­
ment is simply to draw the attention 
of Government to one important ques­
tion. And what is that important 
question? During the war a l.:irge 
number of lands were requisitioned 
by the Government for war purpi:)ses 
but after the war these lands were not 
released. They are lying idle. If we 
happen to pass along any military 
lines we find the whole military area 
practically deserted. On enquiry I 
learned that nobody has paid any 
attention to this important question. I 
was told on further enquiries that if 
all this requisitioned land is to be 
acquired about Rs, ten crores will 
be required. Meanwhile Government 
continues to pay the rental for these 
requisitioned properties: I do not know 
how much it is but it must be. pro­
bably more than Rs. 50 lakhs. I want 
to make a suggestion to Government: 
now that you have this legislation in 
your hands you can requisition all the 
lands at any time and take them In 
your possession at ten days* notice. It 
will be in the Interest of the country. 
The peasantry will be able to cultivate 
and the taxpayers will be relieved of 
their burden. ,

In suppor! of my statement I want 
to give two or three Instances. At the 
time of the Hyderabad police ar*tion 
In Sholaour district large numbers of 
lands were requisitioned by the 
Government and' I was ’•orof’Mnjc; 
complaint.*? till last .vear these
lands were still In the of
the Government. I made enauiries and 
I was toM that the owners are not to 
be found. This forenoon the hon. 
Minister made a statement that the ' 
lands are not kept a moment longer
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than necessary. Now, to give another 
instance, in Poona there is one
Dr. Gokhale, whose father purchased 
a land in 1920, measuring five acre::, 
for Rs. 4,000. In 1942 this l?;nd was 
requisitioned by the Government. He 
raised no objection. After the war he 
requested the Collector to derequisi­
tion the land—he was told that his 
land was acquired in 1943 for a r&itry 
sum of Rs. 900. No notice was served 
on him and all of a sudden he was 
told that his land was. acquired. Then 
this gentleman went from one place to 
another and for four years he was 
banging at the door of one department 
after another and ultimately iliis is the 
reply which the Wing Commander
gave:

“It was obviously not known at 
that time, however, that this pJot 
of land was subdivided into two' 
parts, survey Nos. 196A and B, 
and both owned by different 
owners. As will be seen from the 
site plan attached it was not neces­
sary therefore to acquire 196B as 
it falls well outside the barbed 
wire fence and does not in a ry  
way affect the structure of the 
unit lines..........

He further writes:

“The matter has been given 
further consideration and this unit 
has no objection to survey No. 
196B being handed back to the
owner.”

This letter is dated 24th January,
1951. One year has passed and still 
Dr. Gokhale does not know what will 
be the fate of his land. So, what hon. 
Shri Gadgil told us this foi’enoon is 
at least in one instance not correct.

I want to give another instance^ 
There is the Central Mutual IJfe  
Insurance Co. N«ar about Poona they" 
have undertaken a housing scheme. 
They have purchtsed eight acres of 
land. Out of these eight acres one 
acre was requisitioned by the- Govern­
ment for military purposes and in a 
portion of that one acre the m ilitary 
has erected bath rooms and latrines 
and sulbage water from those bath 
rooms and latrines flows right through 
the proposed colony and therefore the 
organisers of this col on v are ro t nhle 
to ronstrurt the houses. The n^Ilitary 
authorities to
purchase the whnlo nronprfv nr tr» de­
requisition the nart, or to  put a

nothing has been done till now. 
According to me the Military Depart­
ment is Just like a Kumbhakama:



[Shri Deogirikar]
unless you knock at their doors for a 
number of years nothing will happen.
That is my experience.

Therefore, my suggestion is that 
instead of prolonging this question and 
getting an assurance from the hon.
Minister that he will take enquiries 
into the matter, it is essential that 
area-wise Committees should be in­
stantaneously appointed, the whole 
question should be gone through and 
those lands which are not required by 
the Government should be released at 
once. Government will be saving lakhs 
and lakhs of rupees if they derequisi-, 
tion the lands at once. I was told that 
if these lands are derequisitioned now 
they may have to pay more if they ore 
to be requisitioned again, but I want 
to bring to the notice of the Hnnse 
that the distinct value of present 
advantage is always small. Therefore, 
do not look to future advantages; ycu 
can save lakhs and lakhs of rupees of 
the taxpayer if you derequisition the 
lands at once. To repeat, I want to 
make the suggestion that area-wise 
Committees should be appointed, the 
whole question should be gone through 
thoroughly and the lands which are 
not required by the Governnient should 
be immediately derequisitioned. That 
will help the poor peasantry, the tax­
payer and the Government also.

Mr. Speaker: Does he want me to 
put the amendment to the House? He 
said he wanted to move it Just to get 
a chance to draw Government’s 
attention to his point.

Shri Deogirikar: I would like to 
hear the reply from the hon. Minister.

Mr. Speaker: I am requesting the 
hon. Minister to reply, but d^ies the 
hon. Member want the amendment to 
be put to the House?

Shri Deogirikar: No, Sir. I do not 
press it.

Mr. Speaker: Then I am not putting 
it to the House, but the hon. Minister 
may reply.

Shri Gadgil: The suggestion of 
Pandit Thakur Das Bhargava was with 
respect to sub-clause (2). The amend­
ment that was made in sub-clause (2) 
of clause 6 was unanimously made by 
the Select Committee. Therefore, as 
one of the signatories to the report, I 
am not prepared to accept this and I 
am not prepared to accept therefore 
the amendment moved by Pandit 
Thakur Das Bhargava for the insertion 
of the words “entitled thereto Jind in 
case of dispute to the person.** Prima 
facie When the derequisitioning talks
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place the man from whom the posses­
sion must be taken must be given 
possession. In this subrclause (2) what 
is contemplated is that there will be 
some inquiry and if as a result of this 
inquiry a person who was not in pos­
session is found to be a person to 
whom the possession ought to be 
returned, it will be returned to him. 
Otherwise, as stated in the amendmont 
the position will be that the man from 
whom possession was taken at the 
time of requisition or the successor in 
title will get it.

As regards the points irade out by 
my hon, friend, Mr. Deogirikar, all I 
said in the morning was that the 
Defence Ministry does not keep any 
land that is really not necessary when 
it has come to that decision. There are 
cases in which no decision has yet 
been taken whether they want the land 
or whether they do not want the land 
and therefore, what the Defence Minis­
try does is to allow the tenant who was 
there formerly to cultivate it ^n pay­
ment of nominal rent.

As regards the two cases, I do not 
know about the case in which the 
Mutual Life Insurance Company is 
interested, but 1 know a little about 
the case of Dr. Gokhale. The facts as 
far as I know are that that there is a 
small piece adjacent to the land 
acquired or requisitioned by the 
Defence Ministry. Certain constructions 
have grown up. The result of that has 
been that the prices have gone up very 
much. Now the question before the 
Defence Ministry is whether to de­
requisition or acquire this. If it de­
requisitions it, then the entire a*"*vant­
age of the rise in prices goes to the 
person concerned. Naturally Govern­
ment is very anxious that any increase 
in value due to efforts, not by the 
individuals concerned, but by the State 
or community as such, the community 
as represented by the State must have 
a fair share in that. I may assure 
Mr. Deogirikar that I have also received 
representations from Dr. Gokhale and 
the case has now been forwarded to 
the Defence Ministry for consideration. 
I cannot promise him what will be 
done, but I am only giving the facts as 
I know them.

Therefore, as regards the other sug­
gestion that there should bo an In­
quiry Committee area-wise, that is not 
possible. As I stated In the morning, 
I too have received a number of com­
plaints about lands requisitioned being 
retained more than necessary in point 
of time. What I said in the nioining
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was that such complaints will be in­
quired into and as I stated, our 
objective is not to keep the land a 
minute more than is necessary.

Pandit Thakur Das Bhargrava: With 
your permission may I say this. The 
hon. Minister has been pleased to say 
that so far as the principle is con­
cerned, he accepts the principle which 
I enunciated to the House this niorn- 
Ing. But he is not willing to accept 
my amendment. May I very hu»^‘bly 
suggest to him that if he omits all the 
words after the word ‘given’ his pur­
pose will be served and i)e will not 
be obliged in every case to give 
possession to even a tenant at will 
after the lapse of his tenancy and after 
even several years. If all the words 
after the word ‘given’ were omitted, 
then his purpose would be served. My 
amendment may not be accepted be­
cause then the Government is called 
upon to make an inquiry. Let them 
not inquire but so far as the person 
specified is concerned the possession 
may be given to him and the conse­
quences mentioned in sub-clause (3) 
will follow. Government will not be 
bound to give possession as far as 
practicable to the person from whom 
possession was taken. This might in­
volve hardship to those who are really 
interested if the possession made to 
one who is not at all entitled.

Shri Gadgil: This suggestion comes 
at the eleventh hour. It means the 
addition of these lines, namely: “and 
such possession shall, as far as practi­
cable, be given to the person from whom 
possession was taken etc.” These were 
added in the Select Committee. In­
deed it would be against parliamentary 
etiquette to say that I accept this. 
What I say is that I must stand so far 
as I am concerned and the Members 
of the Treasury Benches are concerned 
by the amendment suggested in the 
clause by the Select Committee, but 
If it is the pleasure of the House to 
say otherwise, I cannot object.

Pandit Thakur Das Bhargava: What 
is this parliamentary etiquette that any­
thing done in the Select Committee 
cannot be questioned here or should 
not be accepted here...

Mr. Speaker: Let us not go into that 
question because it would raise jmother 
debate over a side issue. If it . is the 
desire of the House to accept the sug­
gestion, I am prepared to take it as an 
amendment at the last moment, be­
cause I think that the hon. Minister 
from his attitude is inclined to accept 
it but he feels the difficulty of the 
parliamentary convention.

Shri Gadgil: You have said it cor­
rectly.

Mr. Speaker: May I know what 
words are to be dropped?

Pandit Thakur Das Bhargava: That 
after the words ‘given* in line 4 of sub­
clause (2) of clause 6, all other words 
may be omitted.

Shri A. C. Guha: I hafe to oppose 
this amendment, Sir. It was at the 
particular instance of the Members of 
the Select Commitee..........

Mr. Speaker: Then I think I shall 
not be giving him permission to move 
it. I find this is not practically a un­
animous suggestion......

Shri A. C. Guha: It was at the
particular instance of the members of 
the Select Committee......

Mr, Speaker: Let us not go Into 
that discussion which will bring out 
what, happened in the Select Com­
mittee. It is not proper to discuss that 
here. So I will not give my consent to 
him and the matter ends there.

The question is:
In page 3, line 23, after “person** 

insert “entitled thereto and in case of 
dispute to the person”.

The motion was negatived.

Mr. Speaker: The question Is:

“That clause 6 stand part of the 
Bill.”

The motion was adopted.

Clause 6 was added to the Bill.

Clause 7.—(Power to acquire 
requisitioned property)

Pandit Thakur Das Bhargava: I beg
to move:

(i) In page 4, line 9, after “Central 
Government may” insert:

“if it is of opinion that it is 
necessary to acquire the property 
for a public purpose”; and
(ii) In page 4, after line 12, insert:

“Provided that before issuing 
such notice, the Central Govern­
ment shall call upon the owner of, 
or any other person who, in the 
opinion of the Central Govern­
ment, may be interested in such 
property, to show cause why the 
property should not be acquired; 
and after considering the cause, if 
any, shown by any person interest-
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ed in the property and after giving 
the parties an opportunity of 
being heard, the Central Govern­
ment may pass such orders as it 
deems fit.”
Shri Gadgil: I accept them.
Pandit Thakur Das Bhargava: If

these am endm ^ts are accepted, the 
result will be that the Government will 
be called upon to pass an order in 
every case in which property is being 
acquired for a public purpose. They 
will not only satisfy the two conditions 
laid down under sub-clauses (a) and 
(b) but they will satisfy the other conr 
dition also which is included now by 
this amendment. I submit this is very 
necessary in the public interests and it 
may be accepted.

Shri Buragohaln: We accept these 
amendments.

Mr. Speaker: The question is:

(i) In page 4, line 9, after “Central 
Government may” insert:

“if it is of opinion that it is 
necessary to acquire the property 
for a public purpose” ; and

(ii) In page 4, after line 12, insert:

“Provided that before issuing 
such notice, the Central Govern­
ment shall call upon the owner of, 
or any other person who, in the 
opinion of the Central Govern­
ment, may be interested in such 
property, tc show cause why the 
property should not be acquired; 
and after considering the cause, 
if any, shown by any person 
interested in the property and after 
giving the parties an opportunity 
of being heard, the Central Govern­
ment may pass such orders as it 
deems fit.” ‘

The motion was adopted.
Mr. Speaker: The question is:

‘"That clause 7, as amended, 
stand part of the Bill.”

The motion was adopted.
Clause 7, as amended, was added to 

the Bill.
Clause 8.— (Principles and method of 

determining compensation)
Pandit Thakur Das Bhargava: I beg

to move:
In  page 5, line 44, for “less” sub­

stitute “greater”.
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This morning I gave some of the 
reasons why Government should not 
depart from the accepted principles of 
acquisition of property. In reply to my 
arguments, the answer of the bon. 
Minister was that because there is 
some unearned increment, it is best that 
that unearned increment is participated 
by the Government on behalf of the 
community and therefore the Govern­
ment is not going to pay more than, 
what is mentioned in sub-clause (3), 
My reply is this. In the first place, the 
department which my hon. friend Mr. 
Gadgil represents is not a taxing 
department and unearned incomes can­
not be taxed by this department. If the 
Government wants to levy a certain 
kind of tax over the people in the 
nature of a Capital Gains Tax, etc., it 
can certainly do so. May I put a con­
crete question to the hon. Minister? 
Suppose a property has been requisi­
tioned and used for ten years. During 
the intervening period, it has increased 
in value ten times. Government is 
greedy. It wants to take 50 per cent, of 
the unearned increment in Delhi. What 
happened at the time when the first 
Bill was passed in 1947? It was said 
by the Mover of the Bill at that time 
that in Delhi, the value of property 
had risen one thousand per cent. This 
is what he said:

“An enquiry was made from ' 
provinces to indicate the extent to ' 
which land values had risen during 
the war. The replies received show 
that the values vary from place to 
place, but speaking generally in 
rural areas land value has risen 
roughly from 25 per cent, to 150 
per cent, whereas in urban areas 
it has risen from 100 to 500 per 
cent, and in some cases like Delhi 
it is reported that it has risen by 
about 1000 per cent.” .

As I submitted in the morning, why 
are you asking these unfortunate per­
sons whose properties have been 
requisitioned or acquired to make a 
sacrifice much more than what you 
ask his neighbour to do. Suppose there 
are two persons each owning 50 acres 
of land in a particular place or two 
houses in the neighbourhood. One is 
taken possession of or requisitioned 
and after twelve years both are sought 
to be acquired. What happens. In the 
intervening period, the value of the 
lands an^ houses has risen ten or 
twenty tfmcs. Whereas in the case of 
one man he will be entitled to keep 
the value of the land to himself, in the 
case of the other, he will be given 
twice the value which the house or land 
would have fetched in the first instance, 
because Government is entitled to the



ed: would you pay more? What would 
you do?
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unearned increment. So far as uni­
formity of treatment is concerned, so 
far as equality and equities are con­
cerned, we have guaranteed them in 
the Constitution. It is idle to contend 
in this fashion that when you acquire 
a person’s property and ask him to 
sacrifice more than you would ask his 
neighbour to sacrifice you are doing 
the right thing. In a matter of this 
kind, you ought to be guided by princi­
ples of justice. Suppose my land is 
acquired and I wanted to have similar 
land in the neighbourhood. What will 
I have to pay? That is the criterion. I 
should be put in the same position. If 
that is not possible, the market value 
will have to be paid. The previous Act 
made a similar provision. A distinction 
has been made between landed pro­
perty and urban property. Even at that 
time, I raised the objection and sub­
mitted that justice should be done to 
both rural and urban people. I fail to 
understand and I stand absolutely un­
convinced why this distinction is made 
and why any person whose lands are 
acquired today is not paid the market 
value. I think this goes against the 
Fundamental rights also. When the 
Zamindari Abolition Law was being 
considered, we were of the opinion that 
in view of the social changes if the 
Government wants to acquire any land 
even without giving full compensation, 
we may change the Constitution and 
the Constitution was changed to that 
extent. Even then we insisted that in » 
regard to ordinary property Govern­
ment should see that the market value 
is given. I can understand the Governr 
m ent.not giving the additional 15 per 
cent. But, I cannot understand the 
Government refusing even the market 
value. This idea that the conception 
ef property has changed does not 
appeal to me. If it has not changed for 
the entire community, one man should 
not be made the scape goat. I can 
understand the necessity for the Gov­
ernment to acquire lands and property.
I do not grudge that. They have them­
selves provided that when property is 
requsitioned, not only will rent be 
given,^but also other things, as soon 
as they want to acquire the property. 
But, why should theychange the princi­
ple in the m atter of pajnnent of com­
pensation? Why should they pay less 
than what his neighbour is entitled to 
keep? That is the contention. Why is 
this man placed in a different position 
for the unfortunate circumstance that 
his property came to be requisitioned? I 
am not satisfled with the principle pro­
pounded that this is unearned incre­
ment What is unearned increment? 
This is not uneai-ned increment. Many 
circumstances have brought about the 
rise in the value of the property. Sup­
pose the value of the land has decreas­

Shri Gadgil: No such thing has 
happened.

Pandi# Tbakur Das Bhargava: Sup­
pose the owner says that the property 
was worth much more when the pro­
perty was requisitioned and now it is 
less and that he should be given the 
market value at the time of the requisi­
tion. Are you going to pay that? If 
you are not going to pay that, how can 
you claim equities and say that you 
should get the unearned increment and 
all that. There is no equity in that. 
Are the Government prepared to part 
with the land at the price at which 
they acquired? Take the Improvement 
Trust. Government wants to take the 
full value of the land. But, when the 
person’s property is acquired, they dO' 
not want to pay the full value. Justice 
requires that the value on the date 
on which the property is acquired 
should be paid.

Shri R. K. Chaudhuri: I wish to
support the amendment which has 
been moved by my hon. friend Pandit 
Thakur Das Bhargava. I find a very 
curious position envisaged in this Bill. 
First of all, Government, when they 
are in need, requisition these pro­
perties and occupy them. The Govern­
ment has the right to fix its own rate 
of rent. The Government has also the 
right to use the property in any way it 
likes. It can dig a hole in the property 
and having damaged it, it can acquire 
it. This is a very enviable position for 
anyone to be in. The Government can 
dig a pit in the property and say that 
since the price of the earth is more 
than the land itcelf, therefore they 
will acquire the whole property. Such 
things have happened in my own State. 
Having dug out the earth they say 
that if the earth is valued according^ 
to the prevailing market rate, its price 
will be higher than the price of the 
land, and so they acquire the land, if 
they want to acquire the land. Having 
added to the property or having 
damaged the land they say they will 
acquire the land at the price which 
they would have had to pay for it at 
the time of the requisitioning. If the 
price is higher then the Government is 
at liberty to take the land at a lower 
price by paying only twice the original 
price. In other words the Government 
takes advnntnfTe in all ca‘=;es. By the 
by, I suppose my hon. friend Pandit 
Thf>kur Das Bharpfava will be satisfied 
if sub-clause (b) is deleted?

Pandit Thakur Das Bhargava:
Certainly.
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Shri R. K. Chaudhttri: So, I submit 
that merely because the Government 
have neglected to provide the requisite 
property which it wants for its pur­
poses, Government now comes forward 
and says, “You must give us power to 
requisition people’s property for a 
number of years, say six years ih this, 
and afterwards if we find that we have 
either damaged the property or added 
to it and we want it, we shall buy it 
at the price mentioned by us.** This 
is violation of the principle of the Act 
of 1894—the Land Acquisition Act. 
Why should we depart from the princir 
pie of that Act? Why should we not 
have the right to have the valuation 
of the property made by a District 
Judge as is done in that Act and why 
not have an appeal from the decision 
of the District Judge to the High 
Court? Therefore, I submit that the 
least that the Government can do is to 
accept the amendment which has been 
moved and try to meet half-way the 
wishes of the people on the subject.

Mr. Speaker: I place the amendment 
before the House. .

Amendment moved:
In page 5 line 44, for “less*’ sub­

stitute “greater’*.
Shri Gadgil: Mr. Deogirikar also has 

an amendment to this clause.

Mr. Speaker: Yes. Now, I do not 
know whether it will be proper for 
me to interfere in this matter on the 
merits. But I was just considering 
whether it is equitable to settle the 
prices by a rule of thumb, in respect 
of properties proposed to be acquired. 
As has been pointed out by Mr. R. K. 
Chaudhuri, certain principles of com­
pulsory acquisition are laid down in 
the Land Acquisition Act, and 
obviously the hen. Minister is accept­
ing these principles in clause (b). That 
is what I feel, and if I am going 
wrong, he may please correct me. The 
xjuestion of unearned increment was 
raised. Well, I had to fight that ques­
tion with the Provincial Government of 
Bombay as President of the Ahmeda- 
bad Municipality. The fact appears to 
be that, on account of improvements 
made by the Provincial Government 
and the Central Government to which 
the public are contributing their taxes, 
It is difficult to say that the person 
v/hose lands are being taken had not 
contributed to these improvements. I 
am looking at it from the point of 
view of equitable taxation of the people 
for the purpose of financing Govern­
ment operations. The result appears to 
be, prima facie, subject, of course to 
what the House decides or what the 
Minister thinks, that the burden of

taxation will not be equitably distri­
buted because some owners of pro­
perties will lose the benefit of unearned 
increment though they may have sub­
stantially contributed in the form of 
taxes and other improvements which 
lead to the unearned increment as it 
is called. That is what I was thinking 
about, and perhaps the matter is not 
so simple as to be decided by a rule 
of thumb, saying it shall be twice or 
thrice of the original value and so on. 
It is impossible to come to any such 
conclusion. That is my reaction, apart 
from the other fact, whether such a 
clause conflicts with the fundamental 
principle in the Constitution that no 
property shall be acquired without 
payment of compensation. That again 
is a m atter of doubt. I thought I 
might express these points which go 
to the root of the matter.

Shri Venkataraman (Madras): Sir, 
my hon. friend Mr. R. K. Chaudhuri 
said that under the Land Acquisition 
Act the payment of compensation is 
something higher than what is pro­
vided for here in this Bill. He said 
that a judge could go into the question 
and decide how much compensation 
should be paid. If I remember aright, 
the compensation that can be given 
under the Land Acquisition Act is 
only 15 per cent, more than the market 
value of the property. Now, what is 
provided in this section is twice the 
amount and that is very much more 
than 15 per cent.

Mr. Speaker: The hon. Member will 
see that there is a distinction. Under 
the Land Acquisition Act, this 15 per 
cent, is over and above the market 
value, in view of the compulsory 
nature of the acquisition. But here it 
is an alternative that is provided. Sup­
pose the value of the property has gone 
up ten times. The man has to ba 
satisfied with twice the value, and is 
deprived of a certain amount paid as 
solacium in regard to the compulsory 
nature of the acquisition. That seems 
to be the point.

Shri Venkataraman; Sir, I under­
stand; but what I was trying to submit 
was that if the compensation were not 
fixed at twice the amount, it will have 
to be determined by an authority like 
a district judge or some such authority. 
Would it not be more advantageous 
to the person owning the property to 
have the amount of compensation 
settled by the statute itself, by putting 
it in the statute that he will get not 
less than what is fixed here in the 
statute? My submission is that the 
compensation provided is adequate in 
that it gives him twice the amount 
which the property would have fetched
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at the time the property was requisi­
tioned. In other words, for no service 
rendered by the individual to the pro^ 
perty, by reason of nothing done to 
the property by the owner, but by 
virtue of certain social circumstances, 
or by virtue of society in and around 
it having improved or by virtue of 
something done by Government, if the 
property appreciates in value, why 
should that part of the value of the 
property go to the person who owns 
the property?

Mr. Speaker: Is that not covered by 
' sub-clause (3)(a)?

Shri Venkataraman: You will see, 
Sir that according to sub-clauses (a) 
and (b) the property will be com­
pensated either at the price which it 

 ̂would have fetched in the open market 
 ̂if it had remained in the same condi­
tion or twice the amount , and in that 
case the person gets something more 
than what the property would have 
fetched.

Mr. Speaker: That does not seem to 
be the idea. Let us put the question 
to the Minister.

Shrl Venkataraman: Sir, let me sub­
mit that I am totally against higher 
compensation being paid to the pro­
perty owner merely because owing to 
certain circumstances which are be­
yond his control the property has 
appreciated in value. At the time the 
property was acquired, if instead of 
requisition, they had paid the price 
and bought the property, all the future 
enhancement or increment in the value 
of the property would have accrued' 
to the State. But merely because 
Government at that time did not 
acciuiro the propert^^ but merely took 
it for a temporary period any further 
appreciation of the value of the pro­
perty not resulting from anything done 
by the owner of the property Should 
not go to the owner of the property. 
My opposition is more fundamental. I 
submit that this is not a question of 
taxation of unearned increment at all. 
It is a case in which property appre­
ciates in value not as a result of 
anything done to it by the owner of 
the property but as a result of social 
events and as a result of something 
done by Government or as a result of 
something which occurs beyond the 
control of the owner.

Mr. Speaker: I would not like to go 
further into this matter. But improve­
ments are made by local bodies like 
municipalities. Improvements are made 
by Provincial Governments. Improve­
ments are also due to some efforts of 
the Central Government. Now, these 
are three taxing authorities and the 
man is contributing something to the 
local body more or less, something to

the Provincial Government, more or 
less, and practically, say, nothing, tv r  
the sake of argument, to the Central 
Government. Why should the benefit 
go entirely to one Government? My 
fight with the Bombay Governmwnt 
was that the municipality should have 
a share. I did not fight with them that 
there should not be any taxation on 
increment, the point was which body 
should benefit.

Shrl Venkataramaii: I only want to 
submit to this House that if the pro­
perty appreciates in value as a result 
of certain conditions which are brought 
about either by the State or by society 
and not as a result of anything done 
by the owner, then the benefit of the 
increase in value of the property should 
not go to the owner merely because 
he is the titular owner of the property 
but should accure to the society and 
the State which has brought about 
that appreciation. From that point of 
view the clause, as it stands is very 
equitable. The increased value should 
go to the State and not to the in­
dividual. If it is proved that the in­
dividual brought about a certain 
increase by reason of something done 
by him, then adequate compensation 
may be asked for by the owner. In 
other cases where the value of the 
property increases not as a result of 
anything done by the owner, the actual 
increased value should be shared by 
the State and the community and not 
by the individuals.

Pandit Thakur Das Bhargava: May
I ask why he is agreeable to give
100 per cent, compensation?

Shri Gadgril; I agree that the princi­
ples of compensation laid down in this 
clause are different from the principles 
on which the Land Acquisition Act of 
1896 is based. The Land Acquisition 
Act values the property on the princi­
ple of market value and there are 
certain methods by which the value is 
arrived at. It may be by looking into 
the contemporaneous sales of property 
round about the area or it may be the 
value of so many years purchase or 
what is now known as the principle 
of a hypothetical scheme that this is 
the property which if developed would 
have given so much and thus value the 
property on that principle. So the 
principles which are at the bottom of 
the Land Acquisition Act are different 
from the pi’̂ 'iciples laid down here. 
The principles laid down here are laid 
down for the simple reason that g o /le- 
thing has been done l>y the Cez. ral 
Government as a result of which the 
entire area has gone up in price. I 
might illustrate it. Take the ca?e of 
Dehu Road which was practicc)lly partly 
agricultural land and partly a land
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for cattle-feeding. More than that there 
was nothing in it. Thousands of acres 
have been either requisitioned or 
acquired. Roads have been laid, ameni­
ties have been provided for and a new 
township has grown there and in 
bringing about all these things, the 
original owners have not contributed 
a single farthing either by way of local 
cess or any contribution to the Pro­
vincial Government as a result of 
which these amenities have been 
brought into existence. Those cases 
are entirely different. If the individual 
owner as a citizen, as a tax-payer has 
<?ontributed something to bring about 
this improvement I well appreciate the 
argument that has been advanced by 
you, Sir. But here where the property 
has been acquired or has been requisi­
tioned by the Central Government 
about ten years ago or during this 
period as a result of certain acts done 
if the property has increased in value, 
is it fair to the other citizens In this 
country that one man alone is to be 
paid under the principles of the Land 
Acquisition Act? That is my point. It 
ivould be inequitable in my humble 
opinion. This man happened to be the 
“Owner and his property was requisi­
tioned ten years ago and now we want
lo  acquire it. If the House considers 
th a t he should be paid at the market 
value to-day, then he will get the entire 
benefit at the cost of other tax-payers 
who have paid tl^e taxes from which 
all these amenities have been brought 
into existence. So far as he is con­
cerned, the Inequity is really with 
respect to the entire body of tax-payers.
Will this be reasonable? That is my 
point. What we have said is this-

“the price which the requisi­
tioned property would have fetched 
in the open market, if it had re­
mained in the same condition as It 
was at the time of requisitioning 
and been sold on the date of 
acquisition,'*.
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Alternatively we have said:
“twice the price which the re­

quisitioned property would have 
fetched in the open market if it 
had been sold on the date of re­
quisition, whichever is less.’*

1 think we have given a fair treat­
ment. All that we have said here is 
that he will not get more. In fact he 
gets 100 per cent, increase under (b). 
I, therefore, very humbly submit that 
those points which have been raised 
by my hiDn. friends Pandit Bhargava 
and Mr. Chaudhuri and some com­
ments which you were very good 
enough to make show that this is an 
ImpDrtant question but so far as parti­

cular portion of the area is concerned 
it is developed neither from the income 
out of any local cess, nor from any 
contribution out of the State Fund to 
which any individual may have con­
tributed. This is entirely due to the 
expenditure incurred by Central 
Government and I think it would be, 
as I said, not correct, nor fair, to allow 
the man to get the value on the 
principle of market value on the da^e 
of acquisition. Sir, I oppose the amend­
ment.

Mr. Speaker: In the light of what 
the hon. Minister said I do admit the 
force of it. I would like him to 
examine these words “if it had re­
mained in the same condition” . He 
referred to the surroundings of the 
property. He referred to the surround­
in g  development of the property at the 
cost of the Central Government, 
while here it appears as:

* “the price which the requisi­
tioned property would have fetched 
in the open market if it had re­
mained in the same condition” .

which refers to the condition of the 
property and not surroundings.

Shri Gadgil: In (b )........
Mr, Speaker: I am referring to (a),
Shri Gadgil: The price which the 

property would have fetched in the 
open market if it had remained’in the 
same condition as it was at the tin\e 
of requisition, no addition, no build­
ing* no surrounding amenities, no 
new neighbourhood.

Mr. Speakerr Therefore mjr point is 
“it” means the property. The hon. 
Minister is referring to surroundings 
of the property. Supposing a bungalow 
is built and there is no change in 
struct\ire itself so far as the requisi­
tioned property is concerned, “if it had 
remained in the same condition** that 
‘it* refers certainly to the property.

Shri Gadgil: In my opinion, “re­
mains in the same condition” means 
not only that if it is an open bpace it 
remains an open space. Even if it is 
an open space, it does not remain 
merely an open space, because let us 
say, there may have been improved 
means of communication or approach 
roads or other amenities near about. 
For example, at the end of Pheroze 
Shah Road there is a small corner. It 
was a small corner right from the 
beginning of earth’s life, but because 
of the roads, because of the improve­
ments, because of th% new shops, the 
price has gone up very much. Will I 
be entitled........
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Mr. Speaker; I am not disputing the 
principle which he is now enunciating.
I caj? quite see the principle v/hich 
he wants to go upon. What I want him 
to examine is whether his ideas are 
covered by the wording *‘if it had re ­
mained in the same condition’*.

Shri Gadgil: I honestly feel this is 
right. That is my interpretation of the 
word.

Mr. Speaker: Then I have nothing to 
say.

Now, is Mr. Deogirikar moving his 
amendment?

Shri Deogirikar: Yes, Sir. I beg to 
move:

In page 5,—
(i) in line 44, after “less” insert 

*‘or**; and
(ii) after line 44, insert:

“ (c) in case of an agricultiwal 
land, a land equivalent in dimen­
sion and yield, in the same or 
adjoiniilg rural area if such a land 
is available,

(d) in cases of houses acquired 
in rural areas, the price should oe 
equivalent to the three fourth of 
the price required to erect a new 
structure of the same dimensions.**

In order to obviate all difficulties, my 
suggestion is that we should give land 
for land and house for house. The 
Government is not prepared to accept 
this principle, but we are after all 
democratically minded people and if 
we are not accepting it today we will 
have to accept it in future.

Shri Gadgil: I shall accept it to­
morrow.

Shri Deogirikar: As regards (d), in 
rural areas if you pay twice or thrice 
the amount, the poor peasant will not 
be able to erect a structure outside 
that village. You are already erecting 
structures for displaced persons, for 
railway servants, for postal employees 
and for others. Why not erect struc­
tures lo r .these people? Take one- 
fourth of the price from them f^nd 
give the property to the poor peasant 
who has been expropriated for no fault 
of his. If the principle of land for land 
and house for house is accepted, the 
difficulty would be solved.

Mr. Speaker: 1 shall now put the 
amendments to the House. First I p u t . 
Mr. Deogirikar's amendment. The 
question is:

In page 5,—
(i) in line 44, after “less’' insert 

"or” ; and

(ii) after line 44, insert:
“ (c) in case of an agricultural 

land, a land equivalent in dimen­
sion and yield, in the same gr 
adjoining rural area if such a land 
is available,

(d) in cases of houses acquired 
in rural areas, the price should 
be equivalent to the three fourth 
of the price required to erect a 
new structure of the same dimen­
sions.**

The motion was negatived.
Mr. Speaker: The next amendment 

is that of Pandit Thakur Das Bhargava.
The question is:

In page 5, line 44, for “less** sub­
stitute “greater**.

The motion was negatived.

Shri Shiv Charan Lai (Uttar Pra­
desh): Sir, the interpretation put by 
the hon. Minister is not the legal inter­
pretation. The words are “if they had 
remained in the same condition”. 
Therefore, if you say “if the land and 
its surroundings had remained in the 
same condition**, it would make the 
position clear. Otherwise, it might 
mean that the surroundings may have 
been Improved. Supposing â  town has 
sprung up and improved the land 
round about 100 yards. In that case, 
this interpretation put by the hon. 
Minister will not be considered by the 
court of law as the right sort of inter­
pretation and the position will be 
difficult. The legal interpretation 
clearly is that the land ha$ remained 
ii. the same condition. If the sur­
roundings have differed, then certain­
ly he can take advantage. ,

[Shrimati Durgabai in the Chair]

Pandit Thakur Das Bhargava: Sur­
roundings up to a distance of ten 
miles?

Shri Shiv Charan Lai: Not ten miles, 
but the surroundings which affect the 
price of the land. For example, a town 
springs up Just ntear It and the price 
of the land is certainly bound to rise. 
The hon. Minister’s interpretation will 
be that he cannot take advantage of 
the rise in price on account of the 
springing up of the town. That inter* 
pretation is not there. Therefore, my 
suggestion is that it would be better 
if he says “if the land and the sur­
roundings had remained in the same 
condition**.
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Pandit Thakur Das Bhargava: So
far as this clause is concernod, one 
very important point has emerged. 
The hon. Minister has been pleased to 
interpret the words in (a) in a diffe­
rent way from what we understood 
them to be. The words are:

‘‘the price which the requisi­
tioned property would have fetched 
in the open market, if it had 
remained in the same condition as 
it was at the time of requisition­
ing and been sold on the date of 
acquisition...”

The word ‘it' refers to the requisi­
tioned property. It is a pronoun and 
I cannot possibly understand that that 
word can mean anything else except 
the requisitioned property. Therefore, 
the words are susceptible of one mean­
ing only and that is the requisitioned 
property being in the same condition 
and not the surroundings etc. My 
humble submission is that so far as 
the legal interpretation is concerned, 
there cannot be two meanings but 
the real^ point, as I submitted, is not 
the one which is now being discussed.

If we were to assume that every 
place requisitioned or acquired re­
mained just like the dehu village of 
which my hon. friend spoke, if all these 
properties were so c.rcumstanced as 
have been described by the hon. 
Minister and they were all vacant 
lands and towns have grown up around 
them, then the argument that has 
been put forward would have been 
somewhat apposite, but here we can­
not predicate in respect of all the 
properties in India which were re­
quisitioned then and which are sought 
to be acquired now that they answer 
this description. As a m atter of fact, 
many places do not answer this des­
cription. I beg to call the attention of 
the House to clause 7(3) (a) and 7(3)
(b) whereas I submitted in the morn­
ing even a large piece of land is re­
quisitioned by the Government and 
the Government do nothing. They only 
just have a road or they improve it in 
some other way in which every tenant 
can improve it. Even that can be the 
basis for the acquisition. What are 
the reasons which the Government 
have given for the acquisition of that 
property? The only reason is that if 
the Government decide that the value 
of or the right to use such works should 
be secured or preserved for the pur­
pose of Gnve"* ntnent then they can ' 
requisitir.ri it The reason is that the 
value of the property has increased. 
Even on that basis. even on that 
ground Government will acquire that 
property. May I enquire : can this be 
a basis for the Government to acquire

that property? Can it be a reason that 
its value has increased?

Shri Gadgll: I want to make the
position clear. What (a) really means 
is that if the value has increased 
irrespective of the amenities and other 
things which have been brought into 
existence as a result of the requisi­
tioning, he is entitled to have it, but 
he cannot have the price which is the 
full price, taking into consideration 
the amenities and other things.

Pandit Thakur Das Bhargava: ' My
humble submission is this. If you will 
kindly peruse section 35 or section 36 
of the Land Acquisition Act, you will 
find that one of the principles which 
has been enunciated both there and 
even in this ^ill is that if a property 
is requisitioned tnen y .  ̂ cannot use 
that property in such a way that the 
original purpose for which it was 
acquired can be changed or that its 
original condition is converted into 
something which makes- the property 
not to remain in the same condition. 
That is a specific provision. It is not 
only a condition precedent for requisi­
tioning, but it is to be found in the 
Tenancy Acfs of many Provinces. So 
far as occupancy tenants are con­
cerned, they cannot do anything to 
the property. They should keep the 
property in the same condition in 
which it originally was. Supposing 
Government requisition a property and 
use the property in such a way that 
the original condition of the property 
Is changed, then the position becomes 
different. First of all. Government play 
with the rights of the people and they 
requisition the property. They build 
upon it. which they are not entitled to 
do according to the principles of re­
quisitioning. They must keep that pro­
perty in the same state. But if they 
build upon it and execute some works 
upon it and then make this an occa» 
sion for having their pound of flesh 
from it by acquiring it, it cannot be 
said to be fair. In my humble opinion, 
if the property is improved, let the 
Government make over that property 
to the person from whom it was re­
quisitioned and let the Government 
get the value of the improvement from 
him. That would be more equitable 

n^oper than that the Government 
should treat it as a basis for acquisi­
tion. If you allow A to take full 
advantage of the improvement of the 
land around, there is no reason why 
you should pot deprive B of those 
advantages. My hon. friend Mr. Ven- 
kataraman says that the value of pro­
perty has appreciated twice. In fact 
I may tell him that in many places 
the value of property has gone up by
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, ten or even twenty times. What is 

after all 15 per cent, of the value. 
Speaking on the Bill in 1947 Mr. Bhalja 
who was then in charge of it said that 
in some places value of property had 
increased by 1,000 per cent. There­
fore, you cannot ask A to make a 
greater sacrifice than B. They are 
both citizens of the same State and 
should have equal rights. If you do 
not allow them the same privileges, 1 
think you will be violating the Funda­
mental Rights of our Constitution. If 
I happen to be one of the unfortunate 
persons whose property is acquired, 
that is no reason why you should sub­
ject me to greater sacrifices.

Shri Kamath (Madhya Pradesh): 
Your property will not be requisi­
tioned.

Pandit Thakur Das Bhargava: My
friend is entirely mistaken if he thinks 
that his property will not be requisi­
tioned.

Shri Kamath: I said ‘your*. * •
Pandit Thakur Das Bhargava: I and

he are in the same position.
Shri Kamath: I have no property at 

all.
Pandit Thakur Das Bhargava: Of

course those who have no property 
can vote for anything they like.

So my submission is this: either 
you take the price from all the persons 
whose ^properties have benefited by 
improvements to the surroundings, or 
treat the person whose property 
acquired like his neighbours who
can keep the increased value to them­
selves.

Shri Gadgil: I have already replied 
to the points raised by the hon.
Member.

Mr. Chairman: The question is:
“That clause 8 stand part of the

Bill,’’
The motion was adopted.

Clause 8 was added to the Bill.
Clauses 9 to 14 were added to the Bill.

Clause 15— (Service of notice and 
orders)

Pandit Thakur Das Bhargava: I beg
to move:

In page 7, line 19, after “or” add 
“failing service by these means”.

My submission is that service by 
post is not regarded as good service 
in the sense that there is no presump­
tion attached to service by post. In 
the Civil Procedure Code and the rules 
made by the High Court there is a 
rule that if there is a service by post

420 PSD

there cannot be any presumption. We 
should see that service is made by 
other means. From the trend of many 
provisions in this  ̂ Bill it appears that 
the persons interested in the property 
may not even know when the property 
was acquired and when the property 
was given back. The owner may not 
even know to whom the property has 
been returned back. Unless this pro­
vision is amended it may involve some 
hardships to some persons.

Shri Gadgil: We accept it—once in 
a way.

Mr. Chairman: The hon. Minister 
may rise in his seat and say that he 
has accepted it.

Shri Buragohain: The amendment is 
accepted.

Mr. Chairman: The question is:
In page 7, line 19, after “or” add 

“failing service by these means”.
The motion was adopted.

Mr, Chairman: The question is: 
“That clause 15. as amended, 

stand part of the Bill.”
The motion was adopted.

Clause 15, as amended, was added to 
the Bill.

Clauses 16 to 21 were added to the Bill. 
Clause 22— (Power to make rules) 
Shri Buragohain: I beg to move:
In page 8, line 27, omit part (c).
Part (c) relates to levy of court-fee 

in respect of appeals under section 11. 
In fact section 11 relates to altogether 
different things. It relates to appeals 
from awards in respect of compensa­
tion. Again, court fees is a State sub­
ject and the framing df rules regard­
ing court fees is a matter for the 
respective State High Courts.

Mr. Chairman: The question is:
In page 8, line 27, omit part (c).

The motion was adopted.
Mr. Chairman: The question is:

‘‘That clause 22, as amended, 
stand part of the Bill.” .

The motion was adopted.
Clause 22, as amended, was added to

• the Bill.
Clauses and 24 were added to the 

, Bill.
Clause 25. (Amendment of Act X X V II 

of 1950
Pandit Thakur Das Bhargava: I sub­

mitted in the morning that I failed to
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understand why this amendment is 
being made to clause 25, whereby the 
definition of the word “Government 
premises'' is going to be changed.
Government premises shall in future 
include any premises or land belong­
ing to any municipality in Delhi :>r 
any land belonging to the Improve­
ment Trust, Delhi whether such land 
is in the possession of, or leased out 
by the Improvement Trust.

1447 Requisitioning and Acquisi- i l  FBBIIUaRY 1952
tion of Immovable

Property Bill

At present the Improvement Trust 
lands and municipal lands in Delhi 
are mot Government lands. Why 
should this change be made in respect 
of these two, I fail to understand. 
As a m atter of fact, as I submitted 
previously in the House, I want that 
so far as the proprietorship of lands 
or houses is concerned the Govern­
ment and the private person should 
be on the same basis. Government 
took power to themselves to evict 
persons as they chose, to realize their 
rents or to realize damages as they 
chose, by virtue of a special legisla­
tion. Though the ordinary proprietors 
are put to great difficulty and they 
cannot take back their houses and 
cannot also realize their rents, so far 
as Government premises are concerned 
the Government did take powers to 
themselves and wanted to realize their 
dues not through the court, not as 
ordinary litigants but otherwise. But 
in regard to this m atter I do not under­
stand why there should be a change 
in regard to Trust or municipal land. 
Municipal lands in the whole country 
are just like ordinary lands owned by 
other proprietors. There is no special 
regard shown to municipal lands in 
other places. Why should Delhi alone 
in the whole country be put in a better 
or in a specially favourable position, I 
do not understand. I would therefore 
beg of the hon. Minister to enlighten 
me on this point.

Shrl Buragohain: This Bill seeks to 
repeal the Delhi Premises (Requisi­
tion and Eviction) Act, 1947 and the 
provisions of that Act are now in­
corporated here. In fact no new pro»- 
vision has been put in here. The 
provisions of that Act have been taken 
verbatim  into this Bill and necessary 
changes have been made which are 
only consequential^

Mr. Chairman: I will put the clause'* 
to the House.

The question is:
*‘That clause 25 stand part of

the Bill.”
The motion was adopted.

Indian Boilers (Amend- l44d
ment)Bill

Clause 25 was added to the Bill.
Clause 1, the Title and the Enacting 

Formula were added to the Bill.
Shri Buragohain: I beg to move:

“That the Bill, as amended, be 
passed.”
Mr. Chairman: The question is:

“That the Bill, as amended, be 
passed/’

The motion was adopted.

INDIAN^ BOILERS (AMENDMENT) 
BILL

The Deputy Minister of Works, 
Production and Supply (Shri Bura­
gohain): I beg to move:

“That the Bill further to amend 
the Indian Boilers Act, 1923, be 
taken into consideration.”

The Indian Boilers Act, 1923 was 
amended in 1947 in order to provide 
for the separate registration and in­
spection of economisers which do not 
form an integral part of boilers. 
Regulations framed under the 
amended Act were promulgated 
in 1950 in order mainly to bring the 
method of designing and constructing 
economisers under them and rationa­
lise the method of registration and 
inspection of these economisers. It 
was, however, beyond the scope of 
these regulations framed under sec­
tion 28 of the Act to specify in detail 
the actual procedure regarding inspec­
tion and to prescribe conditions under 
which persons could be held responsi­
ble for the proper maintenance of the 
economisers. At the meeting of the 
Central Boilers Board held in Septem­
ber, 1951, it was felt that unless the 
Act was amended further, no State 
Government could in effect operate 
any set of rules or instructions 
designed to ensure that only persons 
holding recognised certificates of com­
petency could in future be in charge 
of economisers. The present Bill seeks 
merely to give effect to that decision. 
With these few words I commend this 
Bill for the acceptance of the House.

Mr. Chairman: The question is:
“That the Bill further to amend 

the Indian Boilers Act, 1923, be 
taken into consideration.*’

The motion was adopted.

Mr. Chairman: There are no amend­
ments.
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The question is:
“That clauses 1 and 2, the Title 

and the Enacting Formula stand 
part of tiie Bill.”

The motion was adopted.

Clauses 1 and 2, the Title and the 
Enacting Formula were added to 

the Bill.
Shri Buragohain: I beg to move: 

‘‘That the Bill be passed.”
Mr. Chairman: The question is: 

“That the BiU be passed.”
The motion was adopted.

CRIMINAL TRIBES LAWS 
(REPEAL) BILL

The Minister of State for Home 
Affairs (Shri Sidhva): I beg to move:

“That the Bill to provide for 
the repeal of the Criminal Tribes 
Act, 1924, and certain other laws 
corresponding thereto, be taken 
into consideration.”
This Bill is short in size, simple in 

language, but is great in significance. 
This law was enacted somewhere in 
1871, that is eighty years ago. What­
ever the justification may have been 
at that time, it was wrong to brand 
a whole class of people as criminals. 
It was also monstrous. I should say, 
to call unborn (generations of that class 
as criminals. Even if there was justi­
fication for the enactment of this law. 
I feel it was not correct for the 
reasons I have already stated.

Some of the objectionable features 
of the Criminal Tribes Act are that 
local \Governments have been em­
powered to declare a tribe a criminal 
tribe without requiring any reforma­
tory or without providing any means 
for their living. The second objec­
tionable feature is that if a member 
of a criminal tribe is sentenced for 
two offences—maybe even minor 
offences—under section 109. then for 
the third offence he should be sen­
tenced to transportation for life. In 
one of such cases in Madras in the 
lower court, on a minor case, the 
magistrate sentenced the person to 
eighteen months imprisonment The 
Oovernment of Madras appealed to 
the High Court that under the Act 
the Derson should have been sentenced 
to transoortation for life. The High 
Court Judges were flabbergflsted, and 
they themselves stated that they were 
in a difficult position—as the offence

was a very minor one and to sentence 
the accused to transportation for life 
was very wrong. Still they said they 
had no alternative but to sentence 
the accused to transportation for life.

These are some of the objectionable 
features of the Act. There are many 
others, but I do not want to take the 
House through the whole history of 
this law as it is well known to every­
one.

The Father of our Nation struggled 
very hard that it should be repealed. 
He could not achieve that object, but 
he did start through the organisation 
of the Harijan Sevak Sangh to amelio­
rate the conditions of this class of 
people, and as we know our late 
colleague in this House popularly 
known as Thakkar Bapa was entrusted 
with this work. He surveyed the whole 
situation and he came to the same 
conclusion, namely that the Act should 
be scrapped from the Statute Book as 
early as possible.

In 1946 a Bill was moved in this 
House for the repeal of this Act, and 
in 1949 our Deputy-Speaker, Mr. Anan- 
thasayanam Ayyangar, also moved a 
Bill for the repeal of this Act and the 
House was of the view that that Bill 
should be passed. But our late Deputy 
Prime Minister, Sardar Patel gave an 
assurance to the, House that he would 
appoint a Conimittee to investigate 
into this matter and that upon receipt 
of its report he would do the needful.

A committee consisting of popular 
persons headed by our Deputyr-Speaker 
as Chairman was appointed and that 
report is of the unanimous view that 
the Act should be repealed. It also 
made some very severe strictures 
against some of the provisions of this 
Act and suggested they be modified 
till the Act is repealed. That report 
was sent to the various Governments 
for their opinion and I might state 
that before this Committee was 
appointed, the popular Government in 
Bombay in 1947. Immediately after 
they came into office, and the nooular 
Government in Madras in 1949 re- 
oealed this Act in their respective 
States. You can thus very well see 
Khat the entire community and the 
people of this country were of the 
view that this Act should be repealed 
forthwith. In some of the States the 
Act is a dead Act, but in some States 
it is very rigidly apolied. For instance 
in the Punjab, in West Sengal. in 
Orissa and U.P. the Act is very 
HgMiv ,'̂ nnlier̂  but all of them have 
accepted the decision of the Inquiry 
Committee that the Act must be 
repealed.
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[Shri Sidhva]
I will only quote for the bepeflt of 

the House some of the opinions of the 
Judges regarding this Act. Diwan 
Bahadur V. Bhashyam Ayyangar» 
Judge of the Madras High Court as 
far back as 1935 stated “I venture to 
doubt whether a statute which em­
powers the executive to declare a 
whole community as a criminal tribe 
and bring it under the very stringent 
and penal provisions of the Act can 
be justified in these advancing times/* 
that is to say in the year 1935.

Mr. Chairman: I think that the 
House is in full agreement with this 
Bill.

Shri Sidhva: I am very glad to note 
it. As great significance is attached 
to this Bill, I thought I should place 
before the House some of the views 
and therefore I was quoting it. 
Similarly our Leader and our Prime 
Minister has stated thus as far back 
as 1936 at Nellore: “I am aware of the 
monstrous provisions of the Criminal 
Tribes Act, which constitutes a nega­
tion of civil liberty. Wide publicity 
should be given to its working and an 
attempt should be made to have the 
Act removed from the Statute Book. 
No tribe could be classed as criminal 
and as such the whole principle was 
out of consonance with all civil 
liberties of criminal justice and treat­
ment of offenders.”

My esteemed colleague Dr. Katju 
while he was the Minister of Justice 
in the U. P. stated: “It is an insult to 
God and humanity to treat the inno­
cent children of Criminal Tribes as 
born criminals.”

I need not quote the other views of 
various leaders. Our friend, Dr. Patta- 
bhi has also stated the same thing and 
as I stated Thakkar Bapa has also in 
the same terms opposed this Act.

To this Bill there are certain amend­
ments and they relate to the period 
when it should come into force. Some 
hon. Members and particularly Pandit 
Thakur Das Bhargava have suggested 
three months, other six months and 
some have suggested immediately and 
some have suggested one year as the 
dead line. The point is that the State 
Governments have to consider what 
alternative Act they should have if 
they think fit that it is in the interests 
of their State to enact an Act. I have 
taken all these points into considera­
tion and I think as a ?na media that 
eight months would be sufficient. I 
am moving an amendment to this 

effect 31st October, 1952 wijlj be the 
proper time by which we should have 
given an opportunity to the State

Governments to frame any Act as 
Bombay and Madras have done, such 
as the Habitual Offenders Act, or just 
as they feel suitable to the conditions 
of the State concerned, and I trust 
that will be acceptable to the House. 
With these words. Madam {Interrup­
tion). It is eight months from now. 
If the Bill is passed today it will take 
a few weeks to become an Act and 
from then I calculate eight months; 
and 31st October will be eight months 
from now.

Shri Kamath (Madhya Pradesh): 
Make it nine months.

Shri Sidhva: I would make it seven 
months. With these words, I commend 
my motion for the acceptance of the 
House.

Shri Kamath: On a point of infor­
mation, what is the total number of 
people or the total population that is 
comprised in this term ‘Criminal 
Tribes* today? Secondly, making due 
allowance for the exaggerated enthu­
siasm of the hon. Minister, which 
impelled him to say “for unborn 
generations, they have been dubbed 
as Criminal Tribes”, may I ask him 
since which year have those people 
been treated as Criminal Tribes?

Shri Sidhva: It is by the Act of 
1671. The total number of people is 
34,87,597 and these are called Criminal 
Tribes today.

Mr. Chairman: Motion moved:
“That the Bill to provide for the 

repeal of the Criminal Tribes Act, 
1924, and certain other laws corres­
ponding thereto, be taken into 
consideration.”
Dr. K. V. Thakkar (Saurashtra): I 

congratulate the hon. Mr. Sidhva on 
bringing this Bill before the House. 
It will be the means of removing the 
stigma of hereditary criminality, 
which has for so many years branded 
nearly 50 lakhs of our backward sis­
ters and brethren. For a long time, 
public opinion in the country has 
been demanding the repeal of this 
invidious piece of legislation. The 
State of Bombay and other States 
have already done away with the old 
Act and the Central Government’s 
action in this matter does not come a 
day too soon.

There is a small colony of these 
Tribes in the nart of Delhi which is 
known as “Andha Moghal” and those 
of us who wish to get acquainted with 
the hardships and disabilities of these 
people had better pay a visit and study 
the degrading conditions under which 
these people have to live. People who
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have to live for generations under 
Police surveillance and Police dandas 
under a deep rooted stigma of being 
thieves and rogues will have to be 
given the benefits of education, in 
order to bring them into the fold of 
better classes. Their economic level 
will also have to be raised by employ­
ing them in useful manual crafts. 
The benefit of the measures which 
have so far been taken and found 
effective in the case of Scheduled 
Castes and Scheduled Tribes will have 
to be taken for rehabilitating these 
five million backward people, if this 
Bill is to have any practical results 
and if it is to confer any lasting bene­
fit on them. All the amendments to 
the Bill proposed by several Members 
and even by the hon. Minister himself 
indicate the necessity of implement­
ing this Bill in as short a time as 
possible. The amendments also indicate 
that the wheels of Government always 
move slowly and that is why they all 
lay stress on quick implementation. 
The real problem is to remove the 
fear and ignorance of these five 
million people and rehabilitate them 
into useful occupations and means of 
livelihood.

I am afraid the eight months period 
fixed by the hon. Mr. Sidhva to brin^ 
this Act into effect is rather too long. 
I will suggest that six months is a 
most reasonable time by which we 
should do it.

PROCEDURE RE FINANCE BILL
Pandit Kunzru (Uttar Pradesh): I 

rise to discuss the position arising out 
of the reply given by the hon. Finance 
Minister to a short notice question of 
mine on the 22nd. I drew the attention 
of the Government in part (a) of the 
question to the fact that the pro­
gramme of Parliamentary business 
circulated to hon. Members did not 
contain any reference to the passing 
of a Bill to continue such existing 
taxation as require annual renewal. 
In part (b) of the question I enquired 
whether Government proposed to intro­
duce such a Bill or not. In the last 
part Government were asked whether 
if such a Bill was not going to be 
introduced, it was intended to pro­
mulgate an Ordinance to continue the 
annually renewable taxation. The 
Finance Minister said with regard to 
parts (a) and (b) that Government 
proposed to introduce a Finance Bill 
along with the Budget and necessary 
changes in the programme of Parlia­
mentary business will be made. With 
regard to part (c) he said, “Does not 
arise” . That is, he denied that the pro­
mulgation of an Ordinance would be 
necessary to continue th^ annually re­
newable taxation. Naturally, this reply

gave rise to the impression that the 
Finance Bill would be passed by this 
House. But, an answer of the Finance 
Minister brought forth the reply that 
the intention of the Government was 
only to introduce the Bill. And a 
question put by the Speaker elicited 
the reply that it might be necessary 
to pass an Ordinance if the next 
House did not meet within sixty days 
after the introduction of the Finance 
Bill. If we compare the reply given to 
part (c) of my question by the Finance 
Minister.......

The Minister of Finance (Shri C. D. 
Deshmukh): I do not know if it will 
shorten discussion if I make the state­
ment that it is now our intention to 
get the Bill passed.

Mr. Chairman: Now, it is their 
intention to get the Bill passed.

Pandit Knnsm: I am glad that the 
Bill will be passed. Nevertheless, I 
should like to make one or two points 
clear, because the passing of* the 
Finance Bill is not the only thing 
required under the new set-up.

Shri C. D. Deshmukh: I did not wish 
to interfere with the hon. Member’s 
observations on other points. I thought 
it might save time. That is all.

Pandit Kunzru: I am glad that 
Government have at last thought fit 
to revise their previous opinion and 
that the Law Ministry, which accord­
ing to the Finance Minister had re­
viewed the matter has reconsidered Its 
opinion.

Shri Sondhi (Punjab): They had only 
viewed; now they have reviewed.

Pandit Kunzru: One does not know 
what that was. It would be interesting 
for the House to know what a review 
of the matter by the Law Ministry that 
was referred to by the Finance Minis­
ter was.

Shri C. D. Deshmukh: The House 
will know.

Pandit Kunzru: I was saying that 
there was......

Mr, Chairman: I thought the whole 
question was about that particular 
point.

Pandit Kunzru: That was not my 
Doint. Will you kindly listen to me? 
There is one other point to be brought 
forward. I have a right to Doint out 
the Inconsistency between the reply 
given by the hon. Finance Minister to 
oart (c) of my question and the 
answer given by him to the Speaker’s 
question. Have I a right to do that or 
not?
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Mr. Chairman: The hon. Member 
can go on.

Pandit Kunzru: If 1 have a right to 
do that, then, 1 have a right, in spite 
of what the Finance Minister has 
said..............

Mr. Chairman: The hon. Member, if 
he wants, can go on; but the hon. 
Finance Minister has said that the Bill 
will be passed. Are there any other 
points which the hon. Member wants 
to discuss?

Pandit Kunzru: Madam, believe me, 
I have given some thought to this 
m atter and I am not going to repeat 
what has become unnecessary in view 
of the statement made by the Finance 
Minister. But it is necessary, I think, 
to point out the fact that the Finance 
Minister knew when he answered 
part (c) of my question that an 
Ordinance may have to be passed.

The other point that I wish to make 
is with regard to the procedure that 
ought to be adopted in future, in order 
to allow any new tax or any variation 
in an existing tax to take immediate 
effect. Under the Provisional Collec­
tion of Taxes Act, all that is required 
is that when a Bill providing for the 
Imposition or increase of a duty or 
custom or excise is introduced and a 
declaration is made to the effect that it 
is expedient in the public interest that 
any provision of the Bill relating to 
such imposition or increase shall have 
immediate effect, then the Bill will 
come into force immediately. Now 
according to section 3 of this Act the 
declaration that it is expedient in the 
public interest that any provision of 
the Bill shall have immediate effect 
should be inserted in the Bill. But we 
know that the Bills as placed before 
the House contain no such declaration. 
I shall illustrate this by referring to 
the Finance Bill of 1951, that is the 
Finance Bill that was introduced last 
year. It contains the declaration to 
the effect that certain clauses of it 
shall come into force immediately. 
But this declaration is not in the Bill, 
it is outside the Bill. We, as Members 
of Parliament must see that such a 
state of things is brought to an end as 
quickly as possible.

There is another point also that 
should be considered. The Provisional 
Collection of Taxes Act was passed, T 
think, about twenty years ago. At 
that time all real power lay in the 
nanas of the executive and conse­
quently a mere declaration by the 
executive was enough for the increase 
or variation or renewal of an existing

tax. But that state of things is com­
pletely changed now. The financial 
procedure laid down in the Constitu­
tion requires that the Provisional 
Collection of Taxes Act should be so 
altered that any provisions of it which 
it is necessary to give effect to 
immediately in the public interest 
should be brought into force only with 
the sanction of Parliament. No declara­
tion by the Executive ought to be 
regarded as enough at present. The 
procedure in the House of Commons 
of the U.K. is that when it is neces­
sary to give immediate effect to 
certain provisions relating to the re­
newal of taxes or their imposition or 
variation, the Committee of Ways and 
Means first passes a Resolution in 
favour of such a course, and then it is 
ratified by the whole House. There 
are certain other restrictions too 
which I need "not go into but the 
procedure in the House of Commons 
requires that .Parliamentary sanction 
should be obtained before giving 
immediate effect to provisions of the 
kind that I have already described. 
There no declaration by the Executive 
would be regarded as enough. I sug­
gest therefore, that the provision on 
collection of taxes should be so altered 
as to be brought in line with the pro­
cedure obtaining in the British House 
of Commons. We need not copy every 
provision of the British Provisional 
Collection of Taxes Act. We can adapt 
that Act to our conditions but Ibe 
main thing that ought to be provided 
for Is that Government should not be 
able to obtain a single pie without the 
previous sanction of Parliament. We 
thought that our Constitution pro­
vided for this but unfortunately while 
it requires the Demands for Grants to 
be passed by the House of People and 
Votes on Account also to be passed 
by the same House, it does not require 
Parliamentary sanction, it does not 
make Parliamentary sanction absolutely 
essential for the imposition of the tax. 
All that article 265 requires is that no 
tax should be imposed except by 
authority of law. But as an Ordinance 
has the same effect as an Act of 
Parliament, even taxation can be im- 
Dosed under the Constitution by an 
Ordinance. My second suggestion, 
therefore, is that the Constitution 
should be so altered as to substitute 
the word ‘Parliament* for the word 
‘law’ in article 265. It is only then that 
we shall be able to feel that Parlia­
ment has full control over the purse. 
Perhaps, it will be necessary also to 
make some changes in article 123 
which relates to the power of the 
President to pass Ordinances. But I 
am not sure this. It is at least 
necessary to alter the language of 
article 265 in the manner I have 
suggested.
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My third suggestion is that when 
the Provisional Collection of Taxes 
Act is amended—and I hope it will be 
amended—^provision should be made in 
it in respect not only of customs and 
excise duties that may have to be 
imposed or renewed, but also in res­
pect of any variations in the rates 
charged for the conveyance of post­
cards and letters under the Post Office 
Act. In this respect, there is a lacuna 
in the Provisional Collection of Taxes 
Act which ought to be removed when 
the Act is amended.

It is because I thought it desirable 
and indeed necessary to make these 
suggestions that I ventured to deal 
with the matter and for this purpose 
I had asked the Speaker to allot half 
an hour notwithstanding the assurance 
of the Finance Ministfi* that Govern­
ment had changed their mind and <hat 
the Finance Bill would be passed 
before this House adjourns.

Shri Kamath (Madhya Pradesh): 
Now that the Finance Minister has 
made a statement that the Finance 
Bill would be passed, there is no ques­
tion to be raised except the conse­
quential one as to how much longer 
the House will have to sit in order to 
pass the Finance Bill.

Mr. Chairman: That is another 
question.

Shri Sondhi: That should be addres­
sed to som ^ody else.

Shri C. D. Deshmukh: I am glad
that the hon. Member Pandit Kunzru 
has made his observations in regard to 
my answer to the question. I must 
confess that my answer was given 
under a misapprehension in regard to 
the law applicable to the whole range 
of taxes under discussion. The position 
differs in respect of income tax from 
what it is in respect of customs and 
excise. The law in regard to income- 
tax is contained in section 67(b) which 
says:

“If on the first day of April in 
any year provision has not yet 
been made by a Central Act for 
the charging of income-tax for 
that year, this Act shall neverthe­
less have effect until such provi­
sion is so made as if the provision 
in force in the preceding year or 
the provision proposed in the Bill 
then before the Parliament, which­
ever is more favourable to the 
assessee, were actually in force.*'

It might be argued that for the pur­
poses of this section, therefore, it is 
necessary only to have a Bill before 
the House and since there was no 
other requirement that the Bill should

be passed or enacted, at one time I 
was under the impression that that is 
all that is necessary. That is w h; 
I gave that answer to the supplemen­
tary question. But even in regard to 
this section the situation is not quite 
clear in the circumstances that would 
arise when the House is dissolved. 1 
am not quite sure that it might not 
be argued that in that case there is no 
Bill before the House because there is 
no House. Therefore, on a reconsidera­
tion of that m atter so far as income^ 
tax is concerned, we came to the 
conclusion that something more is 
required than introducing the Bill. 
Now, in regard to duties on customs 
and excise it is only the additional 
duties on customs and excise that 
require fresh legislation. The bulk of 
customs and excise duties are secured 
already by the existing Act which doed 
not expire on the 31st March, 1952. 
Therefore, from that point of view 
also, we discovered that if we want 
to keep alive the additional duties on 
customs and excise that were levied 
last year—and I am not sure some 
additional duties even in previous 
years after the passing of the Sea* 
Customs Act,—it is necessary to .have 
a Bill passed before the 31st March. 
So, I hope the hon. Member will be 
satisfied now that there was no con­
scious effort to mislead him or to
suppress any material fact, but it was 
I admit, a confusion in regard to the 
separate laws applicable to important 
categories of revenue.

Now in regard to the principal points 
made by the hon. Member, namely 
that the Provisional Collection of 
Taxes Act seems to call for modifica­
tion, I can only say that we shall give 
due consideration to his weighty 
observations. I am not prepared here 
and now to make any statement in 
regard to Government’s intentions
which obviously have yet to be formu­
lated.

Shri Sondhi: There is time enough— 
two more days.

Shri C. D. Deshmukh: It is not
necessary in the sense that we do not 
have to resort for those purposes to 
the Provisional Collection of Taxes 
Act. We still have hopes that we will 
get the Finance Bill passed before the 
31st March next.

That leaves only one point and that 
is that the declaration made last year 
in the Finance Bill was at the end of 
the Bill and not in the Bill. I had 
referred the point to the Law Ministry 
and they advise me that the declara­
tion is  part of the Bill. I believe that 
there is some authority also in the 
Secretariat here. I could only reiterate
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[Shri C. D. Deshmukh]

again that it is our intention to try  
and have this Finance Bill passed 
before the 31st March.

CRIMINAL TRIBES LAWS (REPEAL) 
BILL
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f^rfror^ #  ^ f r  «rr f%

(Committee)
^  3ik ^  spirit fJT5^ ?i5t 3rw 

sftr »rf^ r^x. ftrw

^  i T ^  ^  t  ?rir fiR r 3 im r  i

#  R6 cTrf^sr ^  ^  ff*r
w  I ^  5ft 

(Notifioation) garr aftt ^  n 
5ft (Resolution) «IT
^  ^  ?rei> ’T 3rrr ^  w ir

f<55Hr W f  g I 515? 11

“There has been a persistent 
demand in the Central Legislature 
in recent years that the Criminal 
Tribes Act, 1924 should be re­
pealed as its provisions, which 
seek to classify particular classes 
of people as criminal tribes, are 
inconsistent with the dignity of 
Free India.......................... ”

(Inquiry- 
Committee)  ̂ <\o % arrfiar
^  PRTT afk arq^ft^t# (Report) 
^  ^  5it ?nT ?"^Ko U ^ ^ '
% ?r^ % ?r*R #  WT

3Ry»r fFTJST 5T^ 5FTR t  %

Iff arnjff 3ft f*nft aftr 5TH
% ^  t  *fft 3Plt »ft

arf 13rtT

ariBffd # 3ft?: 5»rr̂  ^  
T r»!^ %f3ff #  a' 5P?r t  I

%̂sftiT îrr n̂rr # n n  
t  amrr «tt w  «ift

srgcT ^  ^  arirtt^ ^  ’ijfV «ft afk

f̂ *T^ T? ^  '^ifd
<IK 3171% 5, 5(7ra’<T ŝll  ̂ I 3TKift
3n:Rr«T %5rr ^  f  irr ftr̂ ft 5r»r?

5ft#f^ (locality) % 
3TR<Tt ^  t',
% 3rr?<ft srrnm ^  f, ^  ^  ^ 

^rnr ^ ^ r f , ^i^«T ^

5ft 5>T # <Tf̂  % ^  f%̂t«T ftriTf t  I 
^  % Sitt #  ^  ^  fT|f ^

3ftt 51 ^  3n5!> f̂ ^  ^
 ̂ I *ftsT ?rr 

?rr ^ 5*^ HU'On «ft
^  ^sTf i '  I ^ r

t  3flT WtJ *̂>t ftrarrfeff f̂ ^  
JT̂Tft 1% fT̂ fT ^  (Crimi­
nal Tribes Act) sft f̂t
^KT I  ^  f r  
(District Magistrate) ?TrTr 
Tf5ft 1 ' ’n-% ^  ?̂Rm»T 
5̂Tr srrfa (declare)

w  % ^ft 'ft¥ I afhc w  ^
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w v p  ^  1>
^  «ITO 3Tk ^

v m t  ¥  ’ft f ^ z  11

3TPT ^  ^  ^
ff|r?Tfg~< ffrp’ (L abour M inister) 
snf. sfr. (I.L .Q ) ^
(Forced L abour)
(O pny^ntioji) ^  ^
^  ^  ^  ^  f  ̂  f̂ *BRT aft

OT % H n p  a n t  «{t ^
*̂1*1

^  aniT Ji| s>Pj*T »T̂ at ^  w
^  ^  ^<<K 3iVt

^ m .  ^  ?n% I ^  4' aiTT %

wpr # ?5Rrr f i arailR ^«i?t ^  
»Hr^g (Council) % wnî  ^  

?rai«j 9rT!n 3fk ^  r̂ TTir 5^ »r«ft 
5ft H’ •

“The Council is opposed to t^e 
idea ot calling any m be a c îml* 
hal trlb^ of segregfitlng Oiem to 
k settlemeiit as the Council t$ of 
the opinion that ti6 s t i^ a  sliOuld 
attach to any person by reason oj 
His trfrth and lid scheme should t>e 
prtepwed involving s^^gation dX 
ih^ tribe-  ̂ ,

“...... It is inconsistent with and
derogatory to the modern concep* 
tion of bumbn dignity and (that) 
it is opposed to the priftciplea o£ 
natural law and justice.”

iTRir f  I ^  j
f»T ^  3ft ^  4 t  ^  #

RnBiftsT 3TN % ^  |
PsT ?r*ifr #  anm aft 

*r|!i5dJr ^  ^  9n^ ^  I #
420 PAD '

^  ftr ^ 1 ? ^  5? ^

^  orH I 3̂ f̂5T *T5 VT
ĤR »1KT t  % 3n%’C 5TV,

ans ^ ^  ^
5Tt ^  5  I PsT 'ft

5Tĵ  f% ^  >T4-W2 arr ^
f r ^  ^  3rk <tf^ i v f «|n*j;f 
% fer c(5 mpx *rr«Rft f  ^  ^
*??5JT t  I 5^ W  ̂ ^
sftr f*r Tff  ̂ 5ft ’T '̂ igĉ

6 P.M. ^  ^  ̂ RTpT ^PIT

t  cit r̂ 's^H # ̂ V ̂ frr
f  ^  ^  3 |?^  )?w»rRiT

5TPTT le w i 3 n ^  =frf|[^ l q f

$1̂ 1*1 ipF fipT % ^  ^  T5 t̂V9T
I  q?  ̂ *Wt % ’̂ TffTT
 ̂ I MH*ft*I *rtt aft «|jrf >3ft?T % 

^t̂  %  ̂ *T^ f?*rPRT
<T I ^  f% srrsr ^  |st!b ws 

wf w  ?n:| <t% <1? #  I 4 
f̂ Wr JPiŶ
f  ^  ^  HTT  ̂ (fo illl-
Tlrith) I IR  % ?If ^  W?t

TT?rr ^if 5

«R̂ prt l>t STftW, >T̂ Wf %
i»? ?ft ^  I 115 ’Jf'f ?t’fr I tjv 
^  ^  5<i fniw WRwt t,
lit  5«r ^  it ^

t  ?<h: ^  ^

^  f ' 14‘ ^ r> n ^  j  1%
JTsrpT *f̂  aft aiVc *nspft*r sinz«|

aft vr t  ^
fw ^   ̂511̂ 5if̂  f«rti5!
’T’ ^  w  ?TO[ Ir ^nrf^,

^ "?? F f t̂JTP̂ rf fpftF" ( lli if  
hereby repea^4)» ^  f
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[  MTtt' ]

v t t  ^  an# i ^

pT*ff ^  "'TTT ^ ^  SflRRft

?!RRr ^  w  t  •

(English translation of the above 
speech)

Shri Bhatt (Bombay): We need not 
go into the details of the Bill moved 
by the hon. Minister. It may be said 
in this connection that it has already 
been decided that the Criminal Tribes 
Act should be repealed and that such 
a law cannot be kept on the Statute 
Book as it brings dishonour to India’s 
culture. In 1949 when Shri Sidhva 
had introduced a non-official Bill to 
this effect the then Minister of Home 
Affairs had given an assurance to the 
House that a committee would be 
appointed to investigate into that 
m atter and that any decision fot the 
repeal of that Act would be taken only 
after the receipt of the committee’s 
report. A notification appointing the 
said Committee was issued on the 
28th September, 1949. I would like to 
draw your attention to the introduc­
tory words of this notification. They 
are:

'T here  has been a persistent 
demand in the Central Legislature 
in recent years that the Criminal 
Tribes Act, 1924 should be re­
pealed as its provisions which seek 
to classify particular classes of 
people as criminal tribes, are in­
consistent with the dignity of Free 
India..........

Thus they, appointed the Committee 
which completed their work towards 
the end^of 1950 and submitted the re­
port. Now, have not the State Govern­
ments since enacted certain laws 
whereby the Criminal Tribes Act is 
being extended for some time more In 
spite of the fact that a number of 
Government officers and our national 
leaders have spoken bitterly against 
it? When this Bill was introduced in 
the Central Legislature in 1911 and 
also in 1923-24 it was severely criti­
cised. We had argued then that such 
a law, as sought to declare a particular 
class of people as criminals, - should 
not be enacted in India. People living 
in certain localities can be criminals 
but it was definitely wrong to brand a 
particular tribe as criminal. We had 
also opposed it before. It is none of 
my intention to c^uote anything or to 
refer to the criticism made by various 
persons. I would, however, like briefly 
to refer to what the hon. Minister said 
in this regard. He has more than once

said—and also the Committee in its 
recommendations feels—that section 3 
of the Criminal Tribes Act, which 
empowers a District Magistrate to 
declare any tribe as a criminal tribe, 
is its worst feature and it should be 
removed outright. They have further 
said that it is also inconsistent with 
the provisions and intentions of 
Article 23 of the Constitution.

It will be recalled in this connection 
that the greatest difficulty which the 
hon. Minister of Labour, was cqnr 
fronted with, while considering the 
question of enforcing the convention 
of the I.L.O. regarding forced labour, 
was regarding this Criminal Tribes 
Act. He had then said that the 
Government could have accepted the 
said convention had there been no 
Act like that. When this question was 
brought to the notice of the Ajmer- 
Merwara Council and its opinion 
sought the Council maintained that:

“The Council is opposed to the 
idea of calling any tribe a criminal 
tribe or segregating them in a 
settlement as the Council Is of the 
opinion that no stigma should 
attach to any person by reason of 
his birth and no scheme should be 
prepared involving segregation of 
any tribe.’’

Mysore has gone to the extent that:
“ .......I t is inconsistent with and

derogatory, to the modern concep­
tions of human dignity and (that) 
it Is opposed to the principles of 
natural law and justice.”

Now that the Committee appointed by 
us has made its recommendations I 
fall to understand why the hon. Minis­
ter suggests that this Bill should come 
into force after nine months’ time. 
He says that the Criminal Tribes Act 
would be repealed towards the end of 
October, that is after eight or nine 
months from now. But then any State 
Governments can come forward and 
ask for a further extension of this 
period. We see in several cases that 
they ask for time and we do accept 
it. Let there be no slackness in this 
matter, otherwise it may harm us.

In regard to such a law we can say 
the sooner it is scrapped the better. 
May I ask the hon. Minister on what 
grounds he can plead for the continu­
ance of such a legislation even for 
a day? Formerly he evinced a keen 
interest in several things like the one 
in question, but now that he has 
crossed over to the other side he 
seems to have lost that spirit ^or the 
reasons best known to him only. I 
want that this law should he repealed
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immediately. ‘Forthwith’ is the word 
that should be used here. But he pro­
poses to do it sometime in October. 
This is not desirable. I do not quite 
know why he seeks to delay the re­
pealing of a law which we consider 
to be inconsistent with our self­
respect and an insult to humanity 
itself. I hope our hon. Prime Minister 
as also the hon. Minister of Law will 
appreciate my point and accept my 
amendment. The Bill seeking to re­
peal the Criminal Tribes Act should

not have been brought in the manner 
in which the hon. Minister has 
brought it. The words used should 
have been, as suggested by me, ‘It is 
hereby repealed*. Only then could we 
do justice to the people and maintain 
our dignity.

The House then adjourned till Half 
Past Nine of the Clock on Thursday^ 
the 28th February, 1952.


